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LOK SABHA

Friday, February 26, 1965/Phalguna 7,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr, SPeAKER in the Chair]
MEMBER SWORN

Mr. Speaker: Secretary may call out
the name of the Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Secretary: Shri H K. Veeranna
Gowdh.

Mr. Speaker: The Minister of Par-
liamentary Affairs may introduce the
Member to the House.

The Minister of Communications
and Parliamentary Affairg (Shri Satya
Narayan Sinha): Sir, I have greal
pleasure in introducing to you, and
through you to the House, Shri H. K.
Veeranna Gowdh who has been re-
turned to Lok Sabha from Bangalore
constituency of Mysore in the vacancy
caused by the death of Shri H. C.
Dasappa,

Shri H. K. Veeranna Gowdh (Ban-
galore).

ORAL ANSWERS TO QUESTIONS
Internaticnzl Chamber of Commerce

+
8Bhri P. C. Borvoah:
Shri P, R. Chakraverti:
Shrimati Savitri Nigam:
Shri Bishwanath Roy:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Yashpal Singh:
Shri Hem Rai:

Shri Kolla Venkaiah:
Shri Krishna Pal Singh:

*171.
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Will the Minister of Commerce be
pleased to state:

(a) whether a session of the Inter-
national Chamber of Comrmerce was
held in New Delhi in the second week
of February, 1965;

(b) if so, the subjects discussed
therein and the decisions taken; and

(c) whether the prospects of secur-
ing foreign private investment in
India have improved thereby?

The Minister of Commerce
Manubhai Shah): (a) Yes Sir,

{(b) The general theme of the Con-
gress was ‘“World Progresg through
Partnership”. A statement of the
subjects discussed and the conclusiong
is laid on the Table of the House.
[Placed in Library see No. LT-3871/
65].

(c) The Conference should lead to
beneficial results in this direction.

Shri P. C. Borooah: In the statement
on page 2, paragraph 4, under
“Finance” it is stated that “private
equity jnvestment from abroad should
be encouraged by fair treatment and
legal safeguards”. May I know
whether Governmen: have given any
assurance to the delegates to the
International Chamber of Commerce
Congress that they will not insist on
majority shareholding by Indians and,
if so, in what type of collaboration
this condition would be waived?

Shri Manubhai Shah: It is a broad
question of policy. We have never
agreed to abrogate or dilute our
policy because of the suggestion of
one Congress or for other reasons.
Several delegations have come here,
including the International Chamber
of Commerce and we have clearly
stipulated to them that foreign
investment in this country is most
welcome, provided it comes within the
four corners of our policy. One of

(Shri
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the basic elements of our policy is
that, by and large the investinent of
foreigners will be in majority except-
ing in a few cases judged purely on
merits,

SBhri P. C. Borooah: May 1 know
whether the delegates noted a revi-
sion of our policy in regard to indus-
tries and, if so, to what extent with-
drawal of State control would reflect
our economy in the Fourth Plan?

Shri Manubhai Shah: There is no
control. On the contrary, our economy
ig expanding at such a fast rate that
if we look at the gver-all picture the
foreign participation will play a very
=mall role.

Shrimati Savitri Nigam: May I know
whether it is g fact that while the
prices of finished goods are on in-
crease the prices of raw materials
are going down and this is causing
great  difficulty to the developing
countries? If so, may I know what
steps are being taken to solve this
problem?

Mr. Speaker: Was it a subject dis-
cussed by this conference?

Shrimati Savitri Nigam: Yes, Sir. It
is mentioned on page 2 of the state-
ment where there is reference to
primary preducts.

Shri Manuobhai Shah: It was men-
tioned in the international conference
that the main difficulty and handicap
of the less developed countries was
that the prices of primary products
are going down, or are not rising
sufficiently, ag compared with the
highly imcreasing prices of the finish-
ed products. I can assure the hon.
House that in the Commodity Com-
missions which are being set up in
the United Nations Conference on
Trade and Development, the basic
principle is to have a price parity to
be arrived at by some arrangements
and agreements on the finished pro-
duct versus the raw material.

Shri Bishwanath Roy: In view of the
discussion that took place in the Con-
gress, may 1 know whether any con-
crete proposalg were offered by the
parties that were taking part in the
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Congress for starting any industry in
India with the conditions that Gov-
ernment have put forward?

Shri Manubhai Shah; This Congress
was their regular periodic session. It
was not meant or directed to any
particular country including the host
country, But the broad principles of
assistance from the industrialised
partnerg of the world in the raising of
the economy of the less developed
countries were the main things which
were discussed.

Shri Subodh Hansda: Is it true that
the one of the conclusions adopted
by the Congress wag that the develop-
‘ment of agriculture should be given
the first priority and at the same time
the industry should mlso be given a
priority? I would like to know, in
view of the fact that agriculture
should be given top priority, whether
the Congress discussed that the in-
dustry which would help to improve
agriculture in the country by wmanu-
facture of improved implements like
tractors or ploughs should be given
priority.

Shri Manubhai Shah: Agriculture is
important. But we chnnot ignore in-
dustry because it is only through the
diversification of the eonomy including
agricultural raw 'materials that the
world and developed countries can
progress, Therefore, this particular
Congress as well as various other
international organisationg have
been Insisting that industrialisa-
tion of the less developed countries is
a sine qua non for the world pro-
gress.
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Shri §. C. Samanta;: May [ know
whether the international conventions
that are at present in vogue are not
sufficient for the purpose of trade and
commerce internationally and, £ 8o,
what kind of laws are proposed by
the Congress?

Shri Manubhai Shah: They are
totally inadequate as far as the poor
countries are concerned. Present con.
ventions are heavily loaded in favour
of the industrialised and richer coun-
tries, So, the steps that are being
taken in the last few years are to
reorient the policies.

Shri Hem Raj: In view of the re-
commendations made by this Con-
gress, may I know how far the Indus-
trial Policy Resolution of the Govern-
ment of India will be affected?

Shri Manubhal Shah: Not a bit. Our
policieg remain intact. We only pro-
mise quicker procedures and simplifi-
cation.

ot aF: T AW & WEr d W owRr
L

“....whether the prospects of
securing foreign capital invest-
ment in India have improved
thereby."”
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Shrimati Renu Chakravartty: The
statement says:

“....private equity investment
from abroad should be encouraged
by fair treatment and legal safe-
guards. Where appropriate, pri-
wvate foreign investors should
seek to enter into partnership,
either by forming joint ventures
or by allowing local capital to
participate.”

I would like tp know whether the
I.C.C. has made a proposal that actual-
ly, although Indian participation will
be in the majority, the total private
investment in the public sector, that
is, foreign capital, will be more than
the publie participation and, if so,
what is Government's reaction to the
same.

Bhri Manubhai Shah: This does not
arise out of this. The recommenda-
tion only means this that the indus-
trialised partners and the less deve-
toped countries, as a joint brotherhood
of nations, are prepared to collaborate
with each other on the terms and
conditions and policies ¢of the host
countries—if it is India, the Indian
policy; if it is Nigeria, the Nigerian
policy. Some countries prefer hund-
red per cent participation of the
nationals; some prefer majority parti-
cipation and some even allow hund-
red per cent subsidiary of the foreign
enterprise. Within the framework,
they should be encouraging each other
to industrialise the less developed
countries, -

Regarding participation of forelsn
capital in public sector enterprises,
our policy is quite clear, that general-
ly speaking we have not allowed any
foreign participation. There were just
one or two cases, one in the HMT and
another in another factory; other-
wise, by far and large we have relied
on foreign loans and one hundred per
cent public ownership.

Shri Kapur Singh: After analysing
the deliberations of this meet. what,
in the assessment of Government, are
the major impediments to easy flow
of foreign private investment in
India?
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Shri Manubhai Shah: There should
be no large impediments, but the
social, economic and physical limita-
tiong of a big country like ours may
be the only handicap, but there are
so many correspondhg outweighing
advantages such as an enormous shel-
tered market, the good profitability of
Indian enterprise in general, the
technical personnel available and good
labour in this country; these are so
much in our favour that the handi-
caps could be neutralised and we can
look forward to better results.

Shri R. Ramanathan Chettiar: May I
know whether during the I0C meet-
ing, a statement was made by Mr.
Watson, leader of the Uniteq States
delegation to the effect that he was
very pleased to see that the steel
made by Government-owned steel mill
and the oil from a Government-owned
oil well were competing successfully,
and if so, whether adequate publicity
would be given by Government to
allay or counter the attack by the
private sector to the effect that our
public sector projects are not doing
well?

Shri Manubhai Shah: Quite so.

Shri R. Ramanathan Chettiar: What
is the answer to my question?

Shri Manubhai Shah: I said ‘Yes'
We shall do that.

* Mr. Speaker: The hon. Minister is
agreeing with the hon. Member. Still
he wants something more?

' Shrimati Renu Chakravartty: He
wants adeguate publicity to be given.

Shri Manubhai Shah: Yes; my hon.
friend wants an wassurance; yes, we
shall give publicity.

Shri Harish Chandra Mathur: May
1 know whother the Federation or
Government have any programme and
policy. for a follow-up action or the
whole thing ends with the conference?

_Shri Manubhai 8hah: The follow-up
action ig taken'jn very closely studied
manner not only in the case of the
ICC but in the case of the other dele-
dations as well. In recent months,
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we have had five delegations: one is
from the USA, another is from Ger-
many; at the moment,. there are
French delegation members in this
country. Only yesterday we met the
Qatar Chamber of Commerce. These
are all the consistent follow-up actions
being taken, Then, we have the
Indian Investment Centre here, ano-
ther centre is working in New York,
and g third one is being thought of
in Bonn. In this manner, follow-up
action is being taken.

Shri P. R. Patel: Is it a fact that
complaints were voiced in this meet-
ing by the foreign private investors
that because of the unsteady taxation
policy of the Government of India and
want of support to the private indus-
try that has come in this country,
they are rather hesitant to invest
more money in this country?

Shri Manubhai Shah: That is true:
everybody who wants to invest money
wants one hundred per cent freedom,
but we have our own obligations and
we know where our benefit lies, So,
Wwe cannot accede to their requests.

Shri Heda: May I know whether
Government are encouraging or wel-
coming the second phase of collabora-
tion wherein it is the foreign colla-
borator who selects the Indian part-
ner, as is evident from the new team
from the USA which has come with
200 proposals for collaboration?

Shri Manubhai Shah: This has been
somewhat misunderstood. The letters
of intent which are to be issued are
within the overall framework of the
Indian policy. It is only to facilitate
the procedural formalities that that
procedure is being followed. These
200 proposals which are coming for-
ward also will be looked into from
the same angle, and we do hope, be-
cause there are concrete proposals,
that the results will be better.

Khetri Copper Project
*172. Shri Harish Chandra Mathur:
Will the Minister of Steel and Mines
be pleased to state:
(a) the up-to-date expenditure on
Khetri Copper Project;
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(b) the foreign exchange require-
ment and its availability;

(c) the quantum of foreign ex-
change likely to be saved when the
project goes in full production; and

(d) the project's original program-
me of work and the revised one?

The Parliamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmaiah): (a) The expenditure in-
curred till the end of January, 1965
was Rs, 178.93 lakhs:

_ (b) The foreign exchange required
is about Rs. 10 erores. No credit has
yet been secured to meet the foreign
exchange; this question is under con-
sideration.

. (c) The project is estimated to pro-
duce 21,000 tonnes of copper metal
per year which will result in import
savings of approximately Rs 7.32
CTOres per year.

(d) According to the original time
schedule, the project was to have gone
into production by the middle of 1966.
However, owing to changes now en-
visaged in the scope of the project
e.g. installation of a flash type smelter

instead of reverberatory type, produc- -

tion of sulphuric acid as by-product
for utilisation in the production of
fertiliser and also for reasons of addi-
tional drilling and sampling work
undertaken to confirm the reserves
and characteristics of the ore, it will
not now be possible to adhere to the
original time schedule. A revised
time schedule is being worked out.

Shri Harish Chandra Mathur: [s it
not a fact that there hag been a com-
plete bungling in the Ministry because
the reverberatory system and the
flash system were in the very first
project report, and a decision which
has been taken now in 1965, could
have been taken in 1962? Who is res-
ponsible for this and has the hon.
Minister been able to take any per-
sonal interest in view of the fact that
by spending Rs. 10 crores once, we
witl be saving Re. 7.5 crores every
yoar?

PHALGUNA 17, 1886 (SAKA)

Oral Answers 1576
The Minister of Steel and Mines
(Shril Sanjiva Reddy): After further
study, naturally the process has been
changed. We have had to look for
people who are supposed to be ex-
pert in this. Thdt is why we sent a
team to Finland where the flash system
is adopted. It is only in that coun-
try I am told that it is specialised,
and they have a patent also. After
consultation with them, we have re-
verted to this process. We will try
to find the money required for this.

Shri Harish Chandra Mathur: I
may tell you that this flash system
hag been known to the world for the
last 15 years. Maybe Finland has it
This was in the very first report
which was submitted in 1962. Now
in 1963 this has been accepted. What
is the reason for the delay?

Shri Sanjiva Reddy: It was thought
at that time that the other system was
better. Later on, when it was found
that the flash system would be much
better, naturally we are taking.steps
to see that this system is adopted,

About bungling, I am not able to
say anything,

Shri Harish Chandra Mathur: The
other half is still not answered—about
finding a foreign exchange of Rs. 10
crores phce to save a foreign exchange
of Rs. 7§ crores annually. You are
spending a free foreign exchange of
Rs. 500 crores every year. You can-
not find a free foreign exchange of
Rs. 10 crores for this project!

Shri Sanjiva Reddy: No, no, we are
finding it.

Shri Harish Chandrg Mathur: You
are trying to find somebody who will
give the foreign exchange for this
project.

Shri Sanjiva Reddy: We are trying
to find the foreign exchange required.
I entirely agree with the hon. Member
I see no difference anywhere. It is
not a question of paucity of foreign
exchange; it is because it involved a
change of process. We had to take
to a different process now. We are
finding the foreign exchange neces-
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sary, and this project will go through,
though it i a little delayed because
‘of a change of process.

Shri Harish Chandra Mathur: May
I ask one question more? I asked
only one question.

Mr, Speaker: Ome full and
halves.

s ¥ AT WRE 4 WA A
T Aifge fF qgl 3T & weae A
& 1 agi St wdi 81

Shri Bhagwat Jha Azad: The Minis-
ter says that it is known that Rs, 10
crores of foreign exchange once spent
will yield a retura of Rs. T} crores of
foreign exchange every year. That
being so, why is it that Govermrment
are running after some foreign Gov-
ernment to give this foreign exchange
instead of spending that foreign ex-
change from ity own reserves, speci-
ally when we are spending hundreds
of crores of foreign exchange every
year? Is that the only reason

or are there some others to explain
this?

two

Shri Sanjiva Reddy: We have been
spending some amount already, We
have also been trying to find more.
The work is not held up because of
that

Mr. Speaker: Why should there be
this search for this foreign exchange?
Members insist that since the income
from this project iz annually Rs. T}
crores, why should we not straightway
allot Rs. 10 crores foreign exchange
tor this purpose?

Shri Sanjiva Reddy: It is not as
though for want of foreign exchange
the work has stopped. It is not that.
The foreign exchange portion is there.
We will get it, if necessary. The work
is not stopped because of that. Becaue
of the changeover to the flash system,
we have got to find a collaborator with
technical knowhow and all that. It is
not because of want of foreign ex-
change that thig is taking time.

st go Too ey : ¥y ¥ o
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Shri Narendra Singh Mahida; May
I know about the quality of this cop-
per as compared tp the South-east
Asian copper product?

The Deputy Minister in the Ministry
of Steel and Mines (Shri P. C. Sethi):
It will be electrolytic copper, and i'
will be one per cent copper.

Shri M. R, Krishna: What are the
advantages or benefits that will accrue
by changing the process?

Shri Thimmaiah: It will improve
the economics of the project. We will
save some money out of it

Shri Sham Lal Saraf: Since great
hopes were raised of copper being
produced in our own country, may [
know how soon the Government will
be able to start production and how
soon it will be possible to achieve
maximum production capacity of
these mines?

Shri Thimmaish: When we applied
for the foreign exchange, the consul-
tantg raised a number of points, and
one of them was that we should ex-
plore and have deep drilling to teat
the ore again, and they wanted to be
confirmeg about the characteristics of
the ore by sampling and chemical exa-
mination. To have deep drilling and
shallow drilling took a lot of time.
After the foreign exchange is madre
available, for which we may apply
within two or three months, we will
start production.
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Shri Harish Chandra Mathur: Start
production?

Shri Thimmailah: I am sorry, After
-~ut, ;. will take 3} years to have pro.
duction.

It is not wvery to say when
we will be able to produce. Because
of the change of process, it takeg a
lot of time. Because of this, we will
have to work out the date again.

Shri Ranga: Should not the Minis-
ters themselves come prepared to
answer?

Shri Harish Chandry Mathur: They
are contradicting each other.

Shri Sanjiva Reddy: I am saying
that we will have to change the date
of production. Therefore, it is not in
1966. Production will not start in
1966. Because of ‘the change to the
flash type, we will have to refix it.

Shri B. 8, Pandey: What is the per-
centage of copper in the ore at Khetri?

Shri Sanjiva Reddy: One per cent.

Shri Harish Chandra Mathur: Do I
take it from the hon. Minister's ans-
wer that the foreign exchange will be
available for this project, and that
this project will not be hamstrung
simply because you are tied to some-
body else? 1 want a categorical
answer.

Shri Sanjiva Reddy: After all, it is
not pecause of the foreign exchange
alone that thig delay has occurred, I
have explained that clearly once and
I may repeat it. It is pot because of
foreign exchange alone. Because of
the flash type of system which is now
supposed to be very useful, the matter
has been delayed. Foreign exchange
we will try to provide. There will be
no difficulty about foreign exchange
being provided for this project.

Trade with Nepal
+
Shri Rameshwa, Tantia:

Shri Yashpal Singh:
Shri D, P. Puri:

‘1139 Shri Het Raj:
Shri M. L. Dwived!:
Shri §. C. Samanta;
Will the Minister of Commerce be

pleased tp state:
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Oral Answers 158gp

(a) whether it ig a fact that the
Governments of India and Nepal are
considering to appoint 3 two-man
Committee to investigate and remove
bottlenecks and hold-up of the normal
commercial traffic between the two
countries;

(b) if so, when the Committee is
likely to be appointed;

(c) the names of its members and
how far the appointment of this Com.-
mittee will help both the Govern-
ments; and

(d) whether this Committee will
submit itg Report to Government from
time to time?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (d). No, Sir.
No such Committee is proposed to be
appointed. It has, however, been de-
cided that the senior officers of the
two Governments namely India and
Nepal should meet periodically to dis-
cuss and remove the difficulties that
may arise from time to time in the
flow of trade between the two coun-
tries. Ap account of the results of
these ‘meetings would be furnished to
the Ministers concerned of the two
Governments for consideration of any
issues that might require attention at
higher levels. Two such meetings
have already taken place.
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Shri 8. C. Samanta: May I know
whether the Nepal and Indian Agents
were doing or used to do such thinge
‘before and, if so, where does the
necessity arise now for forming any
such committee?

Shri Manubhai Shah: Indian and
Nepal Agents? The trade is going on.

Shri 5. C., Samanta: Trade agente
in India and Nepal.

Shri Manubhai Shah: There are no
trade agents. The traders in India
and the traders in Nepal are doing
this husiness. There are no agents
nominated by them.

Shri Shinkre: Is the hon. Minister
aware that as far as Nepal ig concern-
ed, it is not only trade relations with
which this country i concerned but
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also improved and better poltical rela-
tions between our two countries, and
that is the primary need for this coun-
try. and may I know whether the
Government has been devoting its
attention to this aspect of the cvbject
in dealing with the trade relations of
Wepal?

Mr. Speaker: What is the question?

Shri Shinkre: Will he give
special attention to this subject?

Shri Manubhai Shah: Trade and
econumic relations are the foundation
of -political friendship and other
friendship in the world, and that is
the basic thing which we keep in
mind.
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Late Running of Trains

Oral Answers

+
Shri S. M. Banerjee:

,' Shri Yashpal Singh:

| Shri Jha Azad:
'l'l-l.{ Shri Bibhuti Mishra:

| 8hri K. N. Tiwary:

| Shri Prakash Vir Shastri:

| ShriJagdev Singh Siddhanti:

Wiil the Minister of Rallways be
pleascd to state:

(a) whether the late running of
traivs has increased in 1964 on the
various Railway Zones and more parti-
cularly in the Delhi area;

(k) if so, how it compares with the
performance in the preceding year;
and

(e} the steps taken to mmprove the
situation?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). A gtatement is laid
on the Table of the Sabha.

Statement

(a) and (b). There was no increase
in toe late running of trains in the
year 1964 on the various zonal rail-
ways as compared to the performance
in the year 1963. The percenisge of
all pa<senger carrying trains not los-
ing time to the total number of such
trains run on all the railway; during
the year 1964 was 87.7 on the broad
#auge snd B6.2 on the metre gauge, ~s
against 874 and 84.9 respectively on
these two pgaugeg in the year 1963.
Therc har been thus a slight improve-
ment in the overall performance of
trains specially on the metre gauge
system during the year 1984.

The performance of suburban *ruins
in Delhi area in the year 194 had,
however, been affected and had shown
deterioration as compared to their per-
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formance in the year 1963, The main
factor which contributed t, the dec-
line in the performance of traing in
Delhi area was thg increase in the in-
cidense of alarm chain pulling, The
area in and around Delhi is congested
any any detention suffereg by any
train for any reason leads to a ¢hain
reartion. especially during the morn-
ing and evening grouping periods,
leading to detention to a number of
local and important trains. The faci-
lities available in this arem are also
limited and with a view to providing
additional travel facilities to local
ang through passengers approximate-
ly about 20 trains had been introdue-
ed or exterded during the course of
a year leading to operational and
other difficulties in this area.

(e) The punctuality performance of
trains is watched at all levels on the
Railways, Every effort is made to im-
prove the performance of all passenger
carrying trains, special drives being
organised for this purpose. As regards
services in Delhi area, various works
to increase the capacity of the area
are already under way to solve the
problem of congestion at Delhi and
New Delhi and also on the sections
serving these stations. Apart from the
works under way and other long term
measures which are being planned.
short term action has also been taken
by way of setting up an Area Control
Organisation to watch the movement
of local trains, by making slight w=ud-
justments ip the rake links ang time
table of these trains and also by
taking action in co-ordination with
the State Governments to reduce the
incidence of alarm chain pulling. As
a result pf these measures, an im-
provement in the performance of
traing in Delhi area has also been ob-
served during January, 1965.

Shri 5. M. Banerjee: From the
statement it appears that there is an
improvement in the running of the
traing. I want to know whether it is
a fact that the Delhi-Kalka Mail was
late on all the 30 days in the month
of December 1964, 28 days in January
1965 and 16 days ip the month of
February?
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Mr, Speaker: Then that must be
the normal time!

Shﬁs.l.&mjuzlwamtoknow
why that train ig running sp much
late. This train and the G.T. Express
are running late. Are any steps being
1aken to see that these trains reach in
time?

Dr. Ram Subhag Singh: Kalka Mail
3s not the only train; there are
about 1,05,000 trains in all which run
throughout the country, So the state-
ment is on the basis of the punctu-
ality of all the 1,05000 trains in
all. If there is any lacuna in the
running of the Kalka Mail we will
attend to that.

Mr. Speaker: Earlier also it was
pointed out that if it was not possible
1o run that train within the scheduled
Ume given on the time-table then the
time-table may be adjusted according
1o that,

Dr. Ram Subhag Singh: It i being
adjusted.

‘Shri 8 M. Banerjee: I would like
to know whether it is a fact that sta-
tistics of late running of trains is cal-
<ulated on the basis of the time when
the trains reach their destination and
the time they start from the respec-
tive stations, and the late reaching of
these trains at the intermediate sta-
tions is not taken into account? If
this is true, 1 would like to know
what steps Government contemplate
1o take to see that traing reach the
intermediate stationg also in time?

The Minister of Railways (Shrl S.
K. Patil): We have taken all these
things into consideration and we are
revising the whole time-table from the
ist of April, because thege things....
(Interruption). In that revision the
hon. House will find that there is an
attempt for the first time to bring
down the time of nearly 100 trains
in order that there should be
facility. Besides that there iz one
thing which the House should note.
Now we have reached a point where
the hauling capacity of our steam
eéngines is very much in doubt because
today we are adding bogies. ‘There-
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fore, the experiment of taking them
to diesel engines also will start in
the coming year. As such, we have
to suffer these for some time more
(Interruption).

Mr Speaker: Order, order. At a
i ten hon. Members are standing
and they continue to stand,

Shri J. B. Eripalani: May I submit,
Sir, that we are travelling much
faster than our forefathers. We
should be thankful for it

Shrimati Reng Chakravartty: In
the bullock cart,

Mr. Speaker: Does he
resume the same speed?
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Shri Daji: Has it come to the
notice of the Government that =
letter was published in the Times of
India on 1lth January signed by one
Mr. Saroj Vasisht saying that the
G. T. Express when it started from
Mathura was stopped four times, in-
cluding once for a high officer of
the Railways to get hot water for

shaving and the railway staff there
expressed their inability to do any-
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thing in the matter? It is these
things that make the traing run late.
Hag any enquiry been made on that
letter? )

Shri §. K. Patil:
being made. There are different ver-
sions of it. What has appeared in
the Press is not exactly substantiat-
ad by the evidence so far. If it is
found tgp be correct the officer con~
cerned will be given some kind of a
punishment.
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Shri Ranga: Mr. Speaker, Stir, my
hon. friend has given detailed infor-
mation with regard to the perfor-
mance or behaviour of the Kalka
Mail during December, January and
February. The answer given by the
Minister wag that there are 10,000

This cnquiry is
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fruinz running and therefore even if
vo°* irain ig running late we mneed
%w wu'te such serious notice about it
Th. i~ @ most objectionable way in
which the administration is to be run
It iz not enough for my hon. friend,
Shri Patil. to come and say that they
are going to look into the perfor-
mance of 100 trains and then they
are going to introduce diesel engines.
I would like to know whether it is
not the duty of the Government to
see to the performance of every one
of these trains in order to give satis-
faction to the passengers?

Shri S. K. Patil: It is the duty of
the Government to s2e that the trains
run to time, The fact that for all the
days in a month or for twenty days
in another month a train was late
is not a fact that had come to my
notice earlier. We shall examine
whether it is o fact If a train is late
all the year round, then there is
something radically wrong with it
It can be looked into to find out the
reason.

Mr. Speaker: Next question,
whole House is running very
and I will have to logk into it.

The
late

Export Credit and Guaraniee
Corporation

-+
eg75 J Shrimatl Savitd Nigam:
"\ Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to state:

(a) the total transactions made by
the Export Credit and Guarantee
Corporation in 1964, zone-wise; and

(b) how far the location of its Cen-
tral Office in Bombay has helped the
promotion of exports?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Export
Credit and Guarantee Corporation
undertook risks of a total value of
Rs. 34'07 crores during the year 1964.
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The distribution of this risk value
zone-wise is as under:

Zone Risk Value in
Rs. lakhs
North 1751
South 5594
East 36807
West 24013
Total: ;E

(b) The headquarters of the Corpo-
ration is at Bombay because the
Western Zone has the largest export
to handle. It will be seen from the
quantum of business transacted by
the Corporation in 1964 that the West
Zone has accounted for the bulk of
its business.

Shrimati Savitri Nigam: May I
know whether it is a fact that it has
been constantly demanded by all the
other three zones that a branch of
that office or the office itself should
be located in their zoneg and, if the
answer is in the affirmative, what
action government is going to take
on that?

Shri Manubhai Shah: The Corpo-
ration has walready opened some
offices, in the principal cities of the
zones and in the interior.

Shrimati Savitri Nigam: What are
the reasons for locating the central
office in Bombay? Is it to increase
exports according to the target fixed
last year?

Shri Manubhai Shah: That is the
main work. During the last four
years the business has gone up from
Rs, 5 croreg to Rs. 35 crores and we
hope in due course, by the end of the
Fourth Plan, the business will bhe
about Rs. 150 crores.

ot AT AT W . @E A
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e frw & R 3@ S o I
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Shri Sham Laj Saraf: May I know
whether the export credit and gua-
rantee corporation covers under an
open cover risk or commodities are
specified? 1! the commodities are
specified, what type of commodities
are purported to be covered?

Shri Manubhai Shah: There are
different covers—one is packing
credit, another is Dost-shipment credit,
a third is pre-shipment credit, capital
goods credit for five years and three
years and so on. So, it depends upon
country.

Shri Sham Lal Saraf: 5o, there is
no selection?

Bhri Manubbal Shah: There is
selectivity.

Rourkela Steel Project

+
Sh¥l 8. C. 8amanta.
Dr. L. M_SBinghvl:
Shei M. L. Dwivedi:
Shri Vishwa Nath Pandey:
Will the Minister of Steel and Mines
‘be pleased tp state:

(a) whether it is proposed to ex-
pand the Rourkela Steel Plant; and

*178.

(b) it so, the expected project capa-
ity and the size of the proposed ex-
pansion in terms of capital outlay and
production targets?

The Deputy Minister in the Minis-
try of Steel and Mimes (Ehri P. C.
Sethi): (a) and (b). Yes, Sir. The
Rourkela Steelworks is now being ex-
panded from 1'0 to 3-8 million ingot
tonnes per annum. During the
Fourth Plan, it is proposed to expand
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the Rourkela Plant to a capacity of
2'5 million ingot tonnes per annum.
The cost of the further expansion it
being worked out.

Shri §. C. Samanta: May I know
whether any foreign exchange will
be necessary and, if so, how it will be
met?

Shri P. C. Sethi: It will be met out
of the German credit.

Shri 8. C, Samanta: May 1 know
how much indigenous material will
now be available for expansion as
compared with the time when it was
originally set up?

Shri P. C. Sethi: It is difficult to
work out the details of plant, equip-
ment etc.

8hri Harish Chindra Mathur: The
hon. Minister is reported to have
stated that they will not be able to
tulfil the target laid down for the
Fourth Plan May I know if Rour-
kela is also contributing to the pes-
simism and whether we cannot go up
to 3.4 million tonnes?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The target for
the Fourth Plan has been revised now
to 185 million tonnes. We hope to
reach the target and there will be no
difficulty about it. Rourkela also may
be producing to its full capacity. The
expansion to 1.8 million tonnes will
be reached by the end of next year
and by the end of the Fourth Plan
we will be able to reach 25 million
tonnes. There will be no difficulty
about it.

Shri Harish Chandra Mathor: 1
hope the reports are not correct.

Mr. Speaker: Shri Pant

Shri Sanjiva Reddy: The revised
estimate of 16-5 million tonnes will
be reached. The earlier target per-
haps was much higher.

Mr. Speaker: 1 will request Minis-
ters also to move along Wwith me.
When 1 have moved further, they are
still behind.
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Shri K. C, Pant: May I know to
what extent will the designing and
engineering of the expansion be done
by Indian engineers?

Shri P. C. Sethi: The Central
Engineering Designing Bureau has
done considerable work in this res-
pect.
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Loans to TISCO and IIBCO

+

Shri S. M. Banerjee:

Shri Gokulananda Mohanty:
) Shri Yashpal Singh:

Shri Daljit Singh:

Shri Ramachandra Ulaka:
{_ Shri Dhuleshwar Meena:

Will the Minister of Steel and

‘Mines be pleased to refer to the reply

. given tp Starred Question No. 248 on
. the 27th November, 1964 and state:

*17.

(a) whether the Tariff Commission
‘has given its recommendationg on the
-proposals made by the TISCO and
TISCO regarding realisation of loan
from them; and

(b) if so, Government's decision
thereon?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) No, Sir,

(b) Does not arise.

Shri S. M. Banerjee: This question
‘has been abnormally delayed. May I
know whether Government has finally
made up its mind to realise this loan
or not?

2249 (Ai) LSD—2.
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): There is an
attempt now to get back the money
through negotiations and the Finance
Minister is dealing with the mattesr.
He is talking to thgm and in 10 or 15
days some decision will be taken and
I will be able to report to this House
the moment a decision is taken.

Shri S. M. Banerjee: May I know
whether it is a fact that both TISCO
and IISCO have demanded a revision
of the price and that has been refer-
red to the Tariff Commission? Their
condition iz they will repay a certain
portion of this loan enly if the prices
are increased. I want to know how
far it is true.

Shri Sanjiva Reddy: It 15 well-
known to this House that there are
a number of conditions and not one,
for the repayment of the loan. There-
fore, to avoid any confusion, the
Finance Minister is talking and try-
ing to get back the money without
further complications. If we do not
succeed in that, naturally, all steps
will be taken.
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Shri A. P. Jain: May I know whe-
ther the proposal to convert this loan
into equity capital is still being
negotiated with these companies?

Shri Sanjiva Reddy: That question
would arise if the loan is not repaid
to the satisfaction of Government

Shri A. P. Jain: That is not correct,
because Government took the power
to convert it.

Shri Sanjiva Reddy: We are only
trying to recover the loan. That is
why I answered that if the loan is
not recovered, that guestion would
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Shrimati Repg Chakravartty: The
entire guestion boilr down to this,
whether they will agree to come to
some decision through negotiation. I
do not know why we are going in for
this negotiation because the terms and
. conditions are sp’ inimical to the
interests of the State that negotiations
will not do much good I want to
know what is standing i in the way of

8hri Banjiva Reddy: “That decision

Shrimati Revm Chalravarity: Why?

Shri Sanjiva Reddy: Government
has taken the decision to recover
the amount. As I said earlier in
September and November, we are
only taking steps to recover the loan.
1 am aware that Parliament has given
the Government the power 40 con-
vert the loan into equity shares.
QGovermment has not taken the deci-
sion to convert it into equity capital.
Government is taking steps only %o
recover the amount. (Interruptions).

st gl oy g e e T
fred ¥ Aifoiee ¥ forg o afaf
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Shri Sanjiva Reddy: There is no
committee as such. The Finance
Minister is talking to them and with-

in the coming eight or ten days he
will take a decision.

Coal Reserves in Eamptey Coalfields

+
( 8hri R. G. Dubey:
Shri Bishwanath Roy:
fShri Brajeshwar Prasad:
*178. /. Shri Balkrishny Singh:
Shri Rajdeo Singh:
Shri Bhagwat Jha Azad:
|_Shri Yashpa] Singh:

Will the Minister of Steel and
Mines be pleased to state:

(2) whether Indian Bureau of Mines
has discovered vast reserves of coal
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in Eamptee Caalfield near Nagpur:

(b) if so, the estimated amount of
reserves; and

(c) the arrangementy; made for
exploitation of the reseryes?

The Parliameniary Secretary to the
Minister of Steel and Mines (Shek
Thimmalah): (a) and (b). Detailed
exploratory operations in Kamptee
Coalfield near Nagpur were under-
taken by the Indian Bureau of Mines
The exploration was done in 3 conti-
Ruous sectors, mnamely, Chatrohan,
Bina and Siflewara. Portions -of
these sectors were exploreg in detail
and a reserve of 226'49 gnillipn tonnes
of coal was proved. Besides this re-
serve, an additional reserve of about
47851 million tonnes of coal has
been estimated down to a vertical
depth of 650 metres, which brings the
total of estimated reserves to 705 mil-
lion tonnes of coal of grade II and
inferiar grades.

(c) The National Coal Develop-
ment Corporation Ltd, have aiready
opened g pilot miné which will be
eventually projected to a capacity of
0-45 million tonnes of coal per annum
to feed the adjoining Kaparkheda
Power Station.

Shri R. G, Dubey: May I know
whether this is a superior grade coal
or an inferior grade coal and what is
the ratio?

Shri Thimmaiah: As I stated, it is
of grade II and inferior grades.

Shri R. G. Dubey: May I know
whether the Indian Bureau of Mines
has discovered any other areas in the
country where coal deposits could be-
tapped on a large scale?

The Minister of Steel and Mines
(8Bhri Sanjiva Reddy): Tt is too wide
a question. It cannot be answered
in one supplementary.

Shri Bishwanath Roy: In view of
the ooal reserves discovered during
the period of the current Plan, may I
know whether in the next Five Year
Plan the availability of coal wilk
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increase for export and its price will
doecrease for the consumer in India?

8hri Sanjiva Reddy: This does not
arise oug of this.

Bhri Bhagwat Jha Azad: On the
one hand, @ good reserve of coal s
found out and on the other hand the
" Minister is forced to scale down the
target, not once or twice but thrice in
the Third Plan How does the Gov-
ernment Teconcile it? What will be
the position of the Government when
such a good reserve is found sut and
when the target is being lowered to
excavate #7

Shri Sanjiva Reddy: It all depends
on the consumption. You must be
able to sell the particular type of cosl.
Grade II coal is not marketable
There is surplus even now,

ot o Tay : § oA TR
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Bhri Thimmaiah: It
by the N.C.D.C.

is undertaken

Shri A. P. Sharma: Is the Govern-
ment going to start any coal washery
there?

Shri Thimmaiah: Not at present.

Shri D. C. Sharma: May I know if
any export market could be found
for this low-grade coal even after it
has been processed?

Shri Sanjiva Reddy: No, Sir. We
are not able to find market for this
inferior type of coal.

Shri Sham Lal Saraf: May 1 know
whether at the time of formulating
the Third Plan, these reserves were
taken into consideration and accord-
ing to which the drilling projects
were also taken up and, if that be so,
may I know to what extent it has
been effected?

Shri Sanjiva Reddy: We find large
deposits in the country everywhere
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Butthequeétionisthntwebepn' to
tap them when the consumption
picks up.
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Zreq ar wywr i feem ) IR
NI Pz FTHS P T IAF
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ZIg #1 ®iw ferm AT 39 ¥ awe
gy F1 w1 o A
Shri Sapjiva Reddy: It has been
Wwoked into. The ooal that has been
found is not the best coal It is grade
Il and inferior type of coal alone.
This is the actual fact.

oft wo Tito ¥ : TET H WA TAT
AT F FTH H AT AT E | I Hedb
¥ a1 frell STAHH F a0F TWHER &
am ¥1¢ gam & 5 3T 4T w1 A
wal T qgeTET S afe S 'R
2 ag w9 F FW A 7 71§ - Iew
wra ¥ & s ¥ wrd and  wmw fw
#wr% waw foar mm g
Shri Sanjiva Reddy: We have in-
formed the State Governments to
supply coal in large quantities to any
demand from any source. It the
State Governments can supply to the

villages, we will be very very happy.
We will be able to meet the demand.

Shortage eof Starch

+
( Shri Vishram Prasad:
| Shri Onkar Lal Berwa:

*179. { Shri Bade:
T Maharajkumar Vijaya Ananda:
(_ Dr. Sarofini Mahishi:

Will the Minister of Commerce be
pleased to state:

(a) whether the Indian Cotton
Mills' Federation have written to
Government about the shortage of
starch ang sizing materials;

(b) whether seme mills producing
starch and sizing materials have been
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closed down due to shortage of raw
materials; and

(e) if so, the stepa which Govern:
ment propose to take to remove the
shortage? o '

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). A statement is
laid on the Table of the House.

Statement
(a) Yes, Sir
(b) Yes, Sir.

(¢) (i) An agreement has been en-
tered into between the Governments
of India and the U.S.A. on 31-12-1964
for the import of 1,30,000 tonnes of
maize under P.L. 480, Supplies are
expected to arrive by the middle of
April 1965. .

(ii) A delegation from the All
India Starch Manufacturers Associa-
tion is expected i{o go to the U.B.A
for getting the despatch of maize ex-
pedited,

(iii) The textile mills have been re-
quested to use tapioca starch to the
extent available.

(iv) Maize starch units have been
requested to ration their existing
stocks to all the textiles mills so that
no mill should come to the stage of
closure.

(v) Maize starch factories have
also been requested to try to make
use of tapioca chips for being pro-
cessed in their units,

ot fasm wav : fraoe # faar

g g fF 1 9@ 30 X T wERT
THHOET A 9T Uyl 9 " S
q9 =& aa | & AT qgar §
Y 1 ATE 30 AT ZA WEST F €2
T g fRa Tl & fordr ey g
Shri S. V. Ramaswamy: The total
requirement is estimated at 1,50,000

tonnes of starch. We have got indi-
genous malze also, and there s

Orul. Answers ° FEBRUARY 26, 1965

Oral Answers. 1602

also tapioca starch. But it is felt that
i we import 1,30,000 tonnes, that
would meet the needs of the industries

ﬁf‘“m:mq}q [ O
480 9T zE@Ed go famwat # YT
WERT O BN maE O | 39 &
et oAl aw foret a7 w1 o <@
& S awga ¢ e o & fed freil
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¥

wifeen st (s sk W) -
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A G oar gw 2
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= ¥ Frw e o a gt #
FifF I 1 =41 W G frar

Shri §. V, Ramaswamy: There are
five mills manufacturing starch out
of maize, and they have stopped work.

Bhri Bade: Part (b) of the question
i whether some mills have been
closed down or not, and the answer
is Yes'.

# o e g fFosw ¥ feew
TH gHT § | 919 J 409 F g vy
i e facg & fawfar A w2
g mar ¢ fF faeil & wma & qra fa-
S W g fe Efqa facy & g@an
HIST T4 A4 a7ar foae s & &
A F wF & 1| & s g g fw
AT g FFeE ATE § !

Shri §8. V. Bamaswamy: We have
not received any report, but the fact
remains that there is shortage. The
total requirement is 1.5 lakhs tonnes
The installed capacity is no doubt
1,46,000 tonnes, but the actual produe-
tion is only 86,000 tonnes of maize
starch. Tapioca starch contributes
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about 20,000 tonnes. The total is
about 1,086,000 tonnes, So, there §@
shortage, and it is only imported
mairze that would meet the needs

ot wF : ot frd o gi 7
W WERW IR i W |

&t gew WX woEm o age
A Fa9T fF 1 9T 30 AR T T
o |t & fear = T ?

ot wprd g : = Ay @ fal
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T =T q |
Shri Sham Lal Saraf: What efforts,
if any, have been made to introduce

raw materials other than cereals for
manufacture of starch?

Shri Manubhai Shah: Starch can
be made only from cereals.

=t TR W W T gt
§ ST AT @ W A TR [w
¥ wft & 1 wrwer @ f s gk dw
T o A F F A w4y 1§ e
s § 5 v & s W 9 ged
wrifefew fearge &1 # & w13 W
faatr 3 e ® for |

=it wpank W : Wi o D -
AT Ewet § 1 ¥ AR W ) |
degw ¥ g I §, Iufoz drew &
a ¥ ) T ww ¥ Hfawver faoy w1
Wt IIanT g &
90 per cent of it comes from cereals
and the food eropa. But now we can-
not afford to divert food crops to

starch. So. we have to impart maize
from the USA.

1604
Aluminiam Plamt at Korba

|

Will the Minister
Mines be pleased to refer to the
given to starred question No. 104
the 20th November, 1964 and sta
the up-to-date Progress made in con-
nection with the setting up of the
Aluminium Plant at Korba?

The Deputy Minister in the Minis-
tryo!Steelandmnes(SIIrll’.C.
Sethi): Following the signing of the
contract belween the Government of
India and M|S Chemokopiex of
Hungary on 17-11-1964 for the pre-
paration of 5 detailed Project report
for the Korba Alumina Plant, the
National Industrial Devealopment
Corporation (A Government of India
Undertaking) has been nominated as
the Indian agency to collaborate with
the Hungarians in the preparation - of
the detailed project report. A team
of Hungarian experts has since come
to India for furthe study|consulta-
tion. A consignment of 50 tonnes of
bauxite samples has also been sent
to Hungary for necessary testing.

Enquiries were addressed to six
reputed  aluminium manufacturers,
who were already operating in India
or who haq earlier shown interest in
the project as to whether they would
be prepared to render technical assis-
tance in establishing smelter and
fabrication facilities at Korba, Three
have so far shown interest; replies
from the rest are expected shortly.

Shri D. C. Sharma. After listening
to this very confusing statement,
may I know what part the Hungarianr
are going te play so far as this
aluminjum plant at Korba 1s concern-
ed?

Shri P, C. Bethi: The statement is
very clear. Ag far as the Hungarians
are concerned, they would play the
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part of producing only upto the
alumina stage.

Shri D. C. Sharma: What is the
target of alimininut o be produced
when this goes mbu optimum produec-
tion?

Shri P. C. Sethi: At the moment, the
idea is to produce 1,20,000 tonnes of
alumina which would be responsible
for producing about 89,00 tonnes of
aluminium.

WRITTEN ANSWERS TO
QUESTIONS

Non-ferrous Metals

*170. Shri D. N. Tiwary: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether there has recently
been a cut in the allotment of quotas
of non ferrous metals to the State
Governments;

(b) if so, the reuorﬁ therefor; and

(c) the quotas of non-ferrous
metals asked for by the wvarious
State Governments = during 1063-64

and the actual supply made to them
(State-wise)?

The Deputy Minister in the Minis-
‘try of Industry amd Supply (Shrl
Bibudhendra Misra): (a) and (b).
The overall allocation ef foreign ex-
change for non-ferreus metals for
April-September, 1964 was slightly
-larger than for October 1863—March,
1964. However, the actual quantities
of copper, zinc ang electrolytic alumi-
nium wire rods allotted to the States
were less compared to the previous
period. The reduction in allotments
of copper and zinc was mainly due to
thé rise in the International prices
while in the case of ' electrolytic
aluminium wire rods, the reduction
was due to smaller allocation of
foreign exchange. In - the case of
Nickel, tne aliocation ts the States
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was made for both the periods Octo-
ber-March, 1964 and April-Septem-
ber, 1984 together and this was almost
at the same level as for the previous
period: April-September, 1963. [n
the case of tin, there was an increase
in the allotment to the various States
for the period April-September, 1964
in spite of price increase. This was
because the foreign exchange alloca-
tion had been substantially increased.
In respect ot lead both the foreign
exchange allocations and allotments
to the States during October March,
1964 and April-September, 1964 were
almost of the same order.

(c) State Governments do not send
demands for each period. Two state-
ments showing estimated require-
ments furnisheq by the State Direc-
tors of Industrizs in 1962 and alloca-
tiong made during 1963-64 are laid on
the Table of the House. [Placed in
Library, see No. LT-3872/65].

Prodl-tctinn of Cars

*180. Shrl Hem Barma: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that the
preseht production of cars is likely to
fall because of recent foreign ex-
change cuts; and

(b) if so the steps taken by Gov-
ernment to improve the position?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) Due to foreign exchange diffi-
culties, any significant increase in
output is not possible until the indi-
genoug content is increaseq to at least
80 per cent. The manufacturers have
been given necessary facilities for the
import of capital goods to enable them
to step up the indigenous content of
theiy vehicles. With the same object
in view, the-establishment -of ancil-
lary industrieg is also being promoted
simultaneously. .
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Licences for Spindles

Shri D J. Naik:
| Shri Ramachandra Wlaka:
* * Shri Dhuleshwa, Meena:
Shri P. C. Borooah,
Shri Maheswar Nalk:

Will the Minister of Commerce be
Pleaseq to state:

(a) whether Government have
‘issued industrial licences for addi-
tional spindles to be set up during
the Third Plan period; and

(b). if so0, the criteria for
surch licences?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) and (b). Licences under
the Industries (Development and
Regulation) Act have been issued
from time to time towards the fulfil-
ment of the production target in res-
pect of varn for the Third Plan
period. A certain portion of the
spindleage was allocated to the vari-
ous States angd licences against these
allocations were issued on the recom-
mendations of the State Governments
concerned and the Textile Commis-
sioner for the establishment of new
undertakings as well as for the effect-
ing of substantial expansion of the
existing mills. Over and above the
1 -mices issued against the allocations
1o different States, licences were also
issued.

fa) for the establishment of
operative spinning mills;
for the expansion of imbal-
anced and uneconomic units,
to the extent necessary tp bring
them to z balanced and econo-
mic level.

issuing

co-

(b)

dec) for expansion of units
upto the minimum

25,000 spindles.
Trade Pact with Afghanistan
f
m‘\_ Shri Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:

(a) the main features of the trade
pact signed recently between India

to go
level of

Maharajkumar Vijaya Ananda:
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and Afghanistan involving procedural
changes;

(b) the benefits accured to India
thereby; and

(c) when the revised
would come into force?

agreement

The Minister of Commerce (Shri
Manubhai Shah): (a) The Indo-
Afghan trade Agreement signed on
21-1-1964 is valid for a period of 3
years with effect from 1-2-1964, un-
less otherwise terminated by one
month’s notice prior to the expiry of
the year. Ags a result of recent dis-
cussions with the representatives of
the Royal Afghan Government at
Kabul, it has been agreed that Afghan
goods would be valued on the basis
of invoices accepted by the Mndian
Customs authoritiegs and where no
invoices exist, the goods would be
valued on the basis of Indian Cus-
toms assessed value.

(b) As a result of the above
changes, the valuation of imports
from Afghanistan will be closer to
the rea] values prevailing in the
Afghan market which will be in the
interest of both the countries.

(c) The revised arrangement has
come into force from 1-2-1865. The
annual ceiling of imports of dry and
fresh fruits and other items from
Afghanistan to India has been agreed
to at Rs. 725 crores (subject to the
agreed adjustments for the two years
1-2 65 to 31-1-66 and 1-2-668 to
31-1-67) during the recent visit of
the Afghan Prime Minister t¢ India.

Export of Jute Goods

J Shri Bhagwat Jha Azad:

*184. { Shri Yashpal Simgh:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have in-
troduced compulsory qualily control
and pre-shipment inspection of all
jute products; and
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(b) whether such measures to im-

prove export are being widely ex-

tended to other exportable goods?

The Minister of Commerce (Shri
Manubhai 8hah): (a) and (b). Gov-
ernment have introduceq compulsory
quality control and pre-shipment ins-
pection over jute hessian and jute
sacking from 1st January, 1965 and
other jute products are also to be
gsimilarly brought under compulsory
quality control and pre-shipment
inspection very soon.

It is the Government's policy to
extend such measures to all other ex-
portable goods. Already compulsory
quality control and pre-shipment
inspection is being exercised over 18
agricultural items, cotton textiles
handloom products, art silk and pure
silk products and woollen goods, jute
products, minerals like salt and mica.
manufactured goods like aluminium
utensils, vegetable ang food produets
etc, Very soon fish and fish products.
coir products, other items of cotton
textile, more agricultural products
and some of the engineering pro-
ducts will be brought under compul-
sory quality control and pre-ship-
ment inspection sg that in course of
another year 80 per cent. of the total
exports would be subjected to com-
pulsory quality control and pre-ship-
ment i .

Alloy Steel Manufacture

*185. Shri Indrajit Gupta: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the number of private sector
firms which have been granted
licences for the manufacture of alloy
steel;

(b) the number of these projects
involving collaboration with foreign
private capital; and

{c) the reasons for relying more on
the private than on the public sector
for attaining the production targets
of alloy and special steels?

-"The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) 28. In
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addition, letters of intent have beem
issued to 2 parties.

{b) Nine.

(c) It would not be correct to say
that greater reliance is placed on the
private sector for production of tool,
alloy and special steels, At the end
of the 4th Plan, production in the
public sector will be more than 50 per
cent of the estimated demand. Since
requirements of allow steel of various
types and categories are generally
small, there is also some advantape
in having production in a number of
smaller units than to concentrate it
wholly in large units.

Blast Furnace, Bhilai

[ Shrimati Jyotsna Chanda:
“183.-)' Shri Maheswar Naik:
“) Shri Daji.
\ Shri Warior:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that the
fourth blast furnace at Bhilai had =
major breakdown on the 9th January,
1965;

(b) if so, whether Government
propose to set up an Enquiry Com-
mission to probe into the matter; and

(c) the amount of loss sustained as
a result of the breakdown?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) On the
9th January, 1965 the refractory lining
of the bustle pipe and the hot blast
main of Bhilai's Blast Furnace No.
Four was found damaged. The fur-
nace was stopped on 11th January,
1865 for seven days to atteng to the
necessary Tepairs,

(b) The General Manager Bhilai

has already appointed an Enquiry
Committee headed by the Chief
Superintendent (Iron and  Steel)

Bhilai Steel Plant and consisting of
Indian and Soviet specialists which is
going into the reasons for the opera-
tional difficulties experienced.

(¢) Having regard to the fact that
the furnace was commissioned only
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on the Bth December, 1964 and is still
on trial operation, it is difficult to
estimate the loss due to thig interrup-
tion.
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Idie Capacity of Industries

*188. Shri Sham Lal Saraf: Will
the Minister of Indusiry and Suapply
be pleased to state:

(a) the capacity of Organised
‘Industries (both in the Public and the
Private Sectors) which remained un-
used and idle (year-wise) during the
Third Five Year Plan;

(b) whether attempts are afoot to
utilise this ‘Idle capacity’; and

ic) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). It is
difficult to make comparable annual
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estimates of industrial capacity re-
maining unutilized and idle for the
reason that new capacity installed
takes some time to reach full produc--
tion and is also dependent on awvail--
ability of raw materials and other-
factors which vary from period to-
period. The need to ensure the maxi-
mum utilisation of installed capacity
is under the constant consideration of
the Government, and several measures
have been taken towards this end,
such as provision of a larger share.
of foreign financial assistance to meet
the maintenance requirements of
industry, import of additional raw
materials wunder export incentive:
schemes, cuitable financial assistance
to industry in the modernisation and
rehabilitation of machinery, and the
development of indigenous manufac-
ture as a substitute for imported com-.
ponents and raw materials.

Heavy Engineering Corporation, .
Ranchi

“Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Hukam Chand

Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Sidheshwar Prasad
Shri Bhagwat Jha Azad

*189.{ Shri Snbodh Hansda:
Shri S. C. Samanta:

Shri Balmiki:

Shri Madhu Limaye:

Shri M. R. Krishna:

Shri Bade:

Shri Bibhuti Mishra:

Shri Indrajit Gupta:

“Shri Shashi Ranjan:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that on the
24th December, 1964 a third fire occur-
red in the Heavy Engineering Corpo-

e

ration foundry forge project at
Ranchi;
(b) if so, the extent of damage

caused thereby;

(¢) whether an enquiry was made
to find the cause of the fire; and
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(d) whether persons responsible for
the fire have been apprehended?

Industry and Supply (Shri T, N.

Singh): (a) Yes, Sir.
(b) No damage was caused.

(¢) and (d). The matter is under
investigation by the Police and some
persons have been arrested.

‘Reconstruction of Pamban Bridge

Maharajkumar Vijaya
Ananda:

Shri P. C. Borooah:
Shri Seshiyan:

*190. 4 Shrimati Renoka Barkataki:

| Shri Bhagwat Jha Asad:

Shri Yashpal Singh:
Shri P. R. Chakraverti:

Shri R. Ramanathan Chettiar:

Shrimati Savitri Nigam:

Will the Minister of Railways be
pleased to state:

(a) whether Government  have
recently reviewed the plans for con-
struction of the road bridge between
Indian mainland and the cyclone
devastated island of Rameshwaram
and considered the possibility of con-
struction of a rail-cum-road bridge
there; and

(b) if so, the decision taken in that
regard?

The Deputy Minister in the Mimnis-
try of Railways (Shri Sham Nath):
(a) and (b). The possibility of using
the existing Railway bridge as a road
bridge or rail-cum-road bridge was
examined, but was fouad not feasible
on technical considerations. 1t was,
therefore, decided to restore the exist-
ing bridge for rail traffic. The work
is in progress.

Cable Industry

Shri Vishram Prasad:
»191. / Shri Bade:
( Shri Onkar Lal Berwa:
Will the Minister of Industry and
Supply be pleased to state:

Written Ansu;_era 161 4

(a) whether Government are aware
that the Cable Industry in India is.
suffering heavily due to paucity of
raw materials;

(b) whether Government  have
received the report of the survey
made by the cable industry associa-
tion; and

(c) it
thereto?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Ribudhendra Misra): (a) Yes, Sir.

so, Government’s reaction

(b) No, Sir.

(¢) Does not a-ise.

Reorganisation of HE.C., Ranchi

( Shri Indrajit Gupta:
Shri Daji:
| Shri P. C. Boroeah:
192 % Shri P. R. Chakraverti:
“Y Shrimati Savitri Nigam:
| Shri Yashpal Singh:
| Shri Rameshwar Tantia:
 Shri Vishwa Nath Pandey:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether there is any proposal
to replace the Working Directors of
the Heavy Engineering Corporation,
Ranchi by advisers and to decentra-
lize the managements of the compo-
nent plants; and

(b) if so, the advantages expected
to accrue from such a reorganisation?

The_Minister of Heavy Engineering
and Induostry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) There is no proposal to replace
the functional Directors by Advisers
although the present system of func-
tional Directorship is being abolished.
In the process of recrganisation, apart
from delegation of greater authority
to the constituent projects, steps are
being taken to separate the Coal Min-
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ing Machinery Plant as another com-
pany with independent management.

(b) The measures are expected to
result in quicker attention to the needs
and problems of the various projects
including production, security, recruit-
ment, training, labour and personnel
relations etc.

Production of Baby Food

Shri P. C. Borooah:
Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Shri R. Barua:

*193.

Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether Goverament have
decided to issue licences for produc-
tion of baby food so as to double its
production by the end of the current
plan period;

(b) if so, the number of units
licensed in pursuance of this decision
and their total production capacity;
and

(c) the baby food manufacturing
capacity to be licensed further?

The Deputy Minister im the Minis-
try of Industry and Sapply (Shri
Bibudhendra Misra): (a) The Govern-
ment have decided to increase the
target for licensing of capacity for
production of baby food from 7,500
tonnes to 12,000 tonnes per annum.

(b) No additional units have so far
been licensed; but the applications
received from 8 parties are under the
active consideration of the Govern-
ment.

(c) Approximately 8,000 tonnes per
annum.

Leather Processing Industries
Shri Vishram Prasad:
Shri Bade:

Shri Onkar Lal Berwn:
Shri P. C. Borooah:

Will the Minister of Indastry amd
Supply be pleased to state:

(a) whether the Central Govern-
ment asked the State Governments to
give liberal credit assistance and other
aid to the tanning and leather pro-
cessing industries;

{b) the financial aid being given by
Government to the States for this pur-
pose; and

(c) how the States have reacted to
the Central Government's directions?

The Depuoty Minister in the Mimis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.
Bath Central and State Governments,
however, are already extending
various measures of assistance to these
industries, such as export and import
facilities, technical training, financial
credit and marketing facilities.

(b) and (c). Do not arise,
Export of Manganese Ore

Shri Indrajit Gupta:
Shri Ram Harkh Yadav:
"} Shri MuriH Manohar:
| Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

~194.

*195

(a) whether the export trade in
manganese ore has been virtually
nationalised in the hands of the MMTC;

(b) the reasons for taking such a
step; and

{c) how far it is expected to reduce
disparity between Indian and world
prices?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Exports
of manganese ore, and the share of
the MMTC in that export trade, have
both been increasirg without there
being, since 19582, any compulsory
canalisation of the trade through the
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MMTC, During 1983, our total
exports of manganese ore including
both cash and barter sales, were
about 94 lakh tonnes of which
the share of MMTC was about
5.5 lakh tonnes or about 59 per cent.
The total exports during 1964, includ-
ing both cash and barter sales, sub-
stantially increased to about 15.8 lakh
tonnes; the share of MMTC was about
12.4 lakh tonnes or about 79 per cent
of the total. In view of these improve-
ments, in the total exports of manga-
nese as well as the share secured by
the MMTC in those exports, exports
of manganese ore against barter have
now been formally canalised through
the MMTC with effect from the Ist
January, 1985 and it is being further
examined whether exports of manga-
nese against cash sales should not
also now be so canalised sp as to main-
tain and even improve upon the exist-
ing levels of exports, and maximise
realisation of foreign exchange against
the exports by avoiding possibilities
of under-cutting of each other by
exporters from India.

(c) Mere change in the agency of
export cannot by itself reduce the
disparity between the Indian and
world prices of manganese ore, except
to the extent that somewhat better
prices can be secured through canali-
sation of exports; the disparity can be
reduced mainly by reduction in the
cost of production and transport
charges relating to manganese ore
within India on one hand, and by
upward trend in world market prices
for manganese ore on the other.

Yards and Terminals

[ Shri Ram Harkh Yadav:
384, ! Shri Murli Manohar:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether Government propose to
‘make additions and alterations in the
yards and terminals of all Railway
stations in India;

(b) if so, the details of the improve-
ments to be introduced;
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(e) the progress made %0 far in the
development programme; and

(d) the estimated

expenditure
thereot?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Planning for alterations:
in the yards and improvements in the
terminal facilities is a continuous
process on the Railway system which
is mainly based on the actual traffic
needs. A large number of works
have been undertaken under these
categories during the current plan
period. As and when the need for
additional works arises as a result of
increase in the traffic to be handled,
additional works will be planned at
the stations where improvements or
extra facilities are considered neces-
sary.

(c) and (d). The expenditure anti-
cipated in the five years of the Third
Plan period, on the Railways' deve-
lopment programme is baout Rs. 1,642
crores. Of this, about Rs. 80 crores
is to be spent on works like yard re-
modellings, extension of existing
looplines, provision of additional
looplines, provision of crossing stations
ete, required for increasing line
capacity.

Cable Railways
Shri Ram Harkh Yadav:

Shri Murlli Manohar:
Shri Vishwa Nath Pandey:

385.

Will the Minister of Rallways be
pleased to state:

(a)} whether Government propose to
introduce cable railways in the coun-
try as in some Western countries;
and

{b) it so, the progress made so far
in this connection?

The Deputy Minister in the Minis- -
try of Raflways (Shri Sham Nath):
(a) No.
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(b) Does not arise,
Derailment near Moradabad

3gg, J Shrl Vishwa Nath Pandey:
1 Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state: -

- (a) whether it is a fact that a goods
train derailed between Moradabad and
Najibabad on the Northern Railway

‘on the 21st January, 1985 at the Chak-
rajmal station;

(b) if so, the details of the accident;
and

(c) the loss of life and property, if
-any?

The Deputy Minister in the Minis-
‘try of Rallways (Shri Sham Nath):
(a) On 21st January, 1965 while train
No. 517 Up; and.

(b) through Goods (Diesel) was
running through Chakrajmal station
on Moradabad Najibabad section of
Northern Railway, 15 wagons on the
train derailed.

(¢) There was no loss of life.

The cost of damage to railway pro-
perty was estimated at approximately
Rs. 7670.

Unmanned Railway Crossings in
Bikaner Division

387. Shri Karni Singhji: Will the
Minister of Railways be pleased to
state:

(a) the number of unmanned rail-
‘way crossings in the Bikaner Division
of the Northern Railway which have
so far been provided with automatic
warning bells falling and flashing
-devices;

(b) how many more are to be so
-equipped during the next year; and

(c) the gteps propcsed o be taken in
respect of the remaining unmanned
level crossings over this portion to
obviate hazards to life and property?

' The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Nil

“level

(b) Nil

(e) Trials with automatic warning
bells and flashing signals are being
conducted at a few unmanned level
crossings; the question of providing
these devices at other unmanned
crossings will be considered
after the trials are completed.

Meanwhile following steps have
been taken to minimise accidents at
unmanned level crossings:—

(i) Stop Boards have been pro-
vided on approaches to un-
manned level crossings to
warn road users to stop and
cross cautiously. '

(ii) Whistle boards have been
provided enjoining on the
driver to whistle econtinu-
ously while approaching the
level crossing.

(iif) In addition, in consultation
with State Government, 32 of
the more important unmanned
level crossings on the Bikaner
Division were to be manned,
of which 27 have been com-
pleted.

Trains between Muzaffarpur
and Hajipar

388, Shrimati Ramdulari Sinha: Will
the Minister of Railways be pleased
to state:

(a) whother Government are aware
that the Muzaffarpur-Hajipur line is
more basy than Muzaffarpur-Nar-

‘katiaganj line;

(b) whether it is a fact that the
number of trains running between
Narkatiaganj and Muzaffarpur is
larger than those running between
Hajipur and Muzaffarpur;

(c) whether the interval between
two trains in day time between
Muzaffarpur and Hajipur is much
more than necessary causing incon-
venience to the litigants of Hajipur;
and
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(d) if the reply to part (c) above
be in the affirmative, the steps pro-
posed to be taken to mitigate grie-
vances of the public?

The Minister of State in the Minis-
try of Railwaygy (Dr. Bam Subhag
Bingh): (a) and (b). There are eight
passenger carrying trains including 4
fast trainge on the Muzaffarpur-Haji-
pur Section as against six Passenger
trains each way on the Muzaffarpur-
Narkatiaganj Section.

(c) and (d). The longest gap bet-
ween two trains on Muzaffarpur-Haji-
pur Section is 5 hours 5 minutes in
the Up direction and 4 hours 15
minutes in the Down direction. This,
however, shoulg nct cause inconveni-
ence to court passengers who generally
leave their places in the momming to
attend courts and return in the even-
ing as suitable services are available
for passengers on the section attend-
ing courts both at Hajipur and at
Muzaffarpur,

Coal Produetion

{ Shri Indrajit Gupta:
Dr. U. Misra:
33%. ;| Dr. Ranen Sen:
| Shri Mohammad Elias:
LShri Prabhat Kar:

Will the Minister of Steel and Mines
be pleased to state:

(a) the names of collieries produc-
ing coal over 10,000 tonnes per month;
and

(b) the names of the
owning such collieries?

companies

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
A statement showing the names of
collieries producing coal over 10,000
tonnes per month and names of the
companies owning these collieries is
laid on the table of the House.
[Placed in Library, see No. LT-3873/
65].
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Workers in Steel Projects

J Shri §, M. Banerjee:
* \ Shrl Yashpal Singh:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether any increase has been
made in the scale of dearness allow-
ances admissible to the workers in the
steel projects at Bhilai, Durgapur and
Rourkela; and

(b) if not, the reesons therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
In accordance with the recommenda-
tions of the Central Wage Board for
the Iron and Steel Industry, all
workers in the Bhilai, Durgapur and
Rourkela Steel Plants drawing pay
upto Rs. 500 p.m. have been granted
an interim relief of Rs. 15 p.m. of
which Rs. 10 is from 1st December,
1962 and another Rs. 5 p.m. with effect
from 1st August, 1964. This amount
of Rs. 15 pm. has been treated as
additional dearness allowance with
effect from 1st August, 1964

(b) Does not arise.

Coking Coal Production

( Shri Eswara Reddy:
391 { Shri Prabhat Kar:
| Shri Indrajit Gupta:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the proposal to nationa-
lise coking coal production has been
considered by Government; and

(b) if so, the decision taken there-
rn?

The Minister of Steel and Mines
*Shri Sanjiva Reddy): (a) There is at
present no proposal to nationalise
coking coal produet.

(b). Does not arise.
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Alarm Chains

392. Shri Bam Harkh Yadav: Will
the Minister of Railways be pleased
10 state:

{a) whether alarm chain apparatus
between New Delhi and Meerut shut-
tle services gn the Northern Railway
tas been cut off recently;

(b) if so, the reasons therefor; and

() when the alarm chains are like-
ly to be restored?

The Minister of State in the Minis-
4ry of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Due to heavy incidence of un-
authorised alarm chain pulling on
INM and 2ZNM New Delhi-Meerut City
Passenger trains, the alarm chain ap-
paratus in these trains was blanked
off with effect from 21-1-1965.

(c) The question of restoration of
alarm chain apparatus in  these
trains is proposed to be examined in
the middle of March, 1965.

Under-Bridge near Safdarjung
Aerodrome

g9 J Shri Suremdra Pal Singh:
"9 Shri Yashpal Singh:

Will the Minister
pleased to state:

of Railways be

(a) whether Government are con-
gidering the proposal to construct an
under-bridge near Safdarjang Aero-
drome, New Delhi; and

(b) if so, when all the formalities
in this regard are likely to be com-
pleted and the ronstruction work
taken in hand?

The Deputy Mini<ter in the Minis-
try of Raillways (Shri Sham Nath):
(a) Yea

{b) The scheme j3 under considera-
tion of the Delhi Administration. As
soon as they deposit their share of
the cost, the work will be taken in
hand.

Privilege Passes and P.T.Os,

394. Shri R. Ramanathan Chettiar:
Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1747, on the
8rd October, 1064, regarding the issue
of complimentary snd free railway
privilege passes and P.T.Os. and state:

(a) whether it is a fact that the
cost of such passes and P.T.Os, ig re-
covered in respect of Railway Officers
on deputation to various Government
Departments and semi-Government
bodies and publi¢ undertakings;

(b) if not, the reasons therefor;

{¢) whether it is also a fact that
all such Officers while on deputation
to the Central Government Depart-
ments and Central Government
Undertakings are in receipt of special
pay ranging from Rs. 260 to Rs, 300
per mensem; and

(d) if so, the reazons for allowing
them this additional concession?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Simgh): (a) No, except that in the
case of a few officers who have been
allowed passes in excess of the scale
Taid down for deputationists, the
cost of extra passes is recovered from
the borrowing organisation.

(b) Because the grant of such pas-
ses is treated as a privilege to the
deputationists  individually on the
basis of his|their service on the rall-
ways.

(¢) They are entitled to elect the
scale of pav of the new post or their
basic pay in the parent departments
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plus 20 per cent of such pay as De-
putation (duty) allowances' subject to
the condition that the Deputation
{duty) Allowance shall not exceed
Rs. 300/- but the total of the pay in
the parent department plus the al-
lowance should not exceed the maxi-
mum of the scale of pay attached to
the deputation post.

(d) This is considered necessary to
provide a reasonable indentive to the
Officers concerned to work in a new
assignment under an entirely diffe-
rent set-up and in some cases in com-
pletely new surroundings.

Heavy Electricals Ltd., Bhopal

395. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
1pleased to state:

(a) whether it is a fact that the
Heavy Electricals Ltd., Bhopal have
.suffered a Joss during 1963-64;

(b) if so, the extent thereof; and
(¢) in what circumstances?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) Rs. 5,68,75,288)-.

(e) These are the losses normally
incurred in the initial years of a Pro-
ject and, in fact, these are more or
less antidipated in the Detailed Pro-
Ject Report.
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Delhi-Rohtak Shuttle

Shri D. C. Sharma:
Shrimati Savitri Nigam:
Shri P. C. Borooah:

| Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

398.

(a) whether six trains were held
up for nearly three hours at the Delhi
Kishanganj station on the 1lth De-
cember, 1964 when a crowed of several
hundred passengers protested against
the routine delay in the departure of
‘the Delhi-Rohtak shuttle;

(b) if so, the action taken in the
matter; and

(c) the steps taken or proposed to
be taken to deal with such situations
so that other trains are not delayed?

The Minister of State in the Minis-
try of Railways (Dr., Ram Subhag
Bingh): (a) to (c). On 11-12-1964,
1 DR Up Delhi-Rothak shuttle arrived
Delhi-Kishanganj station at 17'57
hours or 2 minutes later than its sche-
duled arrival time of 17'55 hours. It
was detained there for 27 minutes for
drossing of 344 Down Hindumalkote-
Delhi Passenger which was running
late to the extent of 33 minutes and
further late running of which would
have delayed the departure of 371 Up
Delhi-Hardwar Passenger which s
worked with the rake of 344 Down.
As a protest against this detention,
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1 DR Up shutile was held up by pas-
sengers by squatting on the track in
front of the engine, alarm chain pul-
ling and uncoupling the front third
luggage and brake van and two other
bogies from the adjoining coaches.

With the intervention of the police
and ecivil authorities who were advis-
was
cleared at 21°20 hrs. and the train
eventually started at 21:25 hours.

As a result of the hold-up, 1 DR
Up shuttle suffered a total detention
of 3 hours 27 minutes. Five other
trains also suffered detentions varying
from 18 minutes to 4 hours 43 minutes.

The punctuality performance of 1
DR Up Shuttle was generally satis-
factory, the percentage of right time
arrival at the destination being 874
during the period May 1964 to
February 1965 (upto 10th). While
every effort is made to obviate deten-
tions due to crossing, precedence ete,
detentions on account of occasional
unforeseen operational exigencles are
unavoidable. As regards alarm chain
pulling and other detentions to trains
by students etc, matter is taken up
with Civil authorities from time to
time for combating the evil.

Banda-Kanpur Trains

399, Shrimati Savitri Nigam: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that there
had been about 50 per cent late ar-
rivals of Banda-Kanpur Up and Down
trains in November and December,
1964; and

(b) i so, the reasons mere_tor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Except for No.
112 Up Lucknow-Banda Passenger
train, performance of other passenger
trains running between Banda and
Kanpur during November and Decem-
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ber, 1964 was genzrally satisfactory as found

=i!] be seen from the following:—
Traint. Arrival at

No, 111 Down Banda Kanpur 86°7 80°6
Lucknow Passenger,

No. 527 Down Banda- Kanpur 86°7 90°3
Kanpur passenger.

No. 112 Up Lucknow- Banda 46°7 35°§
Banda Passenger.

Neo. 528 Up Kanpur- Banda
Banda Passenger.

100 93°5

The performance of No. 112 Up was
affected due to excessive alarm chain
pulling, displaced crossings conse-
quent upon late running of this and
other trains on the Section and extra
time taken for loading and unloading
of parcels. However, every effort is
being made to ensure the punctuality
performance of trains running on the
Banda-Kanpur Section.

Surplus staff of Chief Controller of
: Iron and Steel, Calcmita

400 [ Shri 8. M. Banerjee:
* 7 Shri Yashpal Singh:

Will the Minister of Steel and

Mines be pleased to state:

(a) whether all the employees de-
clared surplus from the office of the
Chief Controller of Iron and Steel,
Calcutta have been provided  with
equivalent/alternative employment;

(b) if not, the number of those who
still remain to be absorbed; and

(¢) whether continuity of service
has been maintained?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
As indicated in reply to Luk Sabha
Unstarred Question No. 567 of 27th

November, 1964, the final require-
ments of staff for the Office of the
Iron and Steel Controller are  still

under consideration of Government.
Meanwhile, in all 72 persons have
been mleltaed‘_ All of them have been

Percentage of richt time
arrival
November, 1964 Drecmber, 1964

alternative employment in
equivalent posts.

(¢) Yes, Sir.
Chain Pullings in Trains

 Shri Yashpal Singh:
401. < Shri Bhagwat Jha Azad:
LSlu'i Narendra Singh Malida:

Will the Minister of Railways be
pleased to state:

{a) whether his attention has been
drawn to a letter published in the
Times of India daled the 8th January,
1965, wherein it was complained that
a perszon travelling in First Clzss from
Madras by the G.T. Express which
reached Mathura on the 2nd January,
1965 pulled chains four times for stop-
ping the train at Mathura;

(b) if so, whether any enquiry has
been made into the matter; and

(c) the action taken against him
and the conductor of the train who
refused to prosecute him?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Yes

(c¢) The appropriate action to be
taken is under consideration.

Decéniralisation of Indusiries

202 J Shri Yashpal Singh:
" 7| Shri Bhagwat Jha Azad:

Will the Minister of Industry and
Supply be pleased to state:

{a) whether his attention has been
drawn towards the speech delivered
by the Chairman of the  National
Small Industries Corporation on the
28th December, 1964, wherein he as-
cribed the main cause for the con-
centration of industries in certain
regions to the fact that basic neces-
sities like power, water, transport,
marketability were not uniform in
all parts of the country;



1633 Written Answers
(b) if so, Government's reaction
thereto; and

(¢) the measures being taken to
decentralise this tendency?

The Deputy Minister in the Minis-
try of Industry and Supply (Shn
‘Bibudhendra Misra): (a) to (c). The
‘Chairman of the National Small In-
«dustries Corporation was speaking in
the context of the development of the
small scale sector which shows a ten-
decency to concentrate in the main
cities because of the various advant-
@ges available to them there. While
the provision of basic necessities like
power, water, transport, etc, are
matters which are taken intp account
in the formulation of our Five Year
Plans, the provision of special incen-
tives in the field of small scale sector
to entrepreneurs proposing to set up
small scale units in towns and areas
other than the main cities where such
units are now already well develop-
ed has been engaging attention such
incentives may taken the form of
concessional rates of interest, longer
period of repayment etc. in the sup-
ply of machinery on hire purchase
basis.

Exports

|’ Shri Yashpal Singh:
403. { Shri Bhagwat Jha Azad:
| Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have ad-
vised the Indian traders to augment
exports by exploiting the improved
rate of consumption of Indian goods
in many East Asian countries and
also to diversify their products instead
of sticking on traditional items; and

(b) if so, the response received from
the trade?

The Minister of Commerice (Shri
Manubhai Shah): (a) Yes, Sir.
(b) Exports have increased from

Rs. 10386 lakhs in 1962-83 to Rs. 13473
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lakhs in 1983-64. The increasing
trend in our exports is being main-
tained.

Cotton Textiles

{ Shri Yashpal Singh:
404. Shri Bhagwat Jha Aszad:
[_Shrl Bibhuti Mishra:

" Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that there
are as many as 7800 patterns of cot
ton textiles manufacturers in the
country;

(b) if so, whether such a large num-
ber hampers the rational Tdevelop-
ment of the textile industry; and

(c) the action taken to reduce
number?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (¢). It is true that
the number of varieties of cloth manu-
factured by the cotton textile mille
in the country runs to thousands. It
cannot, however, be said that the large
number of varieties of cloth manufac-
tured by the mills obstructs rational
developments in the Industry. Cottons
consumed by the textile mills are of
different types, suitable for spinning
different counts of yarn, and the de-
mand of the consumers is in favour
of variously processed goods. A
diversification in the varieties of cloth
manufactured by the textile mills is,
therefore, to some extent unavoidable.
However, a first step towards the re-
duction in the number of varieties has
bLeen taken in the case of dhoties and
saris. The mills have to produce
these categories of cloth according te
certain specifications which have beem
prescribed by the Textile Commis-
sioner.

the

Export of Cotton

405. Maharajkumar -Vijaya Ananda:
Will the Minister of Commerce be
pleased to state how the contracts
entered into by the State Trading
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Corporation recently with the V|0
Exportljon, Moscow for the export
of cotton and woollen textiles would
be met?

The Minister of Commerce (Shri
Manubhai Shah): The contracts for
the export of cotton and woollen tex-
tiles to U.S.S.R. which the S.T.C. has
recently signed with V|O Exportljon,
Moscow, would be met by supplies to
the ST.C. by the Indian mills and
exporters whose samples have been
approved by the Soviet Organisation
and on the basis of which the con-
tracts have been negotiated.

Preduection of Silk

406. Maharajkumar Vijaya Ananda:
Will the Minister of Commerce be
pleased to state:

(a) the quantum of production of
gilk “Mysore princess” recently evolv-
ed by the Central Sericulture Research
Institute; and

(b) the expected earning of foreign
exchange as a result of export of
cloth out of this raw silk?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The new silk-
worm race named as “Mysore Prin-
cess” is still in an experimental stage
and fieldtrials on the commercial pos-
sibilities of this new race are being
conducted. It is too early at this stage
to assess the quantum of production
of silk or the expected foreign ex-
change earnings through exports.

‘Leco’ Fuel

Shri Bade:
407. { Shri Vishram Prasad:
| Shri Onkar Lal Berwa:

'Will the Minister of Steel
Mines be pleased to state:

and

(a) whether it is a fact that Leco’
the new fuel is manufactured by the
Neyveli Lignite Corporation;
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(b) if so, what will be its yearly
out-put and the income from the
same; and

(c) how much coal will be saved
by substituting this new domestic fuel
called ‘Leco'?

The Minister of Steel and  Mines
(Shri Sanjiva Reddy): (a) to (). Yes,
Sir. The Neyveli Lignite Corporation
have set up a Briquetting and Carbo-
nisation Plant for the production of
3,80,000 tonnes of carbonised lignite
briquettes per year. The plant is ex-
pected to go into full production to-
wards the end of 1965 or the begin-
ning of 1966, The trade name of this
product is “LECO”,

An appreciable saving in mineral
coal is not likely,. What LECO is ex-
pected to replace is other types of
fuel, such as charcoal and firewood.
To what extent its use will result in
saving of these other kinds of fuel
and what yearly indome it will yield
will be known only after a market
has been built up for this preduct.

New Railway Limes in Madhya
Pradesh

ags, J Shri Bade:
* 7 Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) the names of the new railway
lines in Madhya Pradesh which will
be given priority in the Fourth Plan;

(b) the estimated amount to be
spent on those new lines; and

(c) the criteria fixed by Govern-
ment in giving priority?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The proposals for cons-
truction of new railway lines during
the Fourth Five Year Plan are yel
to be finalised in conjunction with
the Planning Commission and other
concerned Ministries. It is, therefore,
too early to come to any conclusion
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about the new lines to be taken up

in Madhya Pradesh during the Fourth
Plan.

(c) Railway development is mnot
contemplated on any Statewise basis;
but is considered on merits, within
the monetary ceilings provided in the
Plan, keeping in view the needs of
sepcific industrial projects, expansion
of port facilities, exploitation and
utilization of proved mineral and
natural resources, strategic considera-
tions and railway’'s own operational
necessities.

Employees of Steel Plants

409, Shri Mohammad Elias: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the number of people employ-
ed under the following categories in
each of the publi¢ sector steel plants
at Durgapur, Bhilai and Rourkela
and how those compare with the pri-
vate sector steel plants at Burnpur
and Jamshedpur:

(i) Top managerial personnel;
(ii) Middle management;

(iii) Supervisory personnel fin
works;

(iv) Office staff;

(v) Skilled and Unskilled wor-
kers;

(vi) Township staff both super-
visory and other category;

(b) whether any study has been
made to compare the staffing pattern
of each of the public sector steel
plants with those of the private sec-
tor to find out whether a particular
public sector plant is overstaffed at
ell levels and burdened with  top-
heavy administration, and if not, the
reasons therefor; and

(¢) whether it is a fact that non-
profitability of the publid sector
plants at Durgapur, Bhilal and Rour-
kela is largely due to overstaffing and
top-heavy administration besides non-
achievement of rated capacity, and it
s0, the steps taken to rectify the same?

FEBRUARY 26, 1965

Written Answers 1638
The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a)
Hindustan Steel Limited Plants TISCO In}d::a"
Tom

Durgapur Bhilai Rourkela
(i) Managerial 158 170 186
personnel
including top
and middle
managerial
personnel

(ii) Supervisory 613 534 562 1257
personnel in

220 481

147

works.
(iti) Office 3,226 2,964 1,838 1,343
staff
(iv)Skilled 12,976 17,115 13,321 25,393 12,894
& unskilled
workers (in
works)
(v) Town- 3,191 3,767 2,986 4,265 1,379
ship staff
both super-
visory and
other cate-
gory

(b) In estimating, the manpower
requirements of the public sector
plants, the staffing pattern obtaining
in the private sector steel plants has
been kept in view,

(e) No, Sir. \
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Unauthorised Powerlooms

Shri Solanki:

Shri Narasimha Reddy:

Shri Narendra Singh
Mahida:

Shri M. S. Murti:

Dr. Ram Manohar Lohia:

Shri Kishen Patinayak:

Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state the number of
powerlooms both authorised and un-
authorised working outside the mills
(State-wise) at present and the ac-
tion proposed to be taken against
the persons responsible for the un-
authorised installations and working
of the powerlooms?

The Deputy Minister in the Minis-
try of Commerce (Shrli S, V. Rama-
swamy): A statement is laid on the
Table of the House, [Placed in
Library. See No. LT-3874/65].

National Coal Development Corpora-
tion

[Shri Hem Barua:
_j Shri Hokam Chang Kach-
havaiya:
Shri Onkar Lal Berwa:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether Government's &tten-
tion has been drawn to the follow-
ing press-report: “The comments of
the Comptroller and Auditor-General
of India about certain serious account-
ing lapses of the National Coal Deve-
lopment Corporation have, it is reliab-
ly understood, compelled the Corpo-
ration Management to revise their
annual report, when it was half-way
through press, just, to show a lower
profit”; and

(b) if so, Government's
thereto?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) and (b).
The news item in question is not cor-
rect in so far as it suggests the com=-
mission of what is calls "serious ac-
counting lapses”. The fact is that the
Comptroller and Auditor General, on
examining the accounts of the Na-
tional Coal Development Corporation,
commented that an item of income for
which the Corporation had taken cre-
dit should not be computed as income,
Accordingly, the General Body of the
Corporation, taking note of these
comments, reduced the profit by a cor-
responding amount, and the accounts
thus modified were adopted by the
General Body and finally printed along
with the Annual Report. There was
no deliberate lowering of profit, but
the adjustment became necessary be-
cause of what has been stated above.

Mechanica] Engineer, Indian Railways

reaction

Shri P, C. Borooah:
as. {sm P. E. Chakraverti:
Will the Minister of Railways be
pleased to state:

(a) whether one of the senior-most
mechanical engineer in the Indiar
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Railways and an inventor of the “Suri

Transmission System” has left the
railway service; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). No, Sir. The
officer has been lent by the Railway
Board to the Council of Scientific and
Industrial Research on the usual de-
putation terms for a period of three
years,

Import of Textile Machinery

414, Shri Dalfit Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether Government imported
textile machinery from various fore-
ign countries during 1963-64 and 1964-
65; and

(b) i# so, the names of those coun-
tries and the terms of import?

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Ramaswamy):
(a) and (b). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3875/65].

Confirmation of Northern Railway
Employees

415. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of class III and IV
employees on the Northern Railway
who were not confirmed till the 1st
January, 1965; and

(b) the number of Scheduled Castes
employees among them?

Yhe Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) 22,580.

(b) 4,660.
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Ring Railway in Delhi

r shri Daljit Singh:

Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri R. S. Tiwary:

Shri Yashpal Singh:

Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhanti:

Shri Hukam Chand Kach-
havaiya:

Shri Bade:

| Bhri Maheswar Naik:

416. <

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No, 358 on the
11th September, 1964 and state the
up-to-date progress made in the im-
plementation of the Ring Railway
Scheme around Delhi?

The Deputy Minister in the Minisiry
of Railways (Shri Sham Nath): The
sanctioned project is “Delhi Avoiding
Lines and connected Traffic Facilities”.
It consists of a rail link connecting
Delhi-Mathura Line with Nizamuddin-
Safdarjang Line, extension of this line
beyond Safdarjang station so as to
connect with Delhi-Bhatinda Line, and
a rail link between Delhi-Bhatinda
Line and Delhi-Ambala Line.

Possession of practically the entire
land required for the project has been
obtained and work is in progress on
all sections. The up-to-date overall
progress is about 34 per cent.

Manufacture of Paper

Shri Heda:
417.{ Shri Bibhuti Mishra:
{Shri K. N. Tiwary:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given  to  Starred Question
No. 569 on the 18th December, 1964
angd state:

(a) the extent to which Bagasse has
been exploited for manufacture of
paper; and
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(b) at what stage is the plant that
wag proposed to be set up at Shakkar-
nagar in Nizamabag District of
Andhra Pradesh?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
I (a) About one
lakh tonnes of bagasse are being used
at present for the manufacture of
paper.

(b) Concrete proposals in respect
of foreign collaboration and import of
plant and machinery for the scheme
are awaited from the party.

Derallment Near Gudur

Shri D. C. Sharma:
Shri Subodh Hansda:
Shri S. C. Samanta:
418 < Shri Mohan Swarup:
Shri D. B. Raju:
Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is g fact that five
bogies of the Madras-Howrah Mail
derailed beyond Gudur on the 13th
January, 1965;

(b) if so, the details thereof; and

(c) whether any investigations have
been made into the cause of the acci-
dent, if so, the result thereof?

Tbe Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). On 13-1-€5: while train No. 4
Down Madras-Howrah Mail was run-
ning between Manubolu and
Kommalapudi stationg on Gudur-
Bitragunta section of Southern Rail-
way, the rearmost 5 bogies on the
train derailed and canted, Nine
passengers sustained trivil  injuries.

(¢) A Committee of Officers en-
quired into this accident. According
to the Committee the accident was
due to failure of track.
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Remodelling of Yards and Terminals
Shri Ram Harkh Yadav:

Shri Murli Manohar:
Shri Vishwa Nath Pandey:

420.

Will the Minister of Railways be
pleased to state:

«(a) whether Government propose
4o remodel the yardg and terminals
in the Delhi area;

(b) if so, the reasong therefor;

(c) the details of the additions and
:alterations; and

(d) the estimated expenditure to be
incurred thereon?

The Deputy Minister in the Minis-
‘try of Railways (Shri Sham Nath):
(a) to (d). To efficiently handle the
considerably increased goods and
passenger traffic in the Delhi area
several works to augment yard and
4erminal facilities have been under-
taken in the past few years. A state-
ment showing such works mow on
hand, und proposed to be taken up
in the coming year, with the esti=
.mated expenditure thereon ig laid on
4he Table of the House. [Placed in
‘Litrary. See No. LT-3878/65].

.Chandigarh Railway Station

( Shri Ram Harkh Yadav:
421, J Shri Vishwa Nath Pandey:
Shri Chumi Lal:

Will the Minister of Railways be
pleased to state:
(a) whether it is a fact that the

Railways are drawing up 2 master
plan for providing more station and
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yard facilities at Chandigarh Statiom
on the Northern Railway; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Railways-(Dr. Ram Subhag
Singh): (a) and (b). Yes. A Plan
is being drawn up for providing a
new station building at” Chandigarh
with adequate facilities both for pas-
senger and parcel traffic, The follow-
ing facilitieg are proposed to be pro-
vided in the new station building:

(1) A Booking Office,

(2y A Parcel Office with two
godowns—one inward and one
outward,

(3) A room for -City Booking

Agency,

(4) Station Master’s Room and
Store,

(5) Ticket Collector’s Room,

(6) A.SM's Room and Telegraph
Office,

{7y Two Waiting Rooms for up-
per class passengers (one for
Gents and one for Ladies),

(8) Some space for R.T.O,

(9) A Passenger Platform shelter,
and

(10) One room for R.M.S.

In addition to the above facilities, it
ig also proposed to provide an Indus-
trial Siding in the Chandigarh Yard.
No other alterationg to yard are plan-
ned at present.

Manufacture of Engineering Goods

422, Shri Yashpal Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that found-
ries manufacturing strategic engine-
ering stores in Meerut and Ghaziabad
are facing great difficulty due to rise
in the prices of molasses and non-
ferrous metals;
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(b) whether any representation has
been received by Government in this
regard;

(e¢) whether pig iron ig not supplied
to these industries on a rational basis;
and

(d) the steps Government propose
to take to avert the crisis?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). A
representation has been received by
the Central Government regarding
rising prices of non-ferrous metals.
The Government of U.P, is also under-
stood to have received a representa-
tion regarding non-availability and
high prices of molasses.

(c) No, Sir, Director of Industries,
U.P. and the Directorate General,
Technical Development are allotted
annual ceilings of pig iron within the
overall availability and the actual
allocation entitlement ip individual
units is fixed by them within the
ceiling on the basis of their assessed
capacities.

(d) Molasses: Distribution and pric-
ing of molasses in U.P. are controlled
under the U. P. Molasses Control Act,
1947. The Director of Industrieg has
already recommended to the Molasses
‘Controller to make ad hoc allotment
of molasses to the foundries on the
basis of their entitlement of pig iron.
Further assessment, foundry-wise, is
under progress and as soon as it is
completed regular allotment will be
made.

Pig Iron: As far as supply of pig
irvon to large scale foundrieg manu-
facturing strategic stores are con-
cerned, they are being allotted 1in
sufficient gquantities,

In order to ensure allotment of
sufficient quantities of pig iron to
small scale foundries, the State Gov-
ernment are making a fresh assess-
ment on the basis of which allotment
of graded pig iron will be revised. In
addition to graded pig iron, the State
Government have also arranged some

Written Answers PHALGUNA 7, 1888 (SAKA) Written Answers 1648

quantities of off-grade pig iron, and
are making efforts to get further sup-
plies of this quality. Efforts are also
being ‘made to get imported pig irom
for allotment to such foundries.

Non-ferroug metals: There has
been = rise in the price of non-ferrous
metals in the country due to a similar
rise in price in the international
market. Most of the non-ferrous
metals are imported from abroad and
there is no control on the factors rul-
ing in the world market. The inter-
nal price of Copper & Zinc which are
imported in large quantities is regu-
lated and importers are allowed to
charge only 3% per cent over and
sbove the landed cost from actual
users to whom the materials are
allotted.

Iron ore in Bellary and Goa

423, Shri Sivamurthi Swamy: Will
the Minister of Steel and Mines be
pleased to state:

(a) the present estimate of iron and
manganese ore reserves in Bellory
district and Goa (separate]y);

(b) the quantity of iron and manga-
nese ore exploited annually for export
during 1962-63 and 1963-64; and

(c) the estimated increase in
quantum of ore expected through
machanisation of mining industry im
the area?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Iron Ore:

Bellary District: The reserves have
been variously estimated between 132
million tonneg to 1000 million tonnes.
The Indian Bureau of Mines is carry=-
ing out detailed exploration of the
area and .eliable estimates of the
reserves Will be known only after the
exploration work is completed.

Goa: The reserveg are estimated te
be of the order of 500 million tonnes.
The Geological Survey of India is
carrying out systematic mapping of
the area and a more accurate estimate
of the reserves will be known only
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after the work of Geological Survey
of India is over.
Manganese Ore:

Bellary District: The reserves are
variously estimated Dbetween 1-82
million tonnes and 5 million tonnes.

Goa: The reserves are estimated at
10-16 million tonnes.

(b) The exports were as follows:—

(in million tonnes)

Iron Ore Memnuemel

Bellary Goa Bellary Goa
District District

1962-63 1.65 5.33 o.Jor 0.084

3196364 1.69 5.65 0.092 ©0.134

(c) In the Bellary District, most of
the production is from the float ore
deposits which are worked manually.
The question of establishing mecha-
nised mineg in the area will be con-
sidered after the results of the explo-
ration work of the Indian Bureau of
Mines are known. The quantity that
can be produced will depend on the
size of the reserves. As regards Goa,
some of the 'mines are already
mechanised.

There is no scheme for the mecha-
nisation of manganese mines; the
demand for this mineral for export
purposeg can be met adequately from
the existing mines.

Rail Line between Hubli and Karwar

424, Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether the demand for the
construction of a railway line between
Hubli and Karwar Port has been
pending since long;

(b) the steps being taken to include
the same in the near future to develop
the port; and

(c) the estimated cost thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). Representations have been
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received from time to time during the
past several years urging construction
of the Hubli-Karwar rail link, The
main justification advanced is the
development of Karwar Port and ex-
port of iron ore from Bellary-Hospet
area through that port. Facilities
have been developed for one million-
tonne-level of export movement on
the Hospet-Hubli section. The ore
movement later, according to the
Government’s policy, ‘will only be
through major ports and Karwar is
not one of these. So far, there are
no schemes to develop Karwar port.
Naturally, the question of a rail link
needs to be considered only along
with development schemes for the
port.

Detention of Trains at New Delhi
Station

Shri Tridib Enmar
Chaudhari:

Shri Narasimha Reddy:

Shri Vishram Prasad:

Dr. Bam Manohar Lohia:

Shri Madhu Limaye:

Shri Kishen Pattnayak:

Will the Minister of Railways be
pleased to state:

(a) whether Government’s attention
hag been drawn to the signed letter
appearing in the correspondence
column of the Delhi Edition of “The
Statesman” dated 9th January, 1865,
in which it has been alleged that the
starting of the 16th Dn. G.T. Express,
82 Dn. De-Luxe Express from New
Delhi Station was delayed by the Sta-
tion authorities on wccount of the late
arrival at the Station of Shri Sanjiva
Reddy, Minister for Steel and Heavy
Industrieg to catch the 16 Dn. G. T.
Express on the 24th December, 1964
thus dislocating the train services and
causing inconvenience to thousands of
people; and

(b) if so, the facts thereof?

The Mtn.lsterodstateiuthem-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). On 24-12-64, &
special train was arranged from New
Delhi to Howrah to the path of the
Dn Air-conditioned Express for the
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clearance of extra rush. This train-
had a late start due to certain opera-
tional causes. On the same day No.
16 Up Grand Trunk Express had also
a Jate start of B5 minutes from New
Delhi as No. 22 Up Southern Express
which leaves earlier from the same
platform had to be detained for re-
placement at the last minute of certain
damaged coaches. It will thus be seen
that the detention to these trains was
not due to the late arrival at New
Delhi station of the Union Minister
of Steel and Heavy Industries.

Ganganagar-Hindumalkot B. G. Line

426_ Shri Karni Singhji: Will the
ini of Railways be pleased to
state:

(a) whether Government have re-
ceived some information from the
Rajasthan Government about the col-
lection of amount from Zamindars in
«cash in lieu of ‘Shramdan’ assured by
the State Government for the cons-
truction of broad-gauge line from
Ganganagar to Hindumalkot; and

(h} ii so, their reaction thereto?

The Deputy Minister in the Minis-
dry of Railways (Shri Sham Nath):
{a) Yes.

(b) The State Government had ad-
vised that organising Shramdan was
dificult and, in lieu, a cash contribu-
tion of Rs. 147 lakhs had been col-
Jected from the people. They wanted
this o be accepled and the work un-
dertaken: The cost of the works,
originally planned to be executed by
the local people, on the basis of
Shramdan, was assessed at Rs. 125
lakhs, out of the total cost of Rs, 104
lakhs. The Planning Commission had
approved this Project as a test case
of Shramdan, and, as such, under-
taking the Project at this stage, with-
out at least receiving the full equi-
valent cash contribution, of Rs. 12'5
lakhs, would not be proper. This as=
pect has been brought to the notice
of the State Government and they
Thave been requested to arrange to
collect or contribute the balance
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amount also, to enable work being
commenced thereafter.

Railway Crossing in Bikaner City

427. Shri Karni Singhji: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
of the great hardship being expe-
rienced by the people owing to long
and frequent closures of railway
crossings in the Bikaner city; and

(b) if so, whether Government have
any schemes by way of diversion of
railway line or any other suitable al-
ternative to be adopted for the con-
venience of the people?

The Deputy Minister in the Mimis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Bﬂuﬂ“y M.i.nistrg hag commu-
nicated its views to the Rajasthan
Government that diverting the Rail-
way line will mean taking the station
away from the residential and busi-
ness areas and will in addition result
in increased haulage of all trains and
that the difficulty experienced now
can be got over by providing over-
bridges. In addition, the diversion
scheme will cost about a crore
rupees and can be considered only if
the State Government agree tp bear
all charges. Reply from the State
Government is awaited.

Service Extensions to Railway Officers

428. Shri Surendramath Dwivedy:
Wil the Minister of Railways be
pleased to state:

(a) the number of Officers in the
Railway Board who were granted
extension of service last year;

(b) whether it is a fact that those
officers are being given further ex-
tension of service or are being re-
fused leave preparatory to retirement;
and-

(¢) if so, the reasons therefor?
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The m:: of Railways (Shri
§. K. Patil): (a) to (c). A decision

in this regard will be taken on merits
at the appropriate time, in accordance
with the rules,

Northern Railway Headquarters
Construction Accounts
Department

429. Shri Onkar Lal Berwa: Will
the Minister of Railways be pl d
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(b) whether it is a fact that they
are being paid deputation allowance
at the rate of 15 per cent per month of
their basic pay; and
(c) if so, the reasons therefor?

The Minister of State im the Minis«
try of Railways (Dr. Ram Subhag
Bingh): (a) Eleven,

(b) A special pay of Rs. 150- p.m.

#g state:

(a) whether it is a fact that Spe-
cial Police Establishment registered
some cases of disproportionate weaith
and malpractices against certain staft
of Northern Railway Headquarters
Construction Accounts Department
working on the payment of contrac-
tors’ bills seats during the period from
1-4-1964 to 31-12-1964; and

(b) if so, whether investigations
have been completed and the outcome
thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) It is true that a case has
been registered by the S.P.E. against
certain clerks working in the
F.A & C.AOs Office, Northern Rail-
way.

(b) Investigation has not yet been
completed.

Northern Railway Accounts
Department

( Shri Buta Singh:
430 | Shri Omkar Lal Berwa:
* | Shri Gulshan:
Shri P. H. Bheel:

Will the Minister of Railways be
pleaseqd to state:

(a) the total number of junior
accountants, genior accountants and ac-
ecounts officers who are on deputation

" to theRailway Board and whose lienis
in the Northern Railway Accounts De-
partments for more than five years;

is attached to the posts of Accounts
Officers and of 15 per cent of basic
pay to ire posts of Accountants in
the Board's office.

(¢) The special pay is attached to
these posts in consideration of the
more onerous nature of duties and
higher responsibilities attaching there-
to as compared to similar posts on the
Railways.

N. Rly. Vigilance Department

( Shri Buta Singh:
431 | Shri Onkar Lal Berwa:
"7 Shri Gulshan:
[ Shri P. H. Bheel:

Will the Minister of Railways be
pleased to state the total number of
cases where the Northern Railway
Vigilance Department ratided Delhi
area in 19647

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): Four raids were conducted
by the Vigilance Branch in co-ordi-
nation with the SP.E. This does not
include surprise checks,

Raw Materialg for Small Scale
Industries

432 [ Shri Ramachandra Ulaka:
" 7, Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question No.
421 on the 25th September, 1964 and
state:

(a) whether the procedure to be
followed in setting up screening com-
mitteeg to scrutinise and screen appli-
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cations for licences for establishing
small scale industries dependent on
imported or scarce indigenoug raw
materials, have since been considered
by Government; and

(b) it so, the details thereof?

The Deputy Minister im the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Two Committees are now functioning
in the Central Small Industries Orga-
nisation to screen applications of new
units proposed to be set up (1) in
Chemical Industries and (2) in rural
sreas. These are departmental com-
miltees consisting of officers of the
Ceéntral Small Industries Organisa-
tion and the Ministry of Industry.
Applications from parties intending to
set up units under these categories
are first screened by the respective
State Directors of Industries and, then,
forwarded to the C.S10. for final
approval. After a technical gcrutiny,
the applications are placed before the
Screening Committees. In screening
these applications, points like the
existing capacity in the country, the
trend of demand, the technical ability
of the entrepreneur, the availability
of foreign exchange, the need to en-
courage units in under-developed
areas ete. are considered by the
Screening Committees.

The setting up of a similar Com-
mittee for the engineering industries
#9 still under examination.

Manufacture of Power Tillers

J Shri. Ramachandra Ulaka:

433, _ Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to the Unstarred Question No.
963 on the 4th December, 1984 and
state:

(a) whether the scheme regarding
the manufacture of power tillers in
ecollaboration with a Japanese firm
has been considered; and

(b) if so, the progress made so far
in the setting up the proposed fac-
tory?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra); (a) and (b).
All the schemes received for the manu-
facture of power tillers are still umn=
der consideration.

Recognifion of Trade Unions

434 Shri U. M. Trivedi: Will the
Minister of Railways be pleased to
state:

(a) whether the Railway Adminis-
tration has prescribed any criteria for
the recognition of a Trade Union at
the Zonal and the National levels,
and ’

(b) if so, the details thereof?

The Minister of State im the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). For recogni-
tion of Trade Unions on Zonal Rail-
ways by General Managers, certain
criteria have been laid down, which
were explained in reply to part (d)
of Starred Question No. 1225 replied
in Lok Sabha on 28-4-1964. )

No Railway Union is recognised at
All India level. However two Rail-
way Labour Federations viz. the All
India Railwaymen's Federation and:
National Federation of Indian Rail-
waymen have been given facilities for
negotiations with Railway Board; no
criteria were considereq necessary at
the time when these Federations were
given negotiating facilities,

Production of Limestone

435. Shri U. M. Trivedi: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that the
production of limestone in Nandini
Mines of Bhilai Steel Project has fal-
len from 2,000 tons per day to 200
tons per day; and

(b) if so, the reasons therefor?
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The Minister of Steel and Mines
AShri Sanjiva Reddy); (a) No Sir.

(b) Does not arise.

Paper Pulp Plints in Jammn
and Kashmir

436. Shri Abdul Ghani Gomi: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether any paper pulp plants
are being installed in Jammu and
Kashmir; and

(b) if so, whether the projects will
be sponsored by the Centre or by the
State?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shrl
Bibudhendra Misra): (a) and (b).
Preliminary Project Reports for
Newsprint and Rayon Grade pulp
plants in Jammu and Kashmir State
have been prepared and these are
under examination of the State Gov-
ernment. The question of agency for
the implementation of the project will
be considered after the reaction of the
State Government ig received.

Mineral Survey of J. & K.

437. Shri Abdul Ghani Goni: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether any mineral survey in
Jammu ang Kashmir hag been con-
ducted; and

(b) if so, the resul{ thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Workable depusits of the follow=
ing minerals have been located; gyp-
sum between Isiamzbad and Dhanni
in Baramula and beiween Ramban and
Assar in Doda; clays at Wuyan; cement
grade limestones at Verinag-Man-
pura, Doru-Tserkar, Tserkar-Zamal-
gaon, Bandipura-Azas, west of the
Chepiab river and , between Muttal
and Salalpur, lignite at Nichahom-
Dardahej sector of Baramula and
Nichahom-Satakohaj area,
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Railway Employees

438. Skri Chandsk: Will the Minis
ter of Railways be pleased to state:

(a) whether the Railway employees
joining Railway Services by direct
recruitment through Railway Service
Commission after applying through
their respective Government Depart-
ments to which they were previously
attached, get the benefit of their pre-
vioug employment in the Government
Departments in respect of leave and
seniority; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sabhag
Bingh): (a) The benefit of leave is
given but not seniority.

The seniority counts from the date
of joining the Railway post.

(b) To protect the interests of serv-
ing Railway Employees in the con=
cerned cadre.

Wireless Operators

439. Shri Chandak: Will the
Minister of Railways be pleased to
state:

(a) the duty hours of the Wireless
Operators attached to the Northerm
Railway Headquarters Offices;

(b) the facilities provided to Wire-
less Operators for attending to odd
hour duties;

(c) whether the Railways provide
residential accommodation to Wireless
Operators near their place of work-
ing; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Wireless Operators of
Northern Railway Headquarters'
Office are rostered to work in ghifi
duties of 6 hourg per day when they
are put on to networks where more
than two stations are working and 8
hours per day where only two sta-
tions work or where they are em-
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ployed in monitering stations to check
the working of other stations.

(b) They are treated like all other
railway employees who work in shift
duties angd no special facilities are pro-
vided to them.

(c) and (d). For purposes of allot-
ment of quarters Wireless Operators
are treated as “Essential Staff” and
every effort is made to allot them resi-
dential accommodation near their
place of work.

Purchase of Katakhal-Lalabazar
Railway

440. Shrimati Jyotsna Chanda: Will
the Minister of Railways be pleased
to state:

(a) whether Government have
abandoned the idea of purchasing the
‘Katakhal-Lalabazar Railway till 1974;

(b) if so, the reasons therefor;

{c) whether Government are aware
that the essential standards of ameni-
ties are lacking on this section of the
Railway; and

(d) if so, the action Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The purchase of pri-
vately owned Railways is considered
as and when the option to purchase
each line falls due. The purchase of
the Katakhal-Lalabazar Railway was
considered when the last option fell
due on 31-3-1964, but was not found
justified. The purchase will be con-
sidereqd again in 1974, when the next
option falls due. It may be added that
Katakhal-Lalabazar Railway is al-
ready being worked by the Govern-
ment and the standard of manage-
ment and service to the public is the
same as on the contiguous Govern-
ment Railway which works this line.

(c) and (d). AIll stations on this
Railway are provided with basic
amenities such as drinking water,
passenger platforms, waiting halls,
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latrines, benches etc. Additional
amenities are provided from time to
time on the suggestions made by the
Regional Userg Consultative Committee
and Railway Users Amenities Com-
mittee.

Closing Coal Mimes in Giridih Area

{ Dr. U. Misra:
441 Dr. Ranen Sen:
" Shri Daji:
Shri Warior:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it ig a fact that 3 num-
ber of mines belonging to the National
Coal Development Corporation in
Giridih area proposed to be closed
down; and

(b) if so, the reasons therefor?

The Minister of Sieel ang Mines
(Shri Sanjiva Reddy): (a) The fol-
lowing pits belonging to the National

Coal Development Corporation are
being closed in the Giridih area:
(1) Kolimaran Pit with effect

from 1-4-1965.
(2) Bhadua No. 10(B) Pit with
effect from 1-4-1965.

(3) Jubilee Pit with effect from
1-11-1965.

(b) These pits are being closed due
to exhaustion of reserves.

Collision at Kolaghat near Howrah

. Shrimati Maimoona Saltan:
Shri Ram Harkh Yadav:
Shri Hukam Chand Kach.-

havaiya:
Shrimati Laxmi Bai:

Will the Minister of Railways Bbe
pleased to state:

(a) whether it is a fact that the
Purulia-Howrah passenger train col-
lided with a goods train at Kolaghat
Station near Howrah on the South
Eastern Railway on the 29th January,
1965;

442
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(b) it so, the extent of damage to

lite and property involved caused
thereby; and

(c) the cause of the accident?

The Deputy Minister in the Minis-
try of Railwayg (Shri Sham Nath):
(a) Yes. Train No. 316 Down Chak-
radharpurJAdra-Howrah Passenger
side collided with the engine of Up
Kolaghat Shuttle (Goods) at Kola-
ghat station on 29-1-1965.

(b) There was no loss of life, but
15 persons, including 4 railway em-
ployees received minor injuries,

The cost of damage to railway pro-
perty wag estimated at approximately
Rs. 34001-.

(c) The accident was caused by
failure on the part of railway staff.

Working Group on Handloom

a3 J Shrimati Maimoona Sultam:
" Shri M. S, Murti:

Will the Minister of Commerce be
pleased to state:

(a) whether the Second Working
Group on handlooms hag submitted its
report on ihe handloom programme
for the Fourth Five Year Plan;

(b) if so, the targets suggested by
the Group; and

(c¢) the Government'’s
thereto?

reaction

The Deputy Minister in the
try of Commerce (Shri 8. V.
swamy): (a) Yes, Sir,

(b) 3000 million yards.

Minis-
Rama-

(c) This as well as the other sug-
gestiong made by the Working Group
in its Report are ynder examination
by the Government of India.
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Machine Tools Unit

444. Shri Narendra Singh Mahida:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a pub-
lic sector machine tools unit is to be
set up in Gujarat;

(b) if so, the details thereof; and

(c) when and where it will be get
up?

The Deputy Minister in the Mimis-
try of Im and Supply (Shri
Bibudhendra Misra): (a) to (c). The
establishment of itwo Machine Tool
Factories, with the assistance of the
Government of the Czechoslovak
Socialist Republic, is under conside-
ration. Negotiations with a Czech
team in this respect are in progress.
Gujarat is one of the States which
are being considered for locating the
two factories.

Lower Gazetted Servige Posts om
S.E. Railway

[ Shri Ramachandra Ulaka:

445. 7 Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) the number of posts filled up
in the Lower Gazetted Service during
1964-65 so far on the South-Eastern
Railway;

(b) the number of posts out of
them reserveq for Scheduleq Tribes
and Scheduled Castes; and

(c) the number of reserved posts
filled up so far during the same
period?

The Minister of State in the Mimis-
try of Railways (Dr. Ram Sobhag
Singh): (a) Ten.

(b) Nil
(c) Does not arise.
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Orissa’s Demand for Coal

46 J Shri Ramachandra Ulaka:
* 7 Shri Dhuleshwar Meena:

Will the Minister of Steel and Mines
be pleased to state:

(a) the demands for various grades
of coal received from the Orissa State
during 1964; and

(b) the extent tp which the demand
was met?

The Minister of Steel and Mines
Shri Sanjiva Reddy): (a) and (b}l
With increased production of coal and
the easy transport posi‘ion, it is possi-
ble to meet the entire demand of coal
for various categories of consumers.
Al present there are no guota restric-
tions except for Hard Coke. The
total despatches of coal and coke by
rail to Orizsa during 1964 were as
under:—

(Figures in wagons)

Despatches
Coal and Hard Coke 5545@
Soft Coke 1200

@No separate figures for statewise
despuches of hard coke are main-
tained.

In addition to this, the despatches cof
coal, mostly in grades II and III by
road in 1964 from coalfields in Orissa
were equivalent to B600 wagons,

Industrial Extension Service in Orissa

" J Shri Ramachandra Ulaka:
447 7 Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) the number of small scale units
benefited by the Industrial Extension
Service in Orissa during 1964-65;

(b) the amount of loans granted to
such units in Orissa during the same
period; and

(¢) the amount of loans proposed
io be given to that State during 1965-
667

The Deputy Minister in the Ministry
of Imdustry and Supply (Shri Bibu-
dhendra Misra): (a)

1964-65
(uptp January 1965)

1. Number of parties con-
tacted including units
visited by technical offi-
cers to render on the spot

advice: 2048
2. Number bf parties given

technical advice: 607
3. Number of parties given

information for starting

new indusiries: 567
4. Number of parties given

other assistance: 826

(b) Loans granted to small units by
the State Financial Corporation, Direc-
tor of Indusiries under the State Aid
to Industries Act, and Panchayat
Samiti Industries and Loans sanction-
ed by the State Bank of India upto
30th September, 1964, totalled Rs. 58
lakhs.

(c) The amount of cgntral assis-
tance (which is yet ip be finalised)
for 1965-66 under the development
head “Village and Small Industries”
recommended by the Working Group
on Village and Small Industries is
Rs. 101-20 lakhs.

Industrial Unilg in Orissa

448 [ Shri Dhuleshwar Meena:
* 1 Shri Ramachandra Ulaka:

Will the Minister of Industry and
Supply be pleased to state the num-
ber and names of the industrial units
proposed to be established in Orissa
during 1965-66?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): The required
information is being collected and will
be placed on the Table of the House.
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Export of Handloom Cloth

I Shri Dhuleshwar Meena:
7. Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

449,

(a) the quantity of handloom <cloth
exported by the Handloom Export
Organisation itself excluding its asso-
ciates from October, 1964 to date; and

(b) the quantity of handloom cloth
sold to business associates for exports
against orders received by them dur-
ing the same period?:

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) 6,99,073 Meters and 65
pieces of unspecified dimension valu-
ed at Rs. 22,17,953'76 were exported
by the Handicrafts and Handlooms
Export Corporation.

(b) 71,639-87 Meters and 352 pieces
of unspecified dimension valued at
Rs, 2.38,132:75 were sold by the
HHEC. to business associates. In-
formation regarding the quantity
actually exported by these business
associates is not available.

Cement Factories in Orissa

450 ;Shri Dhuleshwar Meena:

' | Shri Ramachandra Ulaka:
Will the Minister of Industry and

Supply be pleased to state:

(a) whether any licences have been
jssued to Orissa for establishing
cement factories in the State during
1964-65; and

(b) if so, the details thereof?

The Deputy Ministey in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
A letter of intent approving the scheme
of the Industrial Development Cor-
poration of Orissa Ltd, Bhubaneswar,
for effecting a substantial expansion
for an additional annual capacity of
198,000 tonnes of cement to the pro-
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posed cement factory at Bargarh was
issued on 22nd April, 1964

Shortage of Wagons at Muzaffar-
nagar

f Shri Ram Sewak:
* \_Shri P. G. Sen:

Will the Minister of Railways be
pleasad to state:

451

(a) whether it is a fact that Gur
and Shakkar stocks have accumulated
at Muzaffarnagar due to the non-
availability of wagons to transport
them to other parts of the country;
and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The demands for wagons
for movement of Gur and Shakkar at
Muzaffarnagar have been met satis-
factorily. During the 1964 sugarcane
season up to end of January, 1965
when heavy demands for despatch of
Gur are received, a total of 5,133
wagons were registered. 1,860 wagons
were loaded and 3,227 demands were
withdrawn after supply of stock, thus
indicating that the bulk of the de-
mands were of speculative nature.

Derailment of Howrah-Bombay
Express

(Shri P. G. Sen:
Shri Ram Sewak:
Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that three
coaches of the incoming Howrah-
Bombay Express derailed near Bhan-
dup Station about 15 miles from Bom-
bay on the 27th January, 1965; and

(b) if so, the cause of the derail-
ment and the casualty, if any?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The Report of the
Committee is under serutiny.

There was no casualty.

452,

Enquiry
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Derailment near Bombay

Shri Eswara Reddy:
453. { Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that some
bogies of a local train derailed near
Bombay Central on the 2nd Febru-
ary, 1965;

(b) if so, the details thereof; and

(c) whether any enquiry has been
made into the derailment?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 2-2-1965 while Sub-
urban Borivli Local Train No. 146 Up
was running between Mahalaxmi and
Bombay Central (Local) stations of
Western Railway, 6 bogies, 3rd to 8th
from the train engine derailed block-
ing the Up through line.

(c) Yes.

Miniature Train

454. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to state:

(a) whether Government are consi-
dering to provide miniature train for
children in the State of Uttar Pradesh;
and

(b) if so, the estimated cost thereof?
The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Simghj: (a) Yes, Sir,

{b) Rs. 15,000]-.
Accident at Gaya

Shri Vishwa Nath Pandey:
of Railways be

455.
Will the Minister
pleased to state:

(a) whether it is a fact that the
driver of an electric goods train was
killed and an assistant injured when
the train pumped against another
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stationery train in the marshalling
yard &t Gaya Railway Station g little
Lefore midnight on the 6th December,
1864; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try ol Railways (Shri Sham Nath):
(a) Yes.

(b) The accident was caused by
iailure of railway staff.

Collision at Saktigarh Statiom

Shri R, Barua:
456. 4 Shri Mohammad Elias;
| Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a
serious Railway accident took place at
Saktigarh Station near Calculta on
the 3th February. 1965;

(b) if so, the cause of the accident;

(c) the number of persong killed and
injured; and

(d} the compensation if any paid to
the injured and the families of the
deceased?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The accident was due to failure
of railway staff.

(e} Two persons were killed and 5
sustained minor injuries.

(d) No claim for compensation has
so far been received. An amount of
Rs. 150!~ has ,however, been given to
the injured as ex-gratia payment,

Raids by S.P.E at Delhi Stations

Shri Omkar Singh:
Will the Minister of Railways oe
pleased to state:

(a) whether it is a fact that the
Special Police Establishment raided

Shri Guishan:
457. 4 Shri Onkar Lal Berwa:
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the Parcel Office, Delhi main railway
Station and Goods Office, New Delhi
on the Ist February, 1965, and found
excess money from the pockets of
the staff on duty; and

(b) if so, whether enguiries have
been completed and action taken
against the staff concerned?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) SP.E. have registered preli-
minary enquiries against the delin-
quent staff; and Yurther investiga-
tions are in progress.

Fair Price Shops at Railway Statioms

458 Shri A. P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of fair price shops
set up so far at different Railway Sta-
tions and Workshops employing three
hundred and more workers by the
various Railway Administrations to
make the essential commeodities avail-
able to the workers as per decision
of the Tripartite Labour Conference.

(b) the namesg of
(Zone-wise);

those places

{c) whether the attention of the
Railway Administration has been
drawn towards the difficulties expe-
rienced by these fair price shops for
non-supply and non-availability of
the essential commodities; and

{d) the steps taken to remove those
difficulties?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Out of 427 sta-
tions having concentration of 300 or
more railway employees, at 363 places
fair prices shops are being run either
through the Railwaymen’s Consumer
Co-operative Stores or through the
State-authorised dealers and 29 sta-
tions are covered by the introduction
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of family card system. At 6 places the
railway employees do not feel the
need of fair price shops. At 29 places
efforts are being made to run the
fair price shops. A zone-wise list of
those places is enclosed. [Placed im
Library. See No. LT-3877/65].

(c) and (d). Difficulties experienc-
ed by the railway employees for the
procurement of essential commodities
when brought to the notice of the
Railway  Administrations, prompt
action is taken tp contact the State and
Central authorities for adopting re-
medial measures.

Unskilled Workers on Railways

459. Shri A. P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a regu-
lar unskilled worker on the Railways
is paid between Rs. 325 and Rs, 3'59%
as wages per day;

(b) whether it is also a fact that for
doing the same work, an unskilled
casual worker on the Railways is paid
at rates varying from Rs. 150 to
Rs. 2:50 per day; and

(c) if so, the reasong therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Simgh): (a) The regular unskilled
labour on Railways are paid on a
monthly rate, which is a regular time
scalg and in addition they get dear-
ness allowance and other compensa-
tory allowances based on the locality
at which they are employed.

(b) and (c). Unskilled casual
iabour employed on Railways are gene-
rally given daily wages based on the
rates fixed by the local authorities.
In the case of labour employed on
occupations which fall  within the
scope of the Minimum Wages Act, the
rate of wages is the same as prescribed
under the Minimum Wages Act by the
Central Government.
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12 hrs.
CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

TEACHERS" AGITATION

Shri D. C. Sharma (Gurdaspur): I
<all the attention of the Minister of
Education to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

The agitation by teachers to
press their demands and the Gov-
ernment’s reaction thereto.

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
On behalf of Shri M. C, Chagla, I
beg to make the following statement.

The Government of India are aware
of the agitational attitude adopted by
teachers in some parts of the country.
In particular the All India Primary
Teachers Federation, Kerala aided
Primary Teachers’ Urion and the All
India Secondary Teachers Federation
have been approaching the Ministry of
Education through representations and
deputations to indicate some of their
demands and views. A few other
organisations like the All IIndia Fede-
ration of Educational Associations and
Delhi State Parents’ Association have
also broadly and generally suggested
sympathy for these demands of
teachers.

2 The Government of India have all
along been of the view that the emolu-
mentg and service conditions of tea-
chers at all stages, as well as their
qualifications, should be improved so
that standards of education may be
maintained. For this specific purpose
a scheme for improvement of salaries
of teachers has been provided for in
the Plan and the Central Government
bears 50% of the expenditure on this
scheme provided of course that it is
included in the approved Plan  pro-
gramme of the State concerned. In
addition to this the Government of
India has been pressing upon those
States in particular where the emolu-
ments areg very law fo take effective
steps to raise them. As a result of
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thig advice many State Governments
have raiseq the pay scales of their
teachers; the most recent increase of
pay scales being in Assam.

3. An allied problem is that regard-
ing the pay scales and emoluments of

teachers of aided schools. In some
States there is a disparity in the
emoluments of teachers of aided
schools as compared with the
emoluments of teachers in Govern-
ment schools at the same level
e.g, in Bihar. The Government

of India have requested all the Stata
Governments to eliminate this  dis-
parity, as far as possible; of course,
this will involve a decision that the
gualifications of teachers in  private
schools as also the method of their re-
curitment will be the same as that of
Government school teachers.

4. For the Third Plan period the pro-
vision of funds for increase in emolu-
ments of teachers was approximately
Rs. 834 croreg for elenientary educa-
tion and Rs. 3-03 crores for secondary
education but as a result of the insis-
tence of the Government of India as
wel]l as the reaslisation by the State
Governments that teachers should re-
ceive a fair deal, the actual expendi-
ture on these schemes is estimated to
be of the order of Rs. 22-%4 crores for
elementary teachers and Rs. 14-63
crores for secondary teachers.

5. Government of India have also
been stressing the need for adoption ot
the Triple Benefii Scheme {Pension,
Provident Fund and Insurance) by the
State Governments. A  number of
States have made a beginning with
this scheme and others are taking it
up as and when funds permit. The
Central Government is also examin-
ing a Pension scheme for teachers of
private schools in the Union Territori.
es and its financial implications ar:
under scrutiny.

6. The Government of India have
also established in June, 1862 the
National Foundation for Teachers’
Welfare, to promote the welfare ot
the teachers generally. and in parti-
cular to alleviate distress amongst
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them and their dependents. The acco-
unts of the Foundation now have a
sum of approximately Rs. 75 lakhs col -
lecteq from Government grants and
private contributions. From 5th Sep-
tember, 1964 it has been decided to
commence the release of funds in
individual cases and a beginning has
been made in this direction.

7. The difficulty resulting from the
low emoluments of teachers particu
larly in some States has been greately
aggravated by the increase in the cost
of living, particularly since the pro-
clamation of the Emergency, It 1s
felt that whereas there was g neces-
sity to raise the emoluments of tea-
chers even earlier, a substantia. In-
Crease is needed now only to neutra-
lise the effect of the higher cost of liv-
ing. It is felt that this is a broader
issue and should be dealt with in the
same manner as the increase in the
Dearness Allowance of other employ-
ees.

8, The Teachers’ Associations have
also sponsored a suggestion that there
should be a  Secondary Education
Grants Commission like the University
Grantg Commission so that it can take
positive steps to introduce uniform pay
scales, security of service and scheme
of termina; benefits. The Govern-
ment of India have examined this is-
sue and found that they have no legal
authority under the Constitution to
establish a statutory body for this
purpose.

9. The State Governments, it
would appear, are doing their bec* ang
have in fact spent much more than
what was provided for improving the
salaries of teachers. The Goverament
of India have also borne their share of
the expenditure and stressed the nec
essity of further improvements in
various directions. I have myself
taken up this issue vigorously with
the State Governments ever since 1
took up this portfolio and have found
that in many cases States have taken
on themselves quite @ heavy burden on
this account although their resources
were already pledged to various de-
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velopment schemeg of the Third Plan.
The financial problem is of a formid-
able siz which has been made still
more difficult because of inflation.
Therefore, the Government of India
feel that while efforts to improve the
salaries of teachers particularly in
those States where they are very low
should be pursued vigorously, may be
in the non-Plan sector also, there is
no just cause for agitation by teachers
all over the country as indicated in
the Calling Attention Notice. A sug-
gestion has been mooted that there
should be a pay commission for deter-
mining pay scales of teacherg all
over the country. There are some in-
herent difficulties in this approach in
as much as the emoluments of teachers
in different States differ partly be-
cause they are related to the pay scale
of other similar employees as also to
the cost of living and availability of
teachers. On the last occasion when
this matter was discussed in the Cen-
tral Advisory Board of Education
(May, 1963) it wag felt that the
appointment of such a Pay Revision
Committes might raise expectations
without corresponding arrangements
to find the funds for implementing the
recommendations which might be
made by it.

Shri D. C, Sharma: May I know if
the Government is aware of the fact
that the President of the Bihar Shik-
shak Sangh went on fast unto death,
and that the Government school
teachers of Punjab have given an ul-
timatum of fasting and that in Uttar
Pradesh ang other States of India, the
teachers seem tp have exhausted their
patience? Since the patience as the
President of the Union said is not in-
exhaustible may I know, taking inte
account all these things, what zpeni-
fic steps the Ministry of Education
has taken with regard to Punjab,
Uttar Pradesh and Bihar and with re-
gard to other States so that the legi-
timate grievances of the teachers are
put to an end?

Shri Bhakt Darshan: As far as the
Government of Tndia ig concerned, we
are aware of the feclings of teachers
throughout the ecuntry, both in Pun-
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jab and Bihar and also in Utlar Pra-
desh and other Siates also, but as I
have described in the gstatement, we
have done our best, and I do not think
that there is any scope for going fur
ther than this.

Shri Dinen Bhattacharya (Seram-
pore): May I know whether it is a
fact that the pay-scales of secondary
school teacherg in West Bengal are mn
the lowest rung of the ladder iIn
comparison to those of other States
and that for the revision of these pay-
scales the West Bengal teachers are
squatting before the Assembly House
ever since the 19th of this month, and
what is the reaction of the Central
Government, and what positive steps
do the Government want to take to
see that the matter is amicably
settled, which is not possible for the
West Bengal Government at the pre-
sent moment?

Shri Bhakt Darshan: For the in-
formation of the hon. Member, I may
say that the West Bengal Govern-
ment, in their third Plan, had pro-
vided a sum of Rs. 9576 lakhs for
the improvement of the pay-scales of
secondary teachers, but now they have
provided a sum of Rs. 1050.61 lakhs.
They have gone to the utmost extent.

Shri Daji (Indore): That is not the
question. The question is whether the

pay-scales there are the lowest in
India.
Shri Dinen Bhattacharya: They are

squatting and what are you going ‘o
do, so as to see that the matter is
amicably settled? What steps are ycu
taking?

Mr. Speaker: Order, order. The
question is whether the Central Gov-
ernment is going to intervene in the
matter or not.

Shri Bhakt Darshan: I think that
the State Government of West Bengal
is guite competent lo meet the situ-
atinn.

Shri Daji: The question has not
been replied to, Sir. The question
was whether the pay-scales of secon-
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dary school teachers in West Bengal
are the lowest in the country. That
was a specific question. We want a
reply to that.

Mr, Speaker: He says that the ut-
most has been done by them.

Shri Daji: That is not the reply
to the question. The question was
whether the pay-scales there are the
lowest in India.

Mr. Speaker: Are the pay-scales of
those teachers there the lowest in the
country?

Shri Bhakt Darshan: I have not got
the information just nw.

Shri S. M. Banerjee (Kanpur): May
1 know whether the attention of the
hon. Minister has been drawn to a
statement made by the Education
Minister of Uttar Pradesh, who said
on 23rd February, 1865 in the Vidhan
Sabha, that the Union Education
Ministry has failed to give its pro-
mised 50 per cent matching grant for
enhancing the DA ang salary of tea-
chers? The Education Ministry
made a commitment with the
sanction of the Finance Ministry. In
the same way, the West Bengal
Government alsg wanted to implement
the assurances given by the late
Dr. B. C. Roy which was on 18-9-1961,
but they could not implement it be-
cause the 50 per cent grant was not
given by the Centre. Unless this 50
per cent is given......

Mr. Speaker: Order, order. If on
this subjeci, the question is prefaced
by a long speech, how shall we go on?
It is only a matter of clarification on
which he can put a question now.

Shri S. M. Banerjee: 50 per cent
grant has been given only for the
plan expenditure and not for the non-
plan expenditure for raising the pay
of teachers.

Mr. Speaker: Order, order. Shri
Banerjee is a scasoned Parliamenta-
rian. If, for each supplementary or
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a question by way of clarification, a
preface of such length is to be made,
and if it has to be followed for each
of the 25 Members or so, then, even
it we spend two hours on that, it can-
not end!

Shri S. M. Banerjea: I put a straight
-question: whether the attention of the
Government has been drawn to the
press statement—the statement by the
U.P. Education Minister that the Cen-
tre has not fulfilleg its obligations and
similarly in West Bengal.

Shri Bhakt Darshan: 1 may assure
the hon. Member that the Education
Ministry has been honestly fulfilling
ils obligationz and commitments.

Shri S. M. Banerjee: He is evad-
ing all questions. When we table ad-
journment motion on this issue, it is
disallowed. When we put questions
it is not answered. It ig surprising
that the Education Minister is not
here when thousands of teachers are
agitating.

Mr. Speaker: The guestion that was
put by the hon. Member should be
answered, whether it has come to the
notice of Central Government that a
statement has been made by the UP.
Education Minister, which has been
published in the papers and what is
the reaction of the Central Govern=-
ment about that statement?

Shri Bhakt Darshan: Only very
recently the Education Minister, Shri
Chagla, was at Lucknow. There was
a long discussion and he committed
the Ministry of Education that we
would fulfil our obligations. We have
fulfilleg it so far and we will continue
to do se in future also.

Shri S. M. Banerjee: I have put a
specific question. A statement has
appeared in the papers dated 24th
February 1965 that the Education
Minister of U.P., while initiating the
discussion on the budget demands of
the Education Ministry, has said that
the Centre has failed. I can read it
out.

The question is whe-
Government  has

Mr, Speaker:
“ther the Central
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noted the statement by that Minister
that the Central Government has fail-
ed in giving the requisite grants.

The Minister of Finance (Shri T. T.
Krishnamachari): The question is
whether what the hon. Member men-
tioned is something which is in the
plan. So far as the plan is concerned,
it is a matter which we discuss with
the Planning Commission and allot-
ments are made annually. What-
ever allotments the Planning Com-
mission makes, they must come
within the four corners of the plan.
It is not possible for anything to be
done on an ad hoc basis. So far as
what the hon. Member has said that it
is within the four corners of the plan,
1 have not myself seen anvthing
coming out of the plan allotment or
any demand being made outside the
plan allotment.

Dr. Ranen Sen (Calcutta East):
Just now the Deputy Minister said
that the agitation carried on by the
teachers are unjust and unwise, while
at the same time he admitted that
due tp the rise in cost of living. they
are in a bad position. May 1 know
whatever in view of the fact that the
cost of living has gone up very high,
it is possible for the Government of
India to find out means to satisfy the

demands of the primary
and  secondary school  teachers
throughout India relating {ic the

expenditure outside the plan
gramme?

Shri Bhakt Darshan: I may assure
the hon. Member that what can be
done in the present circumstznces is
being done. For the fourth plan, we
are trying our best and I hope that
with the help of the hon. Finance
Minister, we will be able to do much

pro-

better.
ot gew W wEEAT (3AE)
o o A = @ fe e e Age-

Hifzez T g & q1F A 3 AW
Y arefr afys odmed @ WX
weqEl ¥ g we fear § W 99
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afe g, @ FFR TR X aE
w1 T A= A P 3w FY s o
i & 7

Shri S. M. Banerjee: They have em-
ployed blacklegs and quislings. 1Is

that the attitude of the UP Govern-
ment?

Mr. Speaker: He should not inter-
rupt in that manner every time.

it W T ag 3 § fe Iae
WA F YEATTHT A T AU FT Afew
oz & fr 3 &Y A anfas o AifF
T AT 9 HTS & T ME g arar
& 97§ F FAfasitoed &1 &7 TG F4T 1
IOT 92T Y GIHC A 9 qFEH A
St gEar 1§ IW F AT FEA
HIEAWGF XT3 F1 W€ ¢ famm &
(gzorsia)

qorg wiET. ¥ uam FgraamEn
oI ¥ g w0 FET A g
feqm agag & o7 & a=ai
1 wfaeq 79 TF 1< & qumey w7 faar
a7 (greem)

& g T FOA(T: Ao AFILT, FY
S FT I A fear m F 7 qer
FfE v Ft w7 € 1| WA wErm
FamifFadad st GE a fx
TE Wit T F T 99 F w5y
it A "= fear s ?

WEOe WEIRW . I e 2 fE

T A& AT ST g
Shrimati Renu Chakravartty
(Barrackpore): In view of the fact
that in a very large number of States
the situation with regard to the scales
of pay of teachers has reached an
explosive position and the teachers
have been agitating for it for a very
Jong time and in wview also of the
fact that the State Governments while
accepting that it is a legitimate de-
mand have stated that they cannot
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mee! it within the Plan allocation, is
there any proposal for the entire Ca-
binet or the Government to see to it
that in this particular case the allo-
calion to the States is made outside
the Plan so that thew States could
come to some gort of decent and ami-
cable  settlement with the teachers
about their salaries? The demand of
the State Governments is that the
allocation should be 50 per cent of
the expenditure and that it should
be outside the Plan. What is the re-
action ©f ths Finance Minister to
this suggestion?

Sbri T. T. Krishnamachari: As the
Plan allocation hag already beenm
made, if the States could give up
some other items we can perhaps per-
mit them tp use that money for this
purpose. The Plan allocation and
the amount of money that the Central
Government is in a position to give
happensg to be a fixed amount. How
that money is utilized by the State
Governments is a different matter.
They might give up some of their
schemes and use that money for other
purposes. It ig for the States to de-
cide. May I humbly submit one
word about this? My colleague has
been trying his best to deal with this
problem. But this is a problem
which is primarily the concern of
the State Governments. They have tn
decide the priorities, on whick sub-
jects they have got to spend the mo-
ney allotted to them in the Plan. The
priorities cannot be decided by the
Central Government.

oft werdte et (fraats) ¢
ot forar darar ¥ 3944 w3 7
Famar § i o W F wegmwst X
7z g1 & & 5 mvoedr advara¥
¥ 3 fafrgr sram aff w8 F3aar
ATAETY F 77 g2 o w7 SEAr
g TF 7 Faa wemmoei ¥ afer T m3Aw
F wAAr & Frfaed ¥ v gz AEw
% faar & fF & o vt # fedt 9t
I fadreqor smify &1 ®F T Fq
forear wefy, = wvren, ¥ FEAs F
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7w Sfand @gTEET 3w WA
fear g7 1 T Feafr & a1 &y TR
A ™ feafa ¥ & f5 9 s Rw
FER F qg Fg 9% & g7 w0
wrr & &, form § gex e ¥ fuww
A AN I o0 7 FL A A4l
Twat ¥ wfasy #7 F9E@r AU A,
St f& @ ww guyw ¥ 9 o @
g?

ot e TS & forerr T S
AR ¥ 7g w1 faafa Hgf omr
T[T I TR TGAT AT &
¥ wer &, wErafe 1 #E A
g1

= ®o o T ¢ ﬁm’ T
w2 ¥t Tt 3, e A A

st T : Ffee s ag SEar
¢ f& wfa< gt wifus =gt & ST
T FY F A Wy ! foen Sarew
F: AR ¥ & o & F7 awal g W
I BT N g =W afqwd F¥
T FL GF, A1 WG &7 qFEdr
qgi  FT & AT |

Shri Shinkre (Marmagoa): In view
of that fact that the State Govern-
menis do not pay much heed to the
advice or suggestion of the Union
Government, either because they do
not possess the requisite amount of
funds or because of other considera-
tions, perhaps political, will the
Government of India conszider the
possibility of making education, at
Jeast at the primary and secondary
level, a Union subject instead of be-
ing a State subject?

Mr. Speaker: It is a question of
policy.

R ez AW AT (FET)

qeafrd, feeeit § ww T gfom
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@ I @1 g, o & memasy Wy
T, 33 AT ¥ q=A1g A A |
FrgER s Afm i gaani ¢ fs
zafe leeee @ d@ oW @ R
afeT wegmawt 1 g AG &1 W
W § A g8 * q9g-HTE S€ Y
g 45 & 7

AT AT T WA X
F§ g TR O

(GO A FBAT : HAH WERA,
qg ¥ HEA FT G99 & | WSATH HY
greaTg g & o wWr g, fw o
¥FATTXATR T

oy wy fowd (=ifae): dar frwr
T s ?

WeqW WEEd : WA 4ee
43 A | o" oF § FRT A g
FI 7 LS, q9 T5 g & & F AR
q AT AA |

it HiFTT AT ATAT : WL AT wT
Fax fam a9

WegE AEET : 47 T TAAHT
I g |

=Y gOR W KFA : g FL AT
e &1 99 faw 9% § Afew 99
qeTTRl 1 dar @ e @ ¥

WA WIS : qg T7 TAAHT W
T 3 |

Wt gHEA WE FIAW : AT I
FER ¥ g @At |

WeOR AEEE  : ArEs ®logeen
T &t 7%, ag agt & wATA & g7 4 ?

St SiwTC WA qTAT ¢ FRrAT WeAv
F qW w5 qoArd o g & AfsT
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€ grve W for mar g T
A fasy &t a9g ¥ weATOw ANT qga

=t WRT I : oA werey, feafy
ag ¢ 5 fom faam 1 fs weeitg
e F7 @ £, 98 AT faarem @
3, afew g wgrarsrar faarem & 0
AT faEeEt o g 39
@ifg frgaw g | g T A @ @
sod g9 ¥ @) A g%d | @ faw
forer darem Ft a0 ¥ uw faagw
T A H AT @1 E | W HEA gW A

wfow 30, A gw W AR F It ¥

FHEAET FC TR |

St g w7 wgaw : 4fF oF
FHAT A3 IH F ANAA A
wE ™ fau a1 wwm A faaw

JMT 2| (Interruptions).

Weqe WE1Ed : ggi 97 foa Ame
w93 §, WR T §7 T o¥g A
WY AT AEA, df qH g &
i f& & == 919 )

ot wy fanq : sEeqr #1 AW
£

ot ST AT ATAT  SHIEET FT
o g |
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@ = &, A R faeg 9 & e
AT AT AG A & A DX oAwr §
fr oo & A O vt €9

ot 7Y fowq : UF wEear &
T E

WeTH WEIEW : FT qIEAT FT
@ wag i fF e
mar ?

o 7Y fasd ;AT FEEd W
THAEE fF o 9 #T 9E" ¥
TR WY JAY qErag F qarsd v 4 fE
ag qEAMT #7596 3, 39 9 ag
& AR AT E 1 I AT T[T ARGV
aifg? s same 2 oafegw 1w
M scfF g mwmw
HTgd o= 2 |

WEae WFIIT © T4 Tg AT
e g T !

sft w9 forwd © W WY § 4 Ay
sy Fmsm T A maE
®TE

Wsaw WEYET ; I waw  far
fF o sride g § 99

OF HIAFIA HEET . HEIEal A
Teqr |

ot g9 w= FBAT : FEFR I
Qg A g )

WEOE WEWRT : AT AT FeAw
€6 qTE AT o v, qY qH oFe
A g3 | ¥ g A=t ALY F FAT |
TG GEEr A9 AR §, &9 & I
£
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i FTW W) FOAW : FE T &
T fowma @ wE

WS RERA : AT GEET T
IR g A w1 G § fF 9w awn
FEHT ®T 75 T wEE WG, L .

UF HAAIT ®EE : 95 HET

WEIR TERT . ., oF G
T TFEI F1 95 AT weg W F,
¥ A I9 & A AR Fg qFAY fF
YA AT FT TEEE 3 | FT AET
w1 aE g 2 5 9w w1 @ = W
o WY fae A g 7 A e
ag A SRS € 9w aE el
*1 95 FrHSr weT 3@ fov 3 & 6
=S 1 a6ATE &1 W W W I
e 7 & o, A feedew i
T@H T AL AT |

=t W 9 ;5 Fraem & g
¥ fafy ag 7 5 31 39 992 =
/Y F qATHT F7ILE, W TO
G W T Y AHAAT FL @E |
™ Fog & frafy o7 wfem g€ 2
sfF7 ™ e F oW mgmar @
W AT A A A, T ONW 9T e ¥
faame frar mamm

s HIET T F@T . AAEH
#1 qrAg & A § o fEw fen
s ?

=t T (feee) : weaw wRET,

AT OF JIIGT F AW g |

weTw WEIET . qEATT #9445
qE |

Shri Subodhi Hansda
[s it a fact that the teachers squat-
ting before the Assembly House of
West Bengal propose to withdraw
bheir strike, as they are satisfied with
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the assurance of the Chief Minister

of West Bengal, but they are not

allowed to do so by the political par-

ties interested in creating trouble?

Shri Bhakt Darshan: 1 take this
information from the hon. Member.

Shri §. C. Samanta (Tamluk): May
I know which of the State Govern-
ments have already approached the
Centre for more grants to help the
teachers by increasing their salaries
and allowances?

Shri Bhakt Darshan: Practically,
all the State Govermments have come
forward.

Shri  Hari Vishnu Kamath
(Hoshangabad): Is it a fact that
since 1947 and. more so, since 1950,
when India became  sovereign
democratic republiz, the Government
and their spokesmen have repeatedly
extolled the teaching profession as
the noblest profession in the country,
but the teachers themselves have been
most neglected, and in some Union
Territories and States teachers get as
low a pay as peong or chaprasis or
even less than that and, if so. what
are the reasons for such neglect and
how are matters going to be remedied.

Shri Bhakt Darshan: That
been given in the statement,

has

Mr. Speaker: The whole statement
is answer to the question that he has
put.

Shri Hari Vishnu Kamath: Is it a
fact that they are getting even less
than what a peon or a chaprasi gets?

Mr. Speaker:
tell him,

It is a fact. I can

ot frqmr qame (ATewier) I
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AT & A AUET §, IR T
Frt grearg freht 2 1 ¥ wgw
Tz I9T 13w # mEEAe ¥ faa
w@& T AW F ATEAE qGM AT
T AN T E, TP sEwE | A
T a @ Fufz g AAfeA g2 as. .

wEaw "R : 9 99 32 d IE
x fom @ fo fere 301, faaeit 7Y
o

st fasyTR AT © 49 TT AR 49
W WER JAEE 2 oA A

At WET INF : qg AT FQ
70 qF o w2 fF owremad ¥
s frow T A ga &0 3@
A gHT AL NIAW & WTEHL FEHI &
gommaEi # fawr @1 ¥

Shri S. M. Banerjee: Shame, shame.

5 WeT ITAX : AfET W fEU
T g A FEE 8@ W T
a7 & waeri £ o ud faEw g R
WiE 3 39 HUEqT W1 H1E g fAwd
ST |

Dr. M, S. Aney (Nagpur): Is the
responsibility of the Government for
for fixing the salary of the teachers
conditioned by the necessity of the
employee or by the resources of the
State Government?

Shri Bhakt Darshan:
the resources of the State.

Obviously,

Dr. M. S, Aney: That is no reply
at all,

ot M v Ty (FAER)
TEA AWy T @ fF o3ET @ ¥
TEqTH & 9 ¥ 7 a7 e &
o w1 § fF Iox Bw & d&Ed
T TR ¥ e & T ¥ A
feaT 2 | T =TS F At ¥ gur enEr
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HIga FT A T4 gUT § FEAS A IH
¥ gwh g A s e fe
TH A A dAT F AR @ g
T ST Jfed | § qedr S §
f& go¢ B & g A @ faaw
AT % F1E F5H I5 § AT ATy
T & g a1 Fm g 7 w7
favtw g &1 WA fmar g 7

ot wea oA & oger € frae
# g § 5 @ waww & fmw Wl
ST F FEAH ¥ IO AT F Wil
a2 e Fag T A & Ffe
# 7g Wt famA w77 9@ g A
eIl F1 foewza 39 @ fasvar
S G L U A G L
Ffew arg & 9z W w1 @ fF oI
fadr 1 g@ ¥ gEA Ad w0
a1fgd | "EErd 7 I A1 g o
fr ggam 7 ¥ g9 & @ e
frg 9% &g SR W agEafr
sefor &1 o FHH HIE Hed # g
fFar

Mr. Speaker:
the Table,

Papers to be laid on

Shri Daji: Sir, May I make a sub-
mission? 1 had given an adjourn-
ment motion on the same issue but
it was disallowed. I do not find my
name in this. Will you allow me to-
put a question on this?

Mr. Speaker:
Shri Daji: I would like 1o ask the

Prime Minister, who is present here
fortunately, that in view of the
unanimity about the necessity of the
teachers and also the unanimity
about the sympathies of the Central
and State Governments, and because
the only drawback is the resources,.
will the Prime Minister make a bold
and imaginative intervention and
allocate some money outside the nor-
mal funds so that the teachers”

All right,
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[Shri Daji]
demands are satisfied and this burn-
ing problem gets solved?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): This is a suggestion for
action, I take it from the hon, Mem-
ber. Naturally, this 'matter about the
resources will have to be very care-
fully gone into. Therefore, I can
only say that, take it from the hon.
Member.

Shri S, M. Banerjee: The strike
«can be withdrawn if you intervene.

Shri Lal Bahadur Shastri: ] am
sorry 1 cannot give uny categorical
.assurance just now. (Interruption)

Shrimati Savitri Nagam rose —

Mr. Speaker: Papers to be laid on
the Table., Only the signatories are
to be allowed, I have not allowed
anyone else. Papers to be laid on the
‘Table.

12-37 hrs.
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON VARIOUS ASSUR-
ANCES, PROMISES AND UNDERTAKINGS
GIVEN BY MINISTERS.

The Minister of Communicalions
and Parliamentary  Affairs (Shri
Batya Narayan Sinha): I beg to lay
on the Table six statements showing
the action taken by the Governmment
on various assurances, promiseg and
undertakings given by Ministers dur-
ing the various sessions,

(i) Supplementary statement No.
II—Tenth Session, 19684
(Third T.ok Sabha)

(ii) Supplementary Statement No.
IV—Ninth  Session, 1964
(Third Lok Sabha)

£iii) Supplementary Statement No.
TX—Seventh Session, 1964
(Third Lok Sabha).

FEBRUARY 26, 1965

Papers laid 1690

(iv) Supplementary Statement No.
XX—Second Session, 1962
(Third Lok Sabha)

(v) Supplementary Statement No.
XX[1—First Session, 1962
(Third Lok Sabha)

(vi) Supplementary Statement No.
XXIII—Thirteenth Session,
1961 (Second Lok Sabha)

[Placed in Library, see Nos. LT-
3862 to 67/65].

REPORT OF THE WORKING GROUP ON
HanpLooM

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on
the Table a copy of Report of the
Working Group on Handloom. [Plac-
ed in Library, see No. LT-3868/65].

AwnuaL ReporT oF NaTIONAL NEws-
PRINT AND PaPER MiLs  Lamrren,
NEPANAGAR FOR THE YEAR 1963-64
AND 1Ts REVIEW BY GOVERNMENT,

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): On behalf of
Shri T. N. Singh, I beg to lay on the
Table a copy each of the following
papers:i—

(i) Annual Report of the National
Newsprint and Paper Mills
Limited, Nepanagar, for the
year 1963-64, along with the
Auditeq Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

{ii) Review by the Government
on the working of the above
Company.

[Placed LT-

3869/65].

in Library, see No.
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Annual Report of Plantation Corpora-
tion of Kerala Limited, Kottayam fov
1963-64.

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): I beg to lay on the Table
a copy of Annual Report of the
Plantation Corporation of Xerala
Limited Kottayam, for the year
1963-64, along with the Audited Ac-
counts and the cumments of the
Comptroller and  Auditor General
thereon. under sub-section (3) of
section 619A of the Companies Act,
1956 read with clause (c) (iv) of the
Proclamation dated the 10th Sep-
tember, 1964, issued by the President
in relation to the State of Kerala.
[Placed in Library, see No, LT-3870j
65].

*DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1964-65

The Minister of Finance (Shri T.T.
Krishnamachari): I beg o present a
Statement showing Supplementary
Demands for Grants in respect of
State of Kerala, for 1964-65. .

12.39 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 2nd of March,
1985, will consist of:—

(1) Consideration of any item of
Government Business car-
ried over from today's Order
Paper.

(2) General Discussion on the
Railway Budget for 1965-66.

PHALGUNA 7, 1886 (SAKA)

of the House 1692

(3) Discussion and voting on the
Demands for Grants (Rail-
ways) for 1965-66.

Shri Daji (Indore): I have got one
suggestion to make, I think most of
the Members are very much incon-
venienced when a particular business
is put for the week which does not
even half-way or less than three-
quarters reach the point of its being
taken up. We have to make various
other engagements too. May 1 re-
quest, through you, Sir, the hon.
Minister to see that when the busi-
ness of the week is announced, some
rough idea of the time is awvailable.
We have to prepare ourselves for the

Income-tax (Amendment) Bill; we
have to prepare vurselves for the
Supplementary Demands for Grants

and then we have to prepare our-
selves for the Railway Budget and
so0 on, But we have not yet come to
the end of the President's Address.
Now, the Income-tax (Amendment)
Bill will not only not come in the
next week but a week after that. Our
entire programme gets disturbed
Thera should be some rough and
ready idea of time given in this
programme which must commensu-
rate with the reality.

Shri Satya Narayan Sinha: We
shall keep it in mind. Sometimes,
as we have found, the House is un-
predictable—sometimeg business
collapses earlier—and, therefore, we
find ourselves in a guandary if there
is no business. Therefore, "'we put
scemething in the order paper as a
cushion. But we will look intyp that.

st Wy fewd LT
WERT ¥ W WG & qX § A wew
e fear @ suer & Aoew 2
AT TH AEE TG W § ) T AR
F A U "Ag I AAr F fag
weT A A AR g

"~ *Presented with the recommendation
2249 (Ai) L.S:D.—5.

of the President.
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Shri Harish Chandra Mathor
(Jalore): This is understandable
because the hon, Minister for Parlia-
mentary Affairs cannot anticipate
that there would be an adjourntment
motion or anything of the kind,

Sir, my submission to yvou is this.
During the week, we always take on
Fridays the non-official business for
2} hours. But I would also suggest
that a certain provision should be
made once a week for No-Date-Yet-
Named Motion. It becomes very
necessary. Though we are discuss-
ing the Budget, we are discussing
the Demands for Grants, there are
certain very important issues which
arise and which have to be discussed
under section 193 as urgent things
and a general discussion on  the
Budget doeg not have that impact
and we do not clinch the issues.
Therefore, it becomes absolutely
necessary that, as and when such
important issues are raised about
which notices are given and which
are in order and which are accepted
by you, they must find a place.
‘Therefore, as already the thinking
goes, say, on Wednesday or on any
other day, we must have at least
2 or 2} hours for such business.

Shri D. C. Sharma (Gurdaspur):
I beg to submit very respectfully that
1 endorse what Mr. Mathur has said
and that No-Date-Yet-Named Mo-
tiong which bring under discussion
some of the reports of public under-
takings and other undertakings have
been neglectad for the last ore year.
Now that thing has got added impor-
tance because we have set up a
Committee on Public Undertakings.
1 believe that every Thursday should
be fixed for the consideration of the
reports of public undertakings, under
the item ‘No-day-yet-named-motions’.
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Secondly, I would like to say that
we should know very precisely what
the programme for the next week is
and how much time is allotted to each
item, because so far as the other
parties are concerned, they know
which person has to  take part in
which debate, but so far as the
Congress’ Party is concerned, some of
us have to prepare for all the items on
the agenda without getting any
chance to speak on any of them.
Therefore, it is very necessary that we
shoulg know the precise nature of the
programme and the precise time allot-
ted to each item and the precise items
that would be discussed.

ot 7 fama ot 7= 7 Fegfeea
#if frmrd & meg ¥ o @A
faar ar 1 @ @17 ¥ "=l gra ag w0
F1 7 4f fF 39 = T@W FT 90, A9
A IH TFE F FAW feAvoer oA
I AEET g R s e Aemg
I T 9T A FEH AT 1 HX IW
9T y=TE i frmm

weuR WERW WS A A1
TE A

Shrimati Renu Chakravarity (Bar-
rackpore): I want to make one submis_
sion to you. You had told me that I
could raise it today. Often, when we
are not in town or we have not fol-
lowed the entire proceedings of the
previous day, we are in some difficulty;
so, whenever there is a very import-
ant announcement tp be made by
Government, I would request you to
see that it is specifically put down on
the Order Paper, For example, the
Prime Minister made a very important
statement the other day on language.
Tt just happened that we were here in
the morning; otherwise, we woulg not
have known about it. So, it would be
helpful if it ig specifically put down
on the Order Paper, Even on such
occasions, as for example has happgn—
ed today, when something is be!nz
carried over and a statement is going
to be made on behalf of Government
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PHALGUNA 7,
with regard to the ruling to be given
by you, if it could be put down on the
Order Paper that would be 3 good
thing,

Mr. Speaker: I had announced it in
the House the day before yesterday.

Shrimati Renu Chakravartty: 1t is
all right in the case of those of us who
are always here, because we are here
from 11 a.m, til] 6 pm. But if we are
not there due to some reason, some-
times we miss it So, T would request
that the Order Paper might be made
fuller thar: it is now.

Mr, Speaker: About the no-day-yet-
named-motions, hon. Members desire

that they should be taken up every
week,
Shri Satya Narayan Sinha: This

question was raised the other day. and
1 had made my statement on this. So
far., we have been following this tra-
dition that during the budget session,
we dp not take up any no-day-yet-
named-motions, As you are aware,
during the ordinary sessions, oné no-
day-yet-named-mntion is fixed for
every week; sometimes, it might have
happened that no suoh motion was
taken up because of other urgent
things. But during the budget ses-
sions, this has been the convention
that we have been following that till
the financial business is over, we do
not take up any no-day-yet-named-
motion; but we try to make up for it
as far as possible after the financial
business is over. In fact, during the
last few years, we had sometimes
taken up two no-day-yet-named-
motions in a week just to make up for
the lee-way.

Shri Bhagwat Jha Azad (Bhagal-
pur): There was not even one taken
up during the last session.

Shri Satya Narayan Sinha: That
may have been so, because there might
have been some other urgent business.
But generally we follow this conven-
tion that one no-day-yet-named-
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motion is taken up every week after
tie financial business is over.

Mr. Speaker: Shri Nanda's state-
ment on communists was also refer-
red to .

Shri Satya Narayan Sinha: I have
not received notice of any motion on
that.

Shri Harish Chandra Mathar: May
1 submit one thing? Yesterday, there
was a meeting in the Deputy-Speaker's
room where these no-day-yet-named-
motions were considered, and we con-
sidered which of them should be
taken up. The no-day-yet-named-
motion regarding Shri Nanda's state-
ment is one of them, and the sub-com-
mittee has decided that it should be
put down first .

Not

An hon. Member: but

second.

first,

Shri Harish Chandra Mathur: Then.
there were two other no-day-yet-
named-motions also, which were im-
portant. There might be similar
other things which may be important,
and if we are going to discuss them
we have got to take ad hoc decisions.
We have got a sub-committee that
meets ang that goes into the matier
and then decides which no-day-yet-
named-motions are {o be taken up.
Apart from these no-day-yet-named-
motions, there are also motions under
rule 193 for discussing matters of
urgent public importance, and thes:
cannot wait for a month or a month
and a half because then they will lose
all their importance.

Shri Nath Pai (Rajapur): Before
you pronounce your final ruling on
this matter, may I make one submis-
sjon? Are we to understand from the
statement which the hon. Minister has
made that the only time that will be
reserved and allotted for discussion
of motions under rule 193 would be
after all the financial business of the
Government has beep transacted which
in simple word; means that not more
than one can be taken up because this
session is complelely taken up by the
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[Shri Nath Pai}
financial business? What we want to
plead with you is that we would be
ready to sit as long as is required—
after all, all of us are here—to trans-
act this business though it is a

An hon. Member:
days.

Not on Satur-

Shri Nath Pai:
we shoiuld

I did not say that
meet on Saturdays.
But let us sit a little longer on
the other days and at least one
motion under rule 193 should be taken
up per week. Otherwise, many very
important matters will be precluded
from being discussed in the House.

Shrimati Renu Chakravartty:
also support this suggestion.

We

Mr. Speaker: I do not think that
we need discuss it any further. What
the hon. Minister of Parliamentary
Affairs hag said is about what we have
been doing so far namely that during
the budget session, we do not take up
any no-day-yet-named-motion. But if
hon. Members desire otherwise, we
shall sit down and consider whether it
is possible. We shall call the hon.
Minister also and then we can consi=
der whether it is possible to take up
those motions, at least one in g week.
We shall consider that.

Shri Nath Pai: Under you this Par-
liament is very alert about its duties.

Shri Satya Narayan Sinha; That
would depend upon the urgency of
the matter. As regards the discussion
on Shri Nanda's statement, I said the
other day that Government would
find time. Then, there is the demand
for a discussion of the Supreme Court's
advisory epinion. For this also we
shall consider. But we cannot take up
all no-day-yet-named-motions. We
shall have to decide according to the
urgency of the matter.
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12.46 hrs.
RULING RE. SECRET DOCUMENTS

The Minister of Law and Social
Security (Shri A. K. Sen): On behalf
of the Government, it will be our duty
to oppose the laying of any of the
documents to which reference has
been made by a few hon. Members. I
shall endeavour to place before you
the reasons one by one.

There are no rules specifically
governing the question of laying of
documents either by the Members of
the House or by Members of the Gov-
ernment. Therefore, that must be
governed by your discretion exercised
under rule 389 of our rules of proce-
dure. There have been already some
Directions in the matter, which are
contained in this handbook on Diree-
tions. If I may read out with your
permission from that Handbook,
Direction 117 reads thus:

“A private Member can lay a
paper on the Table of the House
when he is authorised to do so by
the Speaker.”.

That means that there is an absolute
discretion vested in you in allowing
a private Member to lay a document.
It will, therefore, be my endeavour
to give you as much assistance as I
can in coming to a decision as to how
your discretion in this matter should be
guided. On the admission of those
who nave referred to this document,
thig is not a document whirh has come
w them in the normal course.

Shri Hari Vishnu Kamath (Hosh-
angabad): What is the normal course?

Shri A. K. Sen: I do not think that
I am supposed to explain to Shri
Kamath what the normal course
means.

Shri Hari Vishnu Kamath: The hon.
Minister may explain tp the House,
not to me. The House wants to know
it
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Shri Bhagwat Jha Azad (Bhagal-
pur): The House does not want to
know it.

Shri Hari Vishnu Kamath: Then,

let him sit down.

Mr. Speaker: Order, order. Why
should these interruptions be there?

Shri Nath Pai (Rajapur): We want
to hear, but we are interrupted. What
coulg we do?
should

Mr. Speaker: Everyone

listen patiently.

Shri Nath Pai: In spite of Shri
Bhagwat Jha Azad's interruption, we
are trying to listen.

Shri A. K. Sen: On the admission
of those who have referred to this
document or extracts from it, the
document has not come into the pos-
session of those who quoted from it,
in the normal course. That is the
least that I can say about it

Shri Nath Pai: I want to hear that
sentence again. I did not quite catch
it because there was too much inter-
ruption. What did he say about
quoting that document of which we
have come into possession?

Mr. Speaker: The hon. Minister
would probably be answering it now.

Shri A. K Sen: On the admission
of those who had quoted from this
document or quoted extracts from it,
the document hag not travelled into
their hands in the normal course.

Shri Hari Vishnu Eamath: We
have said nothing about that docu-
ment. On a point of clarification.
Nothing was admitted as to how I got
it. I said that I was laying it on the
Table of the House. 1 never men-
tioned how I got it or how it came
into my possession.

Shri A. P. Sharma (Buxar): How
has it come to the hon. Member?

Shri Hari Vishnp Kamath: It is
not for my hon. friend to ask.
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Shri Daji (Indore): Who is he te
ask? (Interruptions).
Mr. Speaker: I will entreat hon

Members to exercise patience and
listen to the hon. Minister now. If this
mood is continued to be adopted, T
am afraid I might not be allowed ta
do anything.

Shri Hari Vishnu Eamath: I only
wanted tp question him on what he
said, namely, ‘he said on his own
admission’. I never admitted any-
thing.

Shri A. K. Sen: No, no.

Shri Nath Pai: Obviously he does
not have much to say.

Shri A. K. Sen: Whether my sub-
mission is accepted by you or not, is
a different matter. But I am certainly
at liberty to make my submission te
vou (Interruptions). Shri Kamath has
usually the mind to hear me. I hope
he will not deny me that.

Shri Hari Vishnu Kamath: Cer-
tainly not. With all my heart and
mind.

Mr. Speaker: If every Minister also
were to address me, there would be
less difficulty.

Shri A. K. Sen: I was trying to de
so. I will try to do sp also. 'This
document has curiously come into the
possession of some pepole who thad
apparently thought it best to make it
over for use on the floor of this House.

Shri Hari Vishmu KEamath: The

word ‘people’ is wrong.

Shri Nath Pai: Say ‘Some hon.

Members'.

Mr. Speaker: Each word cannot be
assessed like that.

Shri Hari Vishnu Eamath: He has
used it.

Shri A. E. Bem: I still do not see
anything wrong in that . . .
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Shri Hari Vishou Kamath: You
referred to ‘some people’ who wanted
to use it on ‘the floor of the House'.
That is not how hon. Members should
be described.

Shri A. K. Sen: Naturally, it can
only be used if it is laid . . .

Shri Hari Vishnu Kamath: It is the
Table of the House, not the floor of
the House.

Shri A. K. Sen: It has been
already used on the floor of the House
before being laid on the Table—it has
already been used.

Mr. Speaker: Would the Minister
be kind enough to  address me and
also face me while doing so?

Shri A, K. Sen: 1 am addressing

you, though I may not be looking
at you.
Mr. Speaker: Though it might be

a little difficult for him_ I will request
him to do so.

Shri A. K, Sen: It has always
been a pleasant duty to look at you
and to address you.

As I was saying, this decument has
curiously travelled from lawfu] cus-
tody into hands which are unknown
to us., Angd these methods are cer-
tainly not, in my submission, normal
ones. And when documents are taken
away from lawful custody without the
consent of those who are in custody of
them, we might describe such depri-
vation of lawful possession by warious
legal terms. But I think we shall be
excused if we say that it certainly is
not a legal way of bringing into light
documents which are in the lawful
possession of those who ought to have
them, particularly confidential docu-
ments, secret documents.

Let us test it on principles.

Shri Ranga (Chittvor): We have
the inheritance of the 1942 tradition.
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Shri A. K, Sen: Let us test it
on principle, A highly secret docu-
ment relating to our defence, if it is
taken away from lawful custody, and
if some hon, Members choose to lay it
on the Table of the House—will it be
open to you to allow them to do so as
a matter of course? Or will you not
be called upon tg exercise your dis-
cretion by reference to various consi-
derations including the security and
the interest of the publie?

Therefore, in my submission, it will
not be proper for you to allow them to
lay this document on the Table, unless
they explain how it is that this docu-
ment has come from its lawful custody
into their hands.

Shri Hari Vishnu KEamath: No,
no. You will never have it. Privilege.

Shri A. K. Sen: Normally, a police
report, as it purports to be—I do not
say it is; I have not had a look at it—
ordinarily a police report is not admis-
sible either in court or on the floor of
the House.

o we faad o @y e ol
g1

Shri A. K Sen: I hope we shall
never reach that stage when police
reports will be regarded as Bible, and
will be quoted as such,

Shri Hari Vishan EKamath: Nor
Cabinet Sub-Committee reports either.

Shri A, K, Sen: I did not say that.

Police reports are not, ordinarily,
admissible, unless they are relevant to
the issue.
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Shri Nath Pai; Is the CBI report a
Police report?

Shri A, K. Sen: May 1 request
the hon. Members through you to
&ive me a patient hearing? I shall be
cver ready to answer them, if there
#re any queries afterwards.

Shri Nath Pai: Very many.

Shri A. K Sen: This documant,
vrhich could not have been normally
1laced on the Table of the House, is
sought to be read out before it is put
<n the Table of the House. The rule
is that no document should be nor-
mally read out unless it is part of the

1ecord of the House by being laid on
the Table.

Shri Hari Vishnu Kamath: Which
Jule?

Shri Nath Pai: Which is that rule?
ot 7y forrd : Fraw ofe, w7 @
ag famm 7

Shri A. K. Sen: Ther is no specific
rule (Interruptions).

Mr. Speaker:
in this way.

We cannot proceed

Shri Harl Vishnu Kamath: Your
ruling is that no Member can refer to
z rule without specifying it,

Mr. Speaker: He has not said that
i! is a rule of our procedure.

Shri Hari
imaginary rule?

Vishnu Kamath: An
That is all right.

Mr. Speaker: It may be his con-
cept that ordinarliy this iz the proce-
«ure that is  followed. Therefore,
Jfembers should not get impatient on
that score.

Shri Hari Vishnu Kamath Let him
conceive as he likes—let him have his
«wn concept.
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Shri A. K. Sem: The ordinary rule
is that no document should be quoted
unless it is part of the record of the
House (Interruptions).

Shri Hari Vishnu Kamath: Where is
the rule?

=t wg fowd - gw gy F faw
dare &, 98 fraw oF
Shri A. K. Sen: I may teli Shri
Limaye that I shall read it out. I shall

quote the rule. But Shri Kamath will
not wait. ‘

Shri Hari Vishnu Kamath: I am
waiting. I am listening to him, trying
to listen to him.

Shri Madhu Limaye rose—

Mr. Speaker: I will ask him to re-
sume his seat. If the hon. Minister is
not allowed to speak, I am not guing
to proceed. This is a reply on behalf
of Government to the point raised..
(Interruptions).

Shri Madhu Limaye rose—

Mr. Speaker: Unless I identify 2
Member, no one shall gpeak. First
that should be observed,

Shri Bagari

Mr. Speaker:
st art (f@it) @ weas wEEw,
T OF SEeT FT A g |

werw wERw ¢ A W aw A,
# FIORr qAS aw e o we
o1g 4% 9120 | WA & A T« qawqr
& I F@m )

o fede g€, saF wa s fom
TR 9EN IWATE F A
qEEt ¥ wET IET AT T, 0T qq
U & W aEe T ¥ fooard
o st i ag WRA ¥ 1 A AT W

Tose—

He will sit down.
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oFAT | WE 3% frow § §9 0%

(Interruptions).
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weus wgRE ;¥ aurel g w7
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Y WX a7 Faemn 5 o fea
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A AR 7T & 39 36 6 oA E
AAET ) TR g AT
o & aurgr off ¥ @rg 7 F a9 % 0N
T ffe & v wmfew @ e
THAT @ | sEfT 9w aww o AE
T § AR F FTH AT 5w )

oa 34 gvare § ot w7 fafaeey
AT Fghl, T TART FgelT 7 W 97w
g1 & IEw1 qAT T

13.36 hrs.

st amrdt TEq WY,
R wElEw 17 7 77 (§Tvenw).

WEAN WEYIT  Hg § 3 ag A
Frasg FImgaE avagasi?
& 3% qg H 9z A7 e awan 7 fr
T T AT AT A AL

Shri A. K. Sen: I wum used to quote
the authority for my propositions after
I cite them. I cannot state the autho-
rity and the proposition simultaneous-
ly as some hon, Members have de-
manded. That is a feat in which 1
shall not prefer to indulge ever. There-
fore, T 'was putting the proposition first
that the ordinary rule is that no docu-
ment can be quoted on the floor of the
House unless it is made a part of the
record of the House by being laid on
the Table of the House. Otherwise, all
sorts of wunauthenticated documents
would come in,

Now, I quote the authority for which
Shri Limaye is anxious, I may say
again that whenever I try to assistthe
hon. Members and you, I shall state
the proposition first, unless you pre-
vent me from doing so, and then quote
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my authority. That is a habit which
has grown in me dor years, during

years of practice.

Shri Hari Vishnu Kamath: Very
good habit.

Shri Nath Pal: Was that necessary
now?

Shri A, K. Sen: Yes, it was.

It is May’'s Parliamentary Practice,
latest edition, which is the Seven-
teenth Edition, page 458:

“Another rule or principle of
debate may be here added. A Min-
ister of the Crown is not at liberty
to read or quote from a despatch
or other state paper not before
the House, unless he be prepared
to lay it upon the table. This re-
straint is similar to the rule of
evidence in courts of law, which
prevents counsel from citing docu-
ments which have not been pro-
duced in evidence.’

'This is based on the principle that you
cannot cite as evidence any document
unless it is made a part of the records
of the House, The hon. Member was

ready to lay it on the Table of the
House.
Shri Hari Vishnu Kamath: I was

prepared. Even now I am prepared.

Shri A. K. Sen: Therefore, the
question is whether he should be al-
lowed to lay it

Shri Hari Vishnu Kamath: That
comes later.

Shri A. K. Sem: I said this because
people had started quoting before the
Speaker had given his permission.

Shri Hari Vishnu Kamath: The
Deputy-Speaker had given me per-
mission to read from that.

Shri A. K Sem: My submission in
support of the contention that it should
be refused is that there are reasons of
public policy.
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First of all, under rule 369(1)
of our rules, it has to be authenticat-
ed. [t reads:

“A paper or document to be laid
on the Table shall be duly authen-
ticated by the member presenting
it.‘D

I take it that nobedy was prepared to
authenticate it.

Shri Hari Vishno Kamath: I said
s0. I challenged you to disprove it.

oft wy fod : i qaT sor @
f& s wriandr @ 48 2 1 v
R ¥ w77 a7 5 # @A ¥ fag da
g1

Shri Hari Vishnu Kamath: He has
not read the proceedings.

Mr, Speaker: Would the hon. Mem-
bers have some patience?

Shri A. K. Sen: Authentication has
a very peculiar meaning in law., Any
and every one cannot authenticate.
Only those responsible for the making
of a document or under whose super-
vision and care g document has been
prepared cap authenticate it. A man
cannot pick up a paper from the street
and say this is a document.

Shri Hari Vishnu Kamath: You dis-
prove it.

Shri Daji (Indore): We are res-
ponsible Members of Parliament,

Shri A. K. Sen: I shall not expect
that my hon. friends shall accept my
submission, but it is a submission
made to you. Authentication has a
peculiar meaning, and I cannot just
pick up a paper and say this is what
it purports to be. I must know it
from my own personal knowledge or
the document must have been prepar-
ed under my care and supervision.

Then, what happens? Ordinarily
such privileged and confidential docu-
ments should not be admissible any-
where, but if it is allowed to be laid
on the Table of the House, under rule -
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[Shri A. K. Sen]
369(2) it becomes a public document.
It becomes a public document by the
rule itself. And when it becomes a
public document, all that is necessary
is for some one to take a certified copy
of it and tender it in any court

An hon. Member: Yes.

Shri A, K. Sen: That is exactly
what should prevent this being laid on
the Table of the House, because what
cannot be done directly cannot be
done indirectly. Otherwise, every
gecret document would be made a pub-
lic document, and certified copies will
be taken and published all over the
world.,

Shri Hari Vishau Kamath: You dis-
prove it.

Shri A. K. Sen: In my submissior,
neither this House nor your authority
should be lent for that purpose.

Then, my submission is that, apart
from anything else, it casis a reflec-
tion on certain persons which, accord-
ing to rule 41(2) (ix) and rule 352(v),
can only be raised by way of substan-
tive motions, 1 will read rule 352(v)
first.

wit wg famg : S AT fr T
2 gew T g o

weaw wgvew - AT aeed fow
gq%gwgq%ﬁfaﬁﬁﬁagt
wg !

ww wores @Eem o EE o
#reT # |

werw wgYem - wE § T F A
amé ot ¥ g whw Few fF I
@mmﬁﬁwa'ﬁm"
S AT R e E R T TH AF)

ot aTm - A% 2 FfET AT
frew 7 & 6 o T AT
ﬁaﬁga‘lmn@zﬂmm
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Eicil |

Shri A. K, Sen: Rule 352(v) reads:

“352. A member while speaking
shall not—

L) L] - Ed

(v) reflect upon the conduct of
persons in high authority un-
less the discussion is based on
a substantive motion drawn in
proper terms;

Explanation.—The words ‘persons
in high authority’ mean per-
sons whose conduct can only
be discussed on a substantive
motion drawn in proper terms
under the Constitution or such
other persons whose conduct,
in the opinion of the Speaker,
should be discussed on a sub-
stantive motion drawn up in
terms to be approved by
him;"

There were reflections on the past
Chief Ministers, on the present Chief
Minister, and various other high offi-
cers,

Shri Hari Vishnu Kamath: Both
have resigned.

‘Slu'l Daji: He is not taking us seri-
ously. It is elementary nonsense, what
he is talking. Is an official a person
in high authority? He must show
some respect for our intelligence, for
the inteliigence of the House, An
official becomes a person in high
authority?

Shri Kapur Singh (Ludhiana): He
ig treating us with contempt as if wg
are school children.

Shri Daji: Not even school childrem.
He is not taking Parliament seriously.
This is illegal nonsense.

st qd : wemm W A, A9
Far g Y e & R A AT AT



1711 Ruling re.

Fraag T F fou wga & A
ag S §E A @ E AT IR T
F ey I e ¥ ;T T AG FwA
& ag & Tt o & fadeq o I
g7

eI WIET T AT 43 @S
AN T 57 F A wZA (gTeeww)

Shri A. K. Sen: I have been making
my submissions to you as vou have
asked me to do, and I was not trying
to address this either to Shri Daji or
a few others. Therefore, he should
not have invited the cap {o fit himself
if 1T was addressing this sihmission to
vou.

Mr. Speaker: Yes, he might just go
with the arguments.

Shri A. K. Sen: If I was making this
statement to you, I was making it with
full respect to you, occupying the
Chair as you do; with a full sense of
my responsibility I am trying to make
a submission that you have to decide
who are the high persons in autho-
rity—that is the rule—"which, in the
opinion of the Speaker,” should be
made by way of a substantive motion.
It is the opinion of yours, Sir, and
not the opinion of Shri Daji or others.
(Interruption). Therefore, he should
not have said that I was insulting
anybody's intelligence. He may not
agree with me.

Therefore, in my submission, all
these considerations have one collec-
tive effect namely that your autho-
rity should not be invoked to lend
support to that most serious procedure
of allowing a document not law-
fully taken away from lawful custody
to be laid on the Table of the House
and made part of the records of the
House so that certified copies may be
taken and used as evidence in the
highest courts of law and which in-
directly would put g seal upon the
future procedure of a similar sort,
namely, people may be enocuraged to
take documents in a similar way and
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to be brought on the Table of the
House,
Shri Nath Pai: On a point of clari-

fication. I just want to show to you
certain—

Mr. Speaker: He will just depend
upon my understanding.

Shri Nath Pai: [ do not want to
;rgue, I only want to
invite your attention to a very im-

portant ruling which has been given !
in this House.

Mr. Speaker: 1 have seen all those

rulings. He can just tell me the name
of the case.

Shri Nath Pai: Yes, Sir. But how
can I do it, when you are standing?

Mr. Speaker:
will sit down,

That is all right; I

Shri Nath Pai: May I invite your
attention to Lok Sabha Debates—llthi
Session—8th to 12th August—of the
second Lok Sabha, column 1683. That
is identical with this case.

Mr. Speaker: Which is the case?

Shri Nath Pai: The case is this. An
hon, Member was quoting a confiden-
tial letter of the Prime Minister of
India before the House. The point of
order was raised by a Congress Mem-
ber, saving taht “how did the Mem-
ber come in possession of this official
document and how can he quote it™
The ruling given by Shri Anantasaya-
nam Ayyangar, your distinguished
predecessor. is that there is no point
of order and the Member may proceed.
May I point out here—] hope you have
goht the volume with you.

Mr. Speaker: I have looked into
that and I have considered it that
particular case also. I have seen all
the precedents; though the Law Minis-
ter has not gone into it in his state-
ment, T have seen all the precedents
that were available with me.

Shri Nath Pai: But yesterday you
gave us the impression that after the
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[Shri Nath Pai]

Law Minister had made his observa-
tions, if you feel inclined, you may
allow some time for asking clarifica-
tion. You have said yesterday that
an interval ¢f 15 minutes or so would
be reserved for that purpose.

Mr. Speaker: Prof. Ranga wanted
to know how it would be possible for
me immediately after the Law Minis-
ter sits down to give my decision if I
had to consider and take account of
the opinion expressed by him. My
answer is that yesterday I had re-
quested and I had got an gdvance copy
of the opinion that he was going to
express, and therefore, I have taken
that into account as well. I am now
in a position to straightaway give my

/opinion, and I hope hon. Members
would bear with me.

" RicET oF MeEMBERS TO QUOTE FROM
Secrer DOCUMENTS OR LAY COPIES
THEREOF ON THE TABLE OF THE HOUBE

On the 22nd February, 1965, when
Shri P. K. Deo started his quéstion on
the Prime Minister's statement, he
observed. ‘I quote’ and then proceed-
ed to quote. I enquired “Where are
you quoting from?”. He said “From
the CBI Report” 1 questioned his
right to quote from a document which
could not be expected to be with him.

CBI is an agency of the Central
Government to make enquiries into
cases entrusted to it and make re-
ports to Government. The Govern-
ment then takes decisions on the
issues.

In the present case certain com-
plaints received by Government were
passed on to the CBI for investiga-
tion and report. The CBI has done
that. The Government has taken deci.
sion and that was announced by the
Prime Minister. The issues before us
are:

(1) Whether any member can
quote from a document that
is treated by the Government
as secret or confidential.
whose disclosure Government
resists in public interest?
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(2) Whether such an enquiry and
report can be withheld by
Government, when there is
a demand by members to
place it on the Table of the
House?

(3) Whether a document, copies
of which have been circulated
among Members, and whose
excerpts have appeared in the
newspapers also, can still be
treated as secret and confi-
dential?

(4) Whether Government can be
compelled to admit or deny
the correctness of any alleged
copy of such document, which
it classifies as secret or confi-
dential?

(5) Whether a member can sud-
denly spring a surprise on the
Speaker, the House and on the
Government by quoting from
some copy, which he might
have got from some source.
which he iz not prepared to
disclose, when the Govern-
ment treats the original as sec-
ret or confidential and is not
prepared to lay on the Table”

(6) Such copies. if found irue,
can be obtained through leak-
age or stealth, or in an irre-
gular manner. Whether a
member has an absolute right
to refer to any such copy or
his freedom can be controlled
in the public interest or for
security of the country?

Un tionably a member has right
of Treedom of speech, which includes
reference to any paper, document,
book or publication, and no action can
be taken against him by any outside
authority or agency. But this free-
dom is not absolute in the sense of
license. A Member has to exercise
great restraint and first satisfy him-
self that the document he holds in his
possession is a genuine one. Further
proper checks are to be exercised by
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the Speaker in accordance with the
provisions of the Constitution and the
Rules made thereunder.

“Speech and action in Parlia-
ment may thus be said to be un-
questioned and freed. But this
freedom from external influence
or interference does not involve
any unrestrained license of speech
‘within the walls of the House™.
(Anson, Volume I, Parliament,
Page 170},

During the course of discussion on
the point on the 22ng February 1965,
Shri Ajit Prasad Jain said that “Issue
before the House was whether it was
in the public interest for a Member to
make use of an information received
illegally and which constituted ar
offence under the Official Secrets Act.”

I have looked into the practice in
the House of Commons in the United
Kingdom and I cannot do better than
quote from the Report of the Select
Committee on the Official Secrets Acls
in the House of Commons which exa-
mined a similar matter:

“Your Committee are of opinion
chat disclosures by members in the
course of debate or proceedings in
‘parliament cannot be made the
subject of proceedings under the
Official Secrets Act.”

“This is based on the fundamental pri-
vilege of the Member that he has free-
dom of speech in the House. Since
our Constitution has also conferred a
similar privilege on the Members of
this House, it is quite clear that by
quoting from a secret or confidential
document or placing a copy thereof
on the Table of the House, the Mem-
ber will not commit any offence under
the Official Secrets Act.

In this connection I may also draw
the attention of the Members to a
further paragraph in that Report.
which reads as follows:—

“The House of Commons has
disciplinary powers over its mem-
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bers, and a member who abuses
his privilege of speech may be
punished not merely by suspen-
sion from the service of the
House. but by imprisonment or ex-
pulsion from the House or both.
Expulsion at least cannot be con-
sidered a light penalty. It is not
so much on penal sanctions, how-
ever, that your Committee would
desire to rely for the pm'entionl
of abuses of parliamentary privi-
lege prejudicial to the safety of
the realm, as on the good sense of
members themselves, who are as
much concerned as ministers to
prevent such abuses.”

Article 105(1) of the Constitution
lays down that “subject to the provi-
siong of this Constitution and to the
rules and standing orders regulating
the procedure of Parliament, there
shal] be freedom of speech in Parlia-
ment.”

Rule 368 of the Rules of Procedure
and Conduct of Business in Lok Sabha
lays down that “If a Minister quotes
in the House a despatch or other State
Paper which has not been presented
to the House. he shall lay the rele-
vant paper on the Table:

Provided that this rule shall not ap-
ply to any documents which are stat-
ed by the Minister to be of such 2
nature that their production would be
inconsistent with public interest:

Provided further that where a Min-
ister gives in his own words a sum-
mary or gist of such despatch or State
Paper it shall not be necessary to lay
the relevant papers on the Table”

Rule 389 of the Rules of Procedure
and Conduct of Business in Lok Sabha
further lays down that “Al]l matters
not specifically provided for in these
rules and all questions relating to the
detailed working of these rules shall
be regulated in such manner as the
Speaker may, from time to time,
direct.”

Direction 117 of Directions by the
Speaker lays down that “a private
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member may lay a paper on the Table 2) On April 3 63 i Homi

of the House when he is authorised = ! e s Homi

by the Speaker to do so. Direction
118 further lays down that “if a pri-
vate member desires to lay a paper or
document on the Table of the House,
he shalj supply a copy thereof to the
Speaker in advance so as to enable
him to decide whether permission
should be given to lay the paper or
document on the Table”, It is further
stated in the Direction that “if in the
course of his speech, a member wish-
€5 to lay a paper or document on the
Table without previously supplying a
copy thereof to the Speaker, he may
hand it over at the Table but it will
not be deemed to have been laid on
the Table unless the Speaker, after

examination accords the necessary
pPermission,”
The Rules of Procedure and the

Directions are silent on the question
whether a Member can quote from a
paper which the Government treats as
secret or conﬁdential_ and which they
are not prepared to make public. I
have therefore looked into the past
practice and precedents. So far as
Lok Sabha is concerned, the follow-
ing precedents are relevant-

(1) In February 1958 Shri Feroze
Gandhi, in"The course of his speech,
referred }o certain notes of the Fin-
ance Minister to the Principal Finance
Secretary. He also quoted from them
in his speech. On an objection being
raised as to how the hon. Member had
got access tp these documents, Shri
Feroze Gandhi stated, “If 1 were to
reveal all the sources of my informa-
tion this inquiry would never have
been held. I cannot.”

The Speaker giving his decision on
the point of order observed “It is not
necessary to divulge the sourTe of in-
formation. It has been repeatedly
held in courts of law thal even if a
document 15 obtained by stealth. so
Jong as_it is_genuine it is admissible
in evidence” The Member then plac-
&3 the document on the Table of the
House.

Daji while speaking on Law Minis-
iry's Demands, quoted from Auditors’
Reports into the working of two In-
surance Companies, viz. the New Asia.
tic Insurance Company and the Ruby
General Insurance Company, which
the Government had not agreed car-
lier to lay on the Table on the ground
that it would not be in the public in-
terests to do. Shri Daji was asked
whether he was prepared to place
them on the Table of the House and
he was permitted by the Chair to do
so after he had recorded a certificate
to the effect that he had verified from
his personal knowledge that the docu-
ments were a true copy of the origi-
nal with_the-@overnment,

(3) On the 4th May, 1963, Sarvashri
Homi Daji and S, M. Banerjec raiscd
a point in the House stating that P.st
I of Report of the Attorney-General
and Shri Shastri on Viviap Bose
Commission’s Report had already been
circulated by one ‘Mehr Chand
Khanna' to the Speaker and some
Members of Parliament.  They ar-
gued that in view of the leakage of
the said document which Government
declared to be confidential, Part 1 of
that Report should also be laid on the
Table. The matter was discussed at
length in the House on that day.
Ultimately the copy in the possession
of the Member was passed on to the
Minister of Parliamentary Affairs who
said that Government would make
enguiries about the genuineness or
otherwise of the document.

On 6th May, 1963 the Minister of
Industry made a statement, and inter
alia, observed as follows:

“Since this part of the Daph-
tary-Shastri report is already in
circulation, Government do not
consider that any useful purpose
will be served now by continuing
to treat this part of the Report .a'.s
secret, I am. therefore laying il
on the Table of the House.”
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I have also tried to ascertain the
practice in the House of Commons in
the United Kingdom. The following
precedent has been placed before me:

On the 28th February 1945 when a
member quoted from a secret protocol,
the Foreign Secretary, Mr. Eden, inter
alig, made the following observations:

“l do not know that my hon.
friend has got the complete docu-
ment. In fact I do not know what
he has got....My hon. friend did
not tell me he was going to read
out from a secret document....I
am now going to look into these
documents and lay them on the
Table. T do not ask my hon.

frie_l_'l_c!_hme abtained thi et

protocol.”™

When a member asked that there
was an obligation to lay the docu-
ments on the Table, the Chair ruled
“It is a rule that such documents
should be laid, but not if it is against
public interest or if they are in the
nature of private or secret documents”.
Mr. Eden clarifying the position fur-
ther said “There is no obligation to
lay a document unless you quote from
it. T have not quoted from it, [ have
refered to it. We propose to lay
these documents but T must consult
others.”

After examining the constitutional
position, the precedents and the gene-
ral parliamentary practice, I give be-
low my conclusions on the various is-
sues that have arisen and which T
have specifled earlier,

(1) A Member can ord:na.rﬂy quote
from a document that is treated by
Government as secret or can.ﬁdenhﬂ(
and which government have not dis-
closed in public interest.

(2) Government are not obliged to
lay such a document on the Table of
the House, and the Chair cannot
compel them to do so, if they con-
tinue to hold the view that it is not in
the public interest to do so.
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(3) It is for the Government to
consider whether 3 dn-l:ument. copies
of which have been circulaied among
members or which have appeared in
the press, wholly or partially, shall
still be treated as secret or confiden-
tial, and not laid on the Table,

(4) While Government cannot be;
compelled to admit or deny the cor- !
rectness of any alleged copy of a docu. |
ment, which is classified as secret or’
confidential it is necessary for the’
Member who 't quoTes from such a docu-
ment, to ce ‘Ef_"!f?'h‘ﬁ?‘_venﬁed

“from his personal know t
document 15 the true r-gpLaf the ori-
‘gmal wi e Government. and i the
-Member—will do so on hi§ own res-
ponsibility, and the Chair will permit
him to proceed. In case the Member
is not prepared to give a certificate in
these terms and he insists on quoting
from such document the Chair may
find out from the Government about
the authenticity of such a document
and the facts placed by the Govern-
ment before the Chair will be final in
determining whether such a document
is genuine or not. Where Govern-
ment decline to admit or deny the
correctness of any alleged copy. the
Chair will allow the Member to pro-
ceed and it will be for the Govern-
ment to give such answers as they
think fit and the House possesses
ample power to deal with the matter
under the Constitution and the Rules.

(5) Normally a Member is not ex-
pected to spring a surprise on the
Speaker, the House and the Govern-
ment by quoting from a document
which is not public. In fairness to all,
and in accordance with parliamentary
conventions, the Member should in-
form the Chair and the Government in
advance so that they are in a position
to deal with the matter on the floor
of the House when it is raised. If
this requirement is not complied with,
the Chair may stop the member from
quoting from such a document and
may ask the Member to make avail-
able to the Chair a copy before the
Chair allows the Member to proceed
with any quotation therefrom.
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(6) It is a fact that a document,
which is treated by the Government
.as secret or confidential, can be ob-
tained through leakage or stealth or in
an irregular manner, but the Chair
would not compel the Member to dis-
close from™ which  copies

ave been obtained by the Member.

(7) As I said above the Member
has a right to quote from such a docu-
ment subject to the conditions that I
have specified above. But there is an
over-riding authority with the Spea-
ker and under his inherent powers he
can stop a Member from quoting from
a document in the national interesi
where security of the country is in-
volved. Such cases, I admit, shall be
rare, but such a power exists in the
Speaker and he can exercise it with-
out assigning any reason.

According to this decision if Mr. P.
K. Deo ‘wants to quote from the docu-
ment, which he alleges to be CBI re-
port, he must first give me the docu-
ment with the prescribed certificate.

Shri_Hari Vishau Kamath: On a
point of clarification, Sir. In the last
sentence of your momentous ruling,
you have said that it may be given to

you. May I hand it over to you,
now, Sir?
Mr. Speaker: When the occasion

arises, we shall see.

Shri Hari Vishnu Kamath: You have
said that a Member is at liberty to
guote from the document.

Mr. Speaker: Yes, when he wants_ to
proceed with it; when the occaslion
arises, we shall see.

Shri Nath Pai: You have not refer-
red to Mr. Ayyangar's ruling. You
said, you have taken this into con-
sideration.

Mr. Speaker: 1 have; he only said
that there was no point of qrder. _He
did not give any consideration to it.

Shri Daji
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(Motion)
Mr. Speaker: Order, order.

Shri Daji:
matter.

Sir, this is a different

Mr. Speaker: Now we should pro-
ceed with the business for the day.

Shri Daji: Sir, may I ask the Prime
Minister and the Home Minister,
through you, whether, as it has now
been widely known that the Cabinet
Sub-Committee’s report has been
under circulation and it has been
quoted in the Orissa Assembly, they
still want to deny that to us....

Mr. Speaker: Now it is for them.

Shri Hari Vishnu Kamath: We
want to know whether your ruling
will cover that also?

Mr. Speaker: What I have to say
I have already said.

Shri D. C. Sharma (Gurdaspur): Sir,
1 want to make one request. I re-
quest that the ruling which you have
just now given may be circulated to
all of us.

Mr. Speaker: Very well.

13.32 hrs.

MOTION ON THE PRESIDENTS
ADDRESS—contd.

Mr. Speaker: The House will now
take further consideration of the fol-
lowing motion moved by Shri Harish
Chandra Heda and seconded by Lt
Col. Maharajkumar Dr. Vijaya Ananda
of Vizianagram on the 19th February,
1965, namely:—

«“That an Address be presen}ed‘
to the President in the following
terms: —

“That the Members of Lok

Sabha assembled in this Session
are deeply grateful to the Pre-
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sident for the Address which he
has been pleased to deliver to
both Houses of Parliament as-
sembled together on the 1Tth
February, 1965"."

Now, there are still some more hon.
Members who want to speak on this.
May I know when the hon. Prime
Minister would like to reply?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur

Shastri): On Tuesday, Sir—Monday
is a holiday—at 4.15,
Mr. Speaker: All right. On Tues-

day we will proceed with other busi-
ness and at 4.15 the Prime Minister
will be called to reply to this debate.

Shrimati Renu Chakravartty (Bar.
rackpore): Will this debate go on
till 4.15 on Tuesday?

Mr. Speaker: Up to 2.30 today 1
propose to go on with this debate. On
Tuesday we will take vp other busi-
ness till 4.15,

Shrimati Renu Chakravarity:
can that be.

How

Mr. Speaker: Probably he has
:some other important State work to
do till then,

Now, Shri Rameshwaranand may
wwontinue his speech.

W ST MW @ (FeT)
# e |

wEAH WEWET
IO

I T ARG AT

Y SEIC AT @ AN AT |

WEIN WFTA  HTET & qIE
grit W A SR gFl ) aw @
TG WA FIE TgT FL AZT T AT
g ar |

His speech would be decemed to
‘have been Concuded.
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[ s)
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AT INA AT TEAR TG AR
¥ wOH AR | SE T THET FA B
aTq 21 agt O swE w7 Aied 9
1 frr & & T & Ee fay
FET FAT ATIEA |

13.36 hrs.

[Dgr. SaroJiNi Mamrssr in the Chairl
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13.37 hrs.

[Mgr, DEPUTY-SPEAKER in the Chair]

mfes AT AT |1 2 1 FTW
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w1y ¥4 fo g AT & 90 o dte
sréo 1 frgtE @t | qTEEISAH
T | "W W fF 45 wFqOE
wrefagl &1 wEw Ser AT gfaee
72 arfeumiizc ¥ | W OifedTiE
F UT I9 &9 F1 T gFF ¢ 6T
feft & &g f5 quag fod @
EEE R, AN W@
A @mi #1 Fgromar @ fEgoEw
FOH QY FIUET FU 4

Dr. M. S. Aney (Nagpur): Sir, on
a point of order. &ir, a ruling has
been given just now by the Speaker
about the use of those documents, My
hon. friend is referring to that and
criticising it.

Mr. Deputy-Speaker: He is not
referring to the ruling. There is no
point of order.

o /41 gW ofewETHE & ey
ot afs fedt ¥ w29 & f5 qw 9
Fmfhsfime fE g M AT Q@
afs g7 TEE T FT a9, @
TWE! T FE U AT & 1 qav
79 foelt & wamed o dw F v ge
T Ig §IAR ¢ AT A7 W= § ?
ST O FERT QT g L oar
T ST =W W AT EE
WY FEY & @t TET OwAr
wifgh | WX UWAg 9Ee @ET
& MIfemag ¥ AT AT Y
o wE qel ¥ Fg w0 w AW A
WL ® OgEml | w9 gH #r
Far w6 A ez #7330

e g Fq g, & WIgEy AT
W& WETATIA § sy 9 & gy am
AT gd Far g A saa AE
ag &t § aff g @rar 5 wrAw aq
W, A ¥ X ww & owx
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FMa ¥ fF oW giw o @
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¥ o oW

13.47 hrs.
(Frow A aA e T )

Shri Kasinatha Dorai (Aruppukkot-
tai): Mr. Deputy-Speaker, Sir, I am
rising to make my maiden speech to
support the motion of thanks to the
President for his address. At the
end of the last session I was pained
to hear of the terrific events in the
island of Rameshwaram and in my
home town of Ramanathapuram. It
was with great difficulty thai I reach-
ed my home and to come back for this
session it was with great difficulty
that T could leave my home town be-
cause of the language riots, With
regard to the events in Danushkodi
and Rameswaram :sland, on behalf of
my people in that area, and Rama-
nathapuram district in particular, I
would like to thank the government
for the efficient manner in which they
have dealt with the situation. Mem-
bers of the opposition parties were
trying to criticise the government for
the way in whizh they have handled
the situation. It is very easy to criti-
cise the Government. I have heard
heartrending stories from the people
of that area. But after the wvisit of
State Ministers, followed up by the
visit of the Railway Minister, Shri S.
K. Patil, T am glad to say that the
situation has greatly improved and we
are able to see gladdened and smiling
faces in my part cf the country I
would like to call Rameshwaram
island, as we are discussing the link
language, as the cultural link spot for
India, one other such spot being Kashl.
I would like the Government to carTy
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on the good work by <donnecting
Ceylon too by ferry service. They
can bring about a small jetty in the
island of Rameshwaram itself and con-
nect l.laimannar where, I learn, the
jetty work and the railway line work
has been done.

I would also request the Govern-
ment to take up the Sethusamudram
project work as early as possible. We
are thankful to the Prime Minister
who has already given a statement on
the subject. That will go a long way
to feed the people of the area and
specially those who have come from
Burma, Ceylon and other adjacent
countries due to the troubles they had
overseas,

Then, I would also like to say that
that part of the country, Tanjore-
Ramnad-Tirunelvelicoast, east coast,
must be well-guarded. 1 would like
to make some mention of the elec-
tions in Cevlon—I do not know whe-
ther I am digressing—so that we can
act in time. The information that
we get from various sources is that
the Chinese are trying to flood in that
island, Ceylon, and what may happen
to that island especially after the elec-
tions are over may be even a big
show-down between the Western

Powers and the Chinese there in
which case we have to be on our
guard. For that purpose, I would

like to say that even a small naval
base near the place called Valinok-
kam may be started, corresponding to
the one we have got on the gpposite
shore called the Katnayaka air base.
We may even have a small military
school in Madras State and in parti-
cular in Mudukulathur where the tra-
ditional Tamilian warriors are in
plenty. We may have a military
achool to develop that area.

The President in his Address has
referred to the scheduled castes and
scheduled tribes, Coming as I do
from one of the tribes, I am thankful
to him for making a mention of that.
Usually, the house sites are only be-
ing provided to the scheduled castes
and scheduled tribes in that area. I
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would like that some provision for
houses also should be made and given
to them, Even if the State Govern-
ment cannot finance it, let the Central
Government give the necessary sub-
sidies to that effect.

A mention has been made of the
Government's policy of co-existence
and non-alignment, In season and
out of season, in this House, I have
been hearing from the Opposition
benches criticising the Government's
policy and confusing the masses. The
masses are to understand our Govern-
men*’s policy and for this purpose, the
gram sewaks in the panchayats may
be entrusted with this job of explain-
ing to the people our policy of co-
existence and non-alignmeit.

Coming to the subject of language,
I may be permiited to give informa-
fion with regard to the Madras State
for {he last 10 years or s0. About 10
years back. we had the trouble of
Brahmin and non-Brahmin movement

and Shri E. V. Ramaswami Naicker
who was. . .
off fFA S ¥BFW . SUEAH

WEIRY, BU UF @adr | &1 &4
goltag o & grow Hwsw
W A § W mWiwd | wREE
WT @ sfgd

Mr. Deputy-Speaker:

being rung ... Now
rum,

The bell is
there is quo-

Shri Kasinatha Deorai: Sir, some
time back, in Madras State, Shri K.
V. Ramaswami Naicker was indulging
in anti-Brahmin movement and that

. was called Dravida Kazhagam and he

went further also to attack religion
and the idols of Ganesh and Sri Ram
and all that were broken. From that
time onwards, anti-religious propa-
ganda was steadily being done in that
part of the country. When anti-reli-
gious propaganda is being allowed to
be done in this country, that will mark
the end of our integration. This
trouble started about some 10 years
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back and specially the youth of the
country were not given any eacourage-
ment with regard to religious studies.
Later on, several parties went away
from DK, Party and became the
DMK, Party and even today, though
Mr. Ramaswami Naicker supports the
Congress Party, in a circular, which
was mentioned by some Oppaosition
Member the other day, he mentioned
that he meant to create further
trouble, We already have enough
trouble in the Madras State. If he is
going to start another trouble by burn-
ing some houses and all that, then
innocent people will be put to much
hardship. I request both, the State
Ministers of Madras who are here and
also the Central Government to see
that the public are not inconvenienc-
ed by all these people starting vari-
ous movements whenever they like.

Now, coming to the language gques-
tion, I would like to say that we need
not go into its quibblings and techmi-
calities. I am told that for the last
10 years the youth of Tamilnad have
been cut gway from religion and when
they are cul away from religion, they
will not consider Bharat as the coun-
try but only Tamilnad. That is the
position today. For that purpose, time
must be given—and a lot of confusion
has set in—so that they ean understand
the strength behind the integration of
our country. So, for the time being
some provision must be made to
satisfy the agitated student popula-
tion of Tamil Nad,

14 hrs.

With regard to the question of
language, I would like to tell my hon
friends in the North that they do not
know the Southern people well. It
is very unfortunate. The Southern
people know a little more about the
northern people, though they may not
know the language of the Northern
people, namely Hindi; but the
Northern people know less about the
Southern people, and that is very un-
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fortunate. One gentleman was even
saying that the great Tamil language
came from Sanskrit. It is a subject
for research. 1 can quote a verse
consisting of four lines, and 1 think
that hon. Members can follow it, by
the famous Tamil saint called Gnana-
sambandar, but in praise of Kedar-

nath. That temple happens to be in
the Himalayas. The verse reads as
follows:

“Thondar Anju Kaliri Madakki
Surumbar Malar

Indai Katti Vazhipadu
Seyyum Idam Entaral

Vandu Pada Mavil Ada Man
Kanru Thulla Vari

Kendai Pava Sunai Nila
Mottalarum Ketharame.".

Except the word ‘Nila’ all the other
words are in Tamil, but in praise of a
deity in the heart of the Himalayas.
Tamil is a great language, and natu-
rally the Tamil people will be
proud of that thing. They must be
hereafter trained to think in terms of
religion.

When 1 am talking about religion, I
do not want to talk like a Hindu
Mahasabhite. But without religion,
and in particular, without the Hindus
who have formed the majority in this
country, leading a community life,
there can be no integration. There
is community living among the
Muslims, and there is community liv-
ing among Christians, but among
Hindus, there is no such thing as
community living. Although great

" religious leaders like Guru Nanak and

Basava in the South tried that, it
could not get beyond a few districts.

There should be suitable charges in
the curriculum for this purpoge. The
Edudation Department must co-
operate to see that all the religions
ave taught in the schools. Islam-
must be taught to the Muslims;
Christianity must be taught to the
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Christians, and Hinduism must be
taught to the Hindus. And the cur-
riculum must be suitably changed
for this purpose, and it must be sim-
pliied. Hinduism must be taught to
the people so that they may under-
stand that there is sanetity in a place
like Rameshwaram, and there is sanc-
tity in places like Kanyakumari, Kashi,
Kailash and others. Thern only, the
borders would become precious. How

is Rameshwaram .pmious? How is
Kanyakumari precious? Qur people
should understand this. It is only

when that feeling comes that there
can be real integration. The people
of other religions must tolerate the

Hindu religion, and the Hindu reli-
gion will always tolerate and will al-
ways co-operate with other religions
10 see that the atheistic tendencies do
not spread further and spread evil in
the country,

1 would submit in conclusion that
the educational system must permit
the teaching of religion to students,
especially in Tamil Nad where the
student population does not appreciate
religion at all.

Lastly, I would like to say a word
about Salem. We want the steel
plant in Salem as soon as possible.

Shri Ku, Sivappraghassan (Pondi-
cherry): Mr. Deputy-Speakey , Sir,
1 rise to support the motion of thanks
to sur revered President for his gra-
cions address to the current session
of Parliament. While doing so, I
have to invite the attention of the
House and that of the Government
of India to three important issies,
two relating to my own State and
the third to the great upsurge that
shook South India and West Bengal
too in general end Tamil Nad and
Pondicherry in particular. I mean the
food situation in Pondicherry State,
‘the tragic happenings on the 11th
of this month in Pondicherry and
thirdly, the violent agitations in the

* gouth which resulted in s0 many
¥ives belng lost and the academic life
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at al]l levels being brought to a com-
plete standstill.

The foud situation which seemed
to deteriorate in Pondicherry two or
three months ago in common with
the rest of the country was no doubt
brought under control by right steps
being taken in good time. But then
our State is p deficit State, deficit
to the tune of 13,000 tons per Year.
So, both with a view to averting the
possible recurrence of any unpleasant
food crisis and for meeting the nor-
mal needs of my State, the Pondi-
cherryr Government had applied to
the Central Government to provide it
with facilities for holding a buffer
stock. No doubt, a sum of Rs. 20
lakhs this year and another sum of
Rs. 30 lakhs for the next year were
promised by the Centre, but the help
has not been forthcoming so far on
the plea that our request had arrived
rather late and that we should wait
until September next. This has
landed us, to say the least, in a very
highly afflicting position, and, I there-
fore, appeal to the Government of
India. through you, Sir, to give the
matter its immediate attention and
make available the aid sought for
and promised and thus prevent the
recurrence of the food crisis there
which, if it should come about in
that industrial area in the wake of
the recent disturbances, is bound to
be highly explosive.

I now come to the unfortunate
happenings of the 11th istant in
Pondicherry town proper. As  the
House may be aware, there was, to
begin with, a students’ agitation in
respect 'of the language issue which
was, to all appearances, of a mild
and peaceful character. Then came
the unfortunate news of a student
having fallen to a bullet in Annama-
lai University area which is only
some forty miles off Pondicherry.
This gave a momentum to the already
existing restlessness, and this result-
ed in bigger students' processions of
boys and girls including children
going about the whole town. The
Government in Pondicherry had =
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very difficult and delicate job in tack-
ling the situation, and there had been
no incident whatsoever up to  that
stage on that day.

On the afternoon of the 11th instant,
an incoming train to Pondicherry
from Villupuram was stopped some
two miles away from the station, and
a few coaches were set fire to. Some
students were no doubt reported to
be there, but that was by itself no-
thing big or staggering in the con-
text of what happened a few hours
later.

Suddenly, there was a flare-up.
The goods shed in Pondicherry rail-
way station had been set fire to, and
a lot of materials including cotton
bales which had arrived for the tex-
tile mills had been burnt, and, then
the station building was burnt down.
The agents of arson then rushed to
the heart of the town and made some
of the enterprises of Sri Aurobindo
Ashram their target of attack. The
Honesty Stores and the Cottage In-
dustries belonging to the Ashram
suffered the  worst. Things  were
looted, and petrol was freely used to
set fire to some parts of the buildings.
It was only when the situation seem-
ed to be going completely out of con-
trol and there was danger of inno-
cent lives being otherwise lost that
the police had to resort to opening
fire at 10.30 p.m. which resulteq in
the death of four persons that night.

The u'timate number of casualties
in Pondicherry is reported to be
seven. And the whole tragedy, ac-
cording to me, could have heen
avoided, if there hag been sufficient
police force in Pondicherry to tackle
the situation. The acts »f arson in-
dulged in by the mob on the 11th
instant were acts of anti-social ele-
ments who took advantage of the
students’ agitatinn for their nefarious
purroses, emboldened by the fact
that the police force in that ‘own was
Jinadequate to meet an emergency of
that sort and that the unit of the
‘MSP. normallv left with us. had been
diverted at that time to Madras in
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connection with the panchayat elec-
tions.

In so far as Sri Aurobindo Ashram
was concerned, the whole trouble
was not based on any question of
North versus South, not in the least;
I can assure the House of thai It
was npot even the question of Hindi
versus non-Hindi. There was no ani-
mosity between the people of Pondi-
cherry as such and the inmates of
the Ashram. In fact, it is the peo-
ple, the residents of the nearby areas
who rushed angd. intervened both at
the Honesty Stores and at the Cot-
tage Industries and by  coaxing
and cajoling tried to avert at no
small personal risks, for them-
selves what might have other-
wise provedq a bigger disaster. I
wish to submit in this connee-
tion that according to my infor-
mation, the request of the Pondi-
cherry State Government for a sanc-
tion at the Centre to raise an ade-
quate additional police force to main-
tain law and order had gone un-
heeded for a long time. If it had
not been so, the very knowledge of
the existence of a sufficiently s.rong
police force would have deterred the
anti-social elements from indulging
in such acts of destruction. For when
on our request, fresh military forces
arrived from Madras State at mid-
night on that date, things tended to
improve and became normal

Now I come to the most crucial
question of the day—the language
issue—which has resu'ted in unfor-
tunate happenings in many parts of
the non-Hindi-speaking areas of the
country and in Tamil Nad including
Pondicherry in particular., The fact
that Hindi was to be ins‘alled as the
principal official language of the
Union from the Republic Day had

aroused fears and feelings in
the South. It had aroused the fear
that thenceforth the non-Hindi-
speaking people might be placed
at a definitely disadvantageous
position. No dcubt, the solemn

assurance of our late beloved Prime
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Minister to the non-Hindi-speaking
people was there, the assurance that
on no account would Hindi be thrusi
on them and that English would con-
tinue to be used till they were ready
to accept Hindi. But the news that
some circulars from the Ministry of
Information and Broadcasting aund
from the Ministry of Food emanated
all in Hindi, with no English version
accompanying the same, and such
other th.ngs together with the tone
of the talks of some leaders who
count in the North set at naught the
very sincerity of the pledges given
by our late Prime Minister. Because
of the terrible tension worked up by
interested men in men's thoughts at
the time in the south, because of the
suspicions ereated in the minds of not
only the students but the common man
ioo, even the categorical assurance
given by our present Prime Minister,
Shri Lal Bahadur Shastri, in his
broadcast to the nation on the 11th
instant, that he stood by Panditji's
assurances ful'y and solemnly and
that the assurances would be hon-
cured both in letter and in spirit with-
cut any qualification or reservation
would not immediately allay the
deep-rooted fears and remove  the
unyielding misgivings. It took some
time for passions to coo] down.

The reason is this. Whatever may
have been the parts played by the
DMK aznd the Left Communists in this
upsurge in Tamil Nad, the truth re-
mains that all sections 'of the people—
fairly large sections—came to  feel
agitated that there was an attempt—
+ do not say that that view is cor-
rect—that the peop’'e of Tamil Nad,
in common with the rest of the non-
Hindi-speaking areas ,were being re-
duced to a kind of discriminated citi-
zenship, to put it mildly. Students
were seized with serious apprehen-
sions that chances for entering higher
all-India services were being erip-
pled for them, particularly when the
canital of the country lay in  the
Hindi area. More than that, lovers
of Tamil had become angry and bois-
terous because they feared that Tamil
was in danger, and that their chaste,
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ancient and great language with its
great ‘and immortal Tirukkural—tran.
slated into 40 languages of ‘he world
—was being put in jeopardy. This
accounts for the sef-immolation of
five people in Tamil Nad.

Nobody with any sense of states-
manship can even for a moment
countenance self-immolation as a
mode of settling dispu.es, political or
linguistic. But it will be rather un-
gracious of us not to understand the
depth of feelings behind these acts
of self-immolation behind those un-
fortunate acts and those vicient out-
bursts in that part of the country
which has been known for its iraa-
quiility and cool-headedness. This
movement was the most devastating
at least in Tamil Nad, after the 1342
movement. i

I therefore appeal to and plead with
my Hindi friends—I am neither in
opposition to Hindi nor do I suffer
from any mania for English—I submit
this in the interest of the country and
its unity—tp understand the feelings
and fears of the south, and do all
that is possible to remove the im-
pression that Hindi is being sought
to be imposed on the non-Hindi-
speaking States. A hof@ise divided
against itself cannot stand. Let us
not ruin the fundamenta! unity that
has been persistent in this land of
ours for centuries and centuries in
spite of manw vicissitudes, binding
all of us speaking different languages
and eating different kinds of foods
and worshipping different gods, into
a harmonious whole. That unity
must not be allowed to be disturbed
by too hasty steps in matters like
language, for after all, language is
a matter of conscience and it is dear
to everyone next only to one's mother
and motherland.

With the unabated Chinese menace
yet on our borders and with the
never-ending pin-pricks of Pakistan,
the situation in the country today
calls for the highest political wisdom
on the part of every hon. Member of
this House.
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There are also other considerations.
Today we find ourselves in the atomic
age, and unless we as a nation equip
ourselves as a front-rank people in
science and technology, we shal] be
gone. We cannot keep pace with the
modern world un'ess we adopi the
latest techniques for building up our
-defence ang our heavy industries in
particular. English being an interna-
tional lingua-franca, opens the door
infinitely wider than Hindi or Tamil
or any other regional language for
pursuit of studies, particularly in
higher sciences. bhigher technology
and even humanities. I am tolg that
somewhere our Jlate Prime Minister
said that 70 per cent of standard
journals relating tp adwvanced science
and advanced technology are to be
had in English.

Thus if we mean seriously to ap-
ply ourselves to the task of uplifting
this nation into a modern one in
every sense and to take it to its
cherished goal of a socialistic pattern
'of society, we shal] only be commit-
ting suicide if we do not retain Eng-
lish until such time at leas; as the
whole country, north, south, east and
west, willingly: agree to a switchover
to Hindi.

In the international field. we have
been a free nation only for 17 years
past. Yet we have made a mark to
the envy of others. We have made
undeniable and positive contributions
to the peace of the world. We have
been doing a number of great things
in a great way under our late Prime
Minister. We count  therefore, as
something more than a mere nation
in the comity of nations, as the im-
mediate inheritors of the great heri-
tage of Gandhiji and Nehruji. As a
great nation, therefore, we have to
continue to play our part in world
affairs, in commerce, in economics,
in science and so many other things.
For this purpose, it is necessary for
a large number of our students to
learn some foreign language or other.
1t is here that English comes In handy
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for us, a language which is conveni-’
ently the lingua franca of the world
and which we have with po mean
measure of efficiency acquired in the
jast 200 years.

1 sense an at.empt to fettey the
hands of our esteemeq Prime Minister
in doing the right th*hg for saving
the unity of the country. It is said
in some quarters that the late Prime
Minister's assurances are incorporat-
ed in the form of the Official Langu-
ages Act, why then any amendment
to it? If the assurances are there, is
it then for nothing that there has
been this agitation of a who'e people
in the south transcending their own
linguistic barriers and other prob-
lems? The truth is that see. 3 of the
Official Languages Aci says  that
‘English language may continue to
be used in addition to Hindi for all
the official purposes of the Union..’
The enactment means that the Gov-
ernment is free to use the language
bui need not use it. From a legal
point of view, the Government will
not be in the wrong if it does not
use English. It is this situation, this
grave situation, this fear, that set the
different non-Hindi States ablaze.

Therefore, 1 request that everyone
of us should put our minds together
and see that a solution is arrived at
whereby the unity of this country is
restored by doing the right thing at
the right time.

Dr. Chandrabhan Singh (Bilaspur):
Mr. Deputy-Spesker, Sir, while sup-
porting the motion of thanks, I am
reminded of my comment on a simi-
lar occasion last year, when I had
strongly pleaded for villages and vil-
lagers. It is a sad reflection that
these two entities do mot find a place
in the Address slthough 80 vper cent
of the population lives in 550000
villages. While 45 per cent of the
Government of India’s tots] income
is derived from the rural area 63
per cent of the money is spent om
urban areas
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To give a fair deal to them, the
villageg 1 pleaded for the creation
of a “village cell” in the Central
Ministry and adoption 'of villages by
the MPs and MLAs and creation of
model areas for people to see, emu-
late and improve the conditions there,
While praising the suggestion of the
Prime Minister, that Ministers, MP:
and others should go and live in wvil-
lages at least for a few nights—his
further suggestion was that jeeps
should be withdrawn from the blocks
as the BDOs do not walk round the
villages but -drive through them—a
great deal remains to be donme.

Let us remember that the grass-
roots of Indian democracy and unity
lies in  these villages. They have
been neglecteq because they have no
voice. The press goes eloguent, if
there is one shooting in a town, if
one man dies of neglect in a hospital,
if one boy does not get admission in
a school, if there is just g little pollu-
tion in the water supply, if one road
becomes bumpy and if there is un-
social activity on the part of the
vouth—all this in tcwns. But these
things are perennial in the villages.
and no one talks about them. Their
conditions are stil] the same as they
were 20 years back, if not worse.
The statisticians, politicians, econo-
mists and others, juggle with figures
and produce results according to
their mood, good or bad, because sta-
tistics can be used to prove anything.

May I pleag that in the last year
'of the Third Plan and in the 5 years
of the Fourth Plan. out of a total
oullay of Rs. 29,000 crores, 20 per
cent must be earmarked for the wvil-
lages to meet six basic requirements
—(i) clean drinking water; (ii) com-
pulsory primary education and lower
middle school education; (iii) means
of communmnication, roads bridges, cul-
verts; (iv) health hygiene, medicines
and sanitation; (v) cottage industry
and craft; (vi) moral ang spiritual
ang religious practices in a commu-
nity meeting place call it, if you
please, Gandhikutir?
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Paras 8, 9 and 10 of the Address
deal with agricultural production. It
is a gratifying sign. While adequate
price has been ensured for the pro-
ducer of foodgrains and others, the

method adopted at the block level
needs a  thorough shake-up. The
machinery to implement the Plan

target, is beset with so many formal-
ities and loopholes, that an average
cultivator does not get the benefit.
The Gram Sevak, the Sarpanch, the
BDO, the SDO. the Collector, the
Development Commissioner and the
Ministers are busy with creating-
records and planned-tamasha. There
are always functions like udghatan,
(inauguration) bhasan (speech) and
bhojan (meals). They return wel] sat-
isfied, with their forms for D.A. and
T.A. filled, and every month becom-
ing richer, while the poor villagers

"who probably gets only one square

meal a day, is poorly clothed with
hardly a roof over his head. utterly
ignorant, blaming his Luck and God.

The Address in para 18 refers to
administrative reforms. It says *“‘that
sound planning is extremely impor-
tant. It is however, the result that
matters, so far as the commopn man
is concerned. and recsults can be ob-
tained in a satisfactory manner only
¥ the administrative machinery for
the implementation of the plans and
policies Munetions with  efficiency,
speed and integrity. Improvement
of the administrative machinery will,
therefore, be one of the  principal
objectives of Government  endeav-
ours.”

The Home Minister has been talk-
ing about this, even the Prime Min-
ister has spoken about this. Even
our great late Prime Minister, Pandit
Jawaharlal Nehru, once said ‘“That
our social objectives would fail, un-
less the services co-operated with us.”
I understand that at the Centre and
the States the Chief Secretaries are
always going deep into research, even
prizes are promised to improve the
machinery, but what is the result?
Efficiency, speed and [Integrity are
brave wordy. I do not want to rub
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this point very much except to say
that targets for every officer—Cen-
tral, ‘State, up to the village level,
must be fixed in detail. The result
should be revieweq every three
months. If at the end of the year,
there is failure, no excuses are to be
accepted and the failure must go
against the officers in record. The
Ministers, except laying down  the
broad policies, should not interfere
with the day to day activity of the
administration, as is very commonly
practiseq now. Given the chances I
have no doubt that the officers wiil
rise to the occasion, capable as they
are, and deliver the goods.

In para 17, the Address rightly dis-
plays anxiety at the population ex-
plosion. This is g wor'dq problem.
In 1,600 AD. the population of the
world was 50 crores, in 1,900 A.D. it
was 100 crores, in 1962 A.D. it was
320 crores, and in 2000 A.D. it will be
700 crores at the present rate of
growth. We are producing one crore
babies every year in this country alone.
I am very well aware of all that js
being done, but it is a sad commen-
tary that the people who are really
concerned have hardly any know-
ledge, namely the villager in the re-
mote villages and the worker in the
factories. My statement is the result
of a vast study in this sphere. The
publicity, the mobile family planning
vans, the family planning centres,
the seminars, the exhibitions, are all
good, but have not toucheq the fringe
of the problem. A good part of the
money is spent on ma‘ntaining the
gervices, while the greater part of
the balance remains unspent. Only
upper class, middle class snd a
few others, who are already
conscious of ~ the problem, rea-
lise its urgency. I know there are
difficulties about staff, doctors, male
and female, technicians, social work-
ers, equipment and appliances, as also
mlperstirion. ipnorance and religious
bias. 1f you want your Plan targets
40 be achieved, this must be given
top priority, and each family in each
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village must be approached. It is a
vast problem, but it can be tackled.
Your administration, supply and dis-
tribution must start from the bottom,
the village and the villager, and not
from the top.

I have vainly looked into the Ad-
dress for any reference to science,
technology: and research. It is ama-
zing. Those responsible for writing
the Address could not be science-
oriented; nay, they did not remember
that this is the 65th year of the 20th
century. Within five years time, may
be earlier, somebody is going to land

on the moon, “not an Indian”. We
are busy breaking our heads over
cycles, cars, planes, language and

similar affairs. Our existence as
honcured members of a good society
depends on science and techaclogy.
This is the age of scientific revolution.
In the last 25 wyears, incalculable,
unimaginable and revoluflonary ad-
vancement has been mada in all bran-
ches of science ang technology. Na-
ture has becn forced to give out its
secrets, the clemen*s have been har-
nessed ‘o help the cause of human
development. It is caleulated that 97
per cent of all the scientists who have
ever lived in the history of the world
since the days of Ba'miki, Vyas, Eu-
clid, Pythagoras and Archimedis, are
alive and at work tolay. From this
we get some idca of the rate of pro-
gress being made all aver the world.

In para 27 the Address has men-
tioned the name of Mr. Farold Wilson,
the Prime Minister of Gt. Britain. I
am reminded of an election speech
of his in which he has initiated a
fourfold programme. I can do no
better than quote it. He says: “Pro-
duce more scientists; keep them in
the country; make more intelligent
use of them; integrate them in industry
and national production.” If we ana-
lyse these four points, we find a very
sorry state of affairs in our country.
Firstly, are we producing more scien-
tists? There was a report of the
UGC for 1962-63. Its figure for stu-
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dents getting university education in
the country is revealing. I will quote
the lowest five and the highest five
in the country; the rest are in bet-
ween. The lowest five are; Orissa:
0'9 per ‘thousand; Madhya Pradesh
1.3 per thousand; U.P. 14 per thous-
and; Rajasthan 1.4 per thousand;
Bihar 1.7 per thousand. The highest
five are: Delhi 7.8 per thousand;
West Bengal 3.7 per thousand; Pun-
jab 3°1 per thousand; Maharashtra
2:7 per thousand; Jammu and Kash-
mir 2.7 per thousand. These are be-
wildering figures. Does it mean that
the heart of India, Hindi and Oriya
speaking States with a population of
190 million people biggest land mass
has got to remain in the domain of
darkness and ignorance? Does it mean
that the Education Ministries, Cen-
tral and State, have failed so far s
these are concerned? Does it mean
that we in these areas are busy with
quarrels and head-breaking, charges
and countercharges? | cannot give the
answer. This is a fit subject for dis-
passionate examination. It also pro-
ves that some one is guilty. In a
democracy you cannot impeach them.
But I wonder what would have hap-
pened to them in gz totalitarian re-
gime.

On the second point , I do not have
exact figures of our scientists who do
not want to come back to their
eountry, but T know about medicine.
More than 5,000 doctor: are abroad;
not only they do not want to come
back, but thev take back their families
and invite others, and thus there is a
one-way traffic. Why do they not
want to stay here? The late Prime
Minister of revered memory rreated
a scientific poo'. but the terms and
conditions of this pool have row be-
come unattrective. and those  who
come back with great patriotic zeal
go from pillar to post, and being dis-
appointed and disillusioned, thev seek
pastures anew in better lands 'ike Gt
Britain, America or the Continent. and
this is ~pecially true of medicine. May
1 suzgest with all humility and earn-
estness, that payments, amenities and
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facllities for the pool should be im-
mediately revised and made more at-
tractive? 1 sha.l skip over the other
two points due to lack of time.

The biggest bottleneck in the way of
a real breakthrough is the hard rock
of finance. Our resources are local,
State, Central and international
It is worthwhile comparing the
money in figures being spent by
our country on Rescarch with that of
a few other States. In 1961-62 India
spent 0.32 per cent, while the
figures for Sweden, UK, US.A, and
USSR were respectively 1.7, 2.7 29 and
3. Our population is the largest and
our budget is the smallest, and our ex-
penditure on research is the lowest. I
need hardly emphasise that if you
want to have an honourable place as a
modern nation in the universe, your
outlook must be changed, and your
expenditure on research must be at
least 1.5 to 2 per cent of your total
budget. It will be worthwhile for the
Prime Minister to follow the example
of Mr. Harcld Wilson and create a
Ministry of Scientific Affairs.

With these words, I support the
Motion of Thanks.

Mr. Deputy-Speaker: The Debate is
over. The hon. the Prime Minister
will reply at 4-15 p.m. on Tuesday.

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
FIFTy-sSIXTH REPORT

Shri Hem Raj (Kangra): 1 beg to
move:
“That this House agrees with
the Fifthy-sixth of the Com-

mittee on Private Members' Bills
and Rezo'utions presented to the
House on the 24th February, 1965.”

Mr. Deputy-Speaker: The question

“That this House agrees with
the Fifty-sixth Report of the
Committee on “Private Members',
Bills and Resolutions presented to
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| Mr. Deputy-Speaker]
the House on the 24th February,
1965."

The motion was adopted.

1431 hrs.

RESOLUTION RE: ABOLITION OF
CONTRACT LABOUR
SYSTEM—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
discussion of the Resolution moved
by Shri Ananda Nambiar on the 11th
December, 1964 on the abolition of
contract labour system.

1 will first place the Resolution be-
fore the House. Resolution moved:

“This House is of opinion that
large scale employment of Con-
tract Labour is detrimental to
the interest of the workers and the
nation and recommends to Govern-
ment that steps should be taken
to abolish the system as a whole
forthwith.”

One hour and twenty-two minutes
are left. Shri 5.M. Banerjee.

Shri S. M. Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, T rise to sup-
port the Resolution moved by my
hon. friend Shri Nambiar. While sup-
porting this 1 must invite the attention
of the hon, Minister to the recommen-
dations of the Twenty-first Indian
Labour Conference where a decision
was taken almost unanimously that
the contract cystem should be abolish-
ed in the those industries where the
work is incidenta] to or connected with
industry or is of perennmial nature.

Recently the Supreme Court also
pronounced a judgement on contract
labour, and as a result of that Sup-
reme Court judgement I am sure the
Bi'l is being brought by the Labour
Minister. 1 have gone through the
Bill but I am still not convinced that
the contract system is going to be
abolished after the introduction of that
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Bill. Because, that also cover: the
three aspects of the Supreme Court
judgement: that ig if the contract
system is incidental to or connected
with any industry or is of a perennial
nature.

Here I must say that the Govern-
ment has taken a decision or has ac-
cepted the recommendation of the
Twenty-first Labour Conference. They
are trying to bring a legislation to
cover the points raised by the Sup-
reme Court or the pronouncement of
the Supreme Court.

At the same time, the Government
is the biggest contractor. Neariy two
angd half lakhs of labourers are work-
ing under contractors in the Military
Engineering Service; under the Minis-
try of Defence. In the Railways, you
know, nearly 3 to 4 lakhs of workers
are working as casual labour, getting
Rs. 45 to Rs. 51, and aglmost all of them
are supplied by the contractors. Then.
practizally fifty per cent of the labour
in the CPWD which is under the
Works and Housing Ministry is work-
ing under the contract system. So
the Government in this case is the big-
pest contractor. And if Government
is interested in passing a legislation
which should be accepted by the
private sector, the Government must
first mend their own house and accept
this principle in toto.

Now, what is happening in mines”
You will be interested to know that
in the Hazara Mines and the Singa-
reni Collieries which are undey the
NCDC, the Labour Ministry clearly
told them that they should do away
with the contract system. Even after
that, the Corporation, the so-called
autonomous body, have defined not
only the union's request but the re-
quest or the order of the Labour
Ministry and have refused to abolish
the contract system.

1 do not know what is going to be
the tate of this Re-olution or the legis-
lation whirh is being brought in this
House for discussion and perhaps ac-
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ceptance, the principle of which has
been hailed by all sections of people
that it is a step further towards aboii-
tivn of the contract system. If the
aulonomous corporations like HEL or
HSL or NSDC and other organisations
defy the Labour Ministry’s orders anu
direciives in this regard I do not know
how the contract system can ke
abolished.

Let us examine what js happen-
ing in the Ministry of Defence, in the
MES. Because of the presence of
these middlemen, the coniracturs, jn-
stead of being the Military Engineer-
ing Service it is being said that it jis
a Money Earning Service or a Money
Eating Service. That is how thsy
call it. You know what happened in
the whole of this Border Roads Or-
ganisation when contractors  were
given the job. Scendalous reports
were received as to how it works
there. Can the Defence  Minisiry
afford to tinker with the security of
the country by giving thesc biz works
to the contractors?

The gquestion arises that contract
labour is cheap and departmenta.
labour will be costly. When we com-
pare the budgetary provisions there
is no doubt about it that conlract
labour is a sweated labour. The con-
tractor does not pay the worker the
minimum wage, though a minimum
wage hag been prescribed through
legislation. But could we support a
government which is said to be mav-
ing towards socialism, ‘which is said
to be democratic in nature, and wiiich
pronounces many tall things that it is
moving towards socialism and so on?
Can they support, or should they sup-
port sweated labour engaged by the
contractors! And when we say that
the work should be done by depart-
mental labour, they immediately come
forward and say that it cannot e
done because contract labour is cheap.
If contract labour is cheap and if the
contractor is doing things at a cheapcr
rate, T am afraig some day somebody
will suggest that this Government
ghould also be run by the ccntractors;
because of this extravagance that is
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Eoing on, somebody may suggest, why
not entrust it to some big coutractor,
Birla or anybody else.

Once the principle is accepied by the-
Government in labour conferences and.
in other meetings and once they ac-
cept this in principle that the contraet
system should be abolished, | am
afraid they should not go back and
accept only certain pronouncements of
the Supreme Court judgement and
take shelter under certain things and
say that if the work is not perennial
or round the clock or for {ull one year
such contract labour should not be
abolished.

What is happening? We are having
many projects, especially in the De-
fence Department, the Railway Depart-
ment and the Central PWD. Lots of
buildings are being constructed, some
useful, some useless. And contract
labour is being engaged. It was pro-
ved in the case of the Amar project in
Ambala that the work done by the
Army people was less costly and was
more efficient than the work done by
the contractors. Recently a work was
assigned to the contractors in Lucknow
in the Central Command. A build-
ing was constructed, that is, the head
offize of the Centra] Command. Pre-
viously it was known as the Eastern
Command, and the name of the build-
ings was Suryoday, sun-rise. After
one year it has become sun-set! It
has started leaking. That is how the
contractors have done it.

1 would request you, Sir, and through
you the hon. Minister that if it is =
question of engaging more people and’
paving them more, let there be a
common pool. Whether it is a ques-
tion of constructing a particular dam
or any other project, steel plants or
other plants, or the Border Road Or-
ganisation roads and other things let
there be a common pool. It was
suggested here that retrenchment could_
be avoided if there is a common pool
throughout the country. We do not
want that a worker should stagnate inr
one place; the workers are mobile by
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nature and there is no particular at-
tachment to them. They can move
throughout the country. So, I sug-
gest that this resolution should be ac-
cepted, and the hon. Minister, if they
Teally have declared from the house-
tops that they are going to abo'ish the
contract system, should accept this
Tesolution.

One or two minutes more angd I shall
have done. There is a term called
term contract. Under this system, the
term contract may be for Rs. 2 lakhs
or Rs. 3 lakhs and the contractor has
to spend that amount by the 3lst
March of each year. We have seen
that there is no work done but that
money has to be paid to the contractor
on this basis. If there is a plaster, it
it taken out and replastered and the
entire money is spent merely because
‘the money is to be spent under the
term contract system. This is highly
irregular; the money is consumed for
nothing. I hope this system will be
done away with.

With these few words, I request the
hon. Minister to accept this resoiution
in toto.

Shri Buta Siogh (Moga): Mr.
Deputy-Speaker, Sir, I rise to speak on
this resolution moved by Shri Nambiar
who is not present in the House today.
The resolution desires the Government
to abolish the contract system in this
country. As an outright condemnation
of the contract system, this resolution
cannot be supported, because, in some
cases, we require the system to con-
tinue. (Interruption) We want that
the contract system should not be
abolished as such but that the Gov-
ernment shou'd not give an  oppor-
tunity to the Members of the Opposi-
tion to bring this resolution. Rather,
they themselves, that is, the Govern-
ment should bring in a Bi'l to provide
for the betterment and for better con-
ditions of service in the contract

system.

My hon. friend Shri Banerjee just
now explained the conditions of
1abourers emp'oyed under the contract
system in  the Government’s own
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department. I am inclined to bring to
the notice of this House that this Gov-
ernment which is wedded to the
socialist pattern of society has com-
Pletely failed to look after the con-
ditions of the workers emp'oyed
under the contract system. The Gov-
ernment came into power some 17
years ago, and it was only in 1957 that
the Ministry of Labour and Employ-
ment thought it fit to set up a
Labour Bureau to investigate and to
make a survey about the conditions of
the workers employed under this
system. The Bureau had a very
limited scope. In its report the Bureau
says that in view of the limited re-
sources the studies were confined to
five industries only, namely, iron ore
mines, petroleum refineries, oil-fields,
ports, railways and buildings and con-
struction, where the prob'em sppeared
to be more acute. Its seems that this
Ministry had no approach to its sister
Ministry of Defence, where the 'argest
number of workers are employed.
Shri Banerjee pointed out how the
Military Engineering Services are
dealing with the workers who are en-
gaged in this contract system. That
Bureau had submited its report and in
that report they have mentioned about
the conditions of these workers.

When in the last year a delegation
of the Members of th's House and of
the Rajya Sabha went on a tour to see
the public undertakings, we found
thousands of workers squating in front
of the Governments’ own  under-
takings, and we saw their plight; the
mid-day meals which they were eating
i* not worth calling food, but it is
rubbish. That shows the facilities
which they are given under the Gov-
ernment’s own undertakings. When
we went to Paradip port. 1 remember
that thousands of drivers who ave all
from Punjab complaineq that in spite
ol their rcpeated requests to the
authorities of Paradip Port nobody
cared to provide a hotal or some shed
for those drivers to have their meals
there. These are the conditions under
which these workers are working.
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Let u3 take the other conditiors of
service, such as leave with pay. We
find that the Bureau has also reported
on this and said that casual workers
who form the bulk of the total
employment in building and cons-
truction industry were not allow-
ed any casua] leave, asg if they are
human beings, and as if they do not
need casua] leave, Further the
Bureau says, no work, no pay is the
prevailing rule. Under such c¢ircume-
stances, I request the hon, Minister to
‘bring forward a Bill to provide for
the better conditions of these workers
who are employed under the cuntract
system and to see that the socialist idea
of this Government at )=ast gives some
assurance, some facilities, to the
workers who are employed under the
contract system.

I want to bring to your notice that
something was done sometime back
in the cement industry. But this
Government is in the habit of bringing
piecemeal legislation to thi House.
Unless there is a large agitation and
unless somebody gets up and sets fire
to Government property, the Govern-
ment will not listen to the grievances
of the peop'e. I give a warning to the
Ministry that the conditions of service
of the workers employed under the
contract system are very bad. They
are inexplicable and they cannot be
tolerated any more. This Government
must do something to better the condi-
tions of these workers who are employ-
ed under this system,

Shri Alvares (Panjim): Mr. Deputy
Speaker, Sir, in supporting this other-
wise well-drafted resolution, it will be
necessary to say that the wording
“large-scale employment” would give
a chanrce for the smaller contractors to
escape the provisions of this resolu-
tion. It is not only in large scale em-
ployment that the abuses of the con-
tractor system obtain, I can point out
the railways for instance, where, in the
railway canteens, in respect of the
cleaning contract for vegetables, etc.,
while regular employees were doing
the work previously, it was removed
from them and given to the contrac-
tors. There must be innumerable ins-

2249 (Ai) LSD—T.

tances not only in the railways but
elsewhere also where, if the provisions
of this resoiution are applied, the con-
tractors who emp.gy small scale la-
bour may be able to evade the provi-
sions that the hon, Members wants to
bring in. There are instances where
there are labourers employed by peo-
ple who no longer have any contract,
when, according to the Suprem Court's
decision, that work is of a regu’ar na-
ture that can be done by the depart-
ment or the employing concerns.
It required a decision of the Supreme
Court to awaken the Government t{o
its responsibility to end this pernicious
habit. This habit lends itself to so
many disabilities. Emp'oyment also
has or should have a social content
But contract labour does not provide
security or provident fund or weekly
rest. There are instances even in rail-
ways—the biggest Government depart-
ment—where railway officials termi-
nate the services of their employees
before the statutory period of six
months, in order that labour should not
qualify themselves for the CPC scales
of pay. The contract labour suffer
from such disabilities. They have no
housing and they are shifted from
place to place .Therefore, this reso-
lution would seek to give them that

protectoin which they so richly
deserve.
There is another point in

respect of casual labour which must be
brought to the notice of this House.
Casual labour ex'sts in a'most all in-
dustries. It is there not only in Gov-
ernment departments as Shri Banerjee
pointed out, but also in the mines,
building contracts, etc, If there is a
contractor who has got regular em-
ployment, even if it not be g statutory
or corporate body, in such cases a'so,
where employment is regular and
where the emp'oyer carries on regu-
lar work, contract labour should be
terminated and the labour chou'd be
put on a more statutory basis, There-
fore, T hope that both to give some
social meaning to employment and
also to put an end to the various d's=
abilities and abuses of contract labour,
the House will adopt this resolution.
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Shri Dinen Bhattacharya (Seram-
pore): Mr, Deputy-Speaker, Sir, I rise
to support the Resolution moved by
Shri Nambiar. Shri Banerjee and Shri
Alvares have elaborately described
the conditions prevailing among con-
tract labour, There has been continu-
ous agitation in the coumtry by the
working class people, trade unions and
others against the contract system of
labour. Government have also in
principle accepted that they will en-
deavour to abolish the contract system
of labour as early as they can. We have
also been told that they would be
bringing forward a Bill teo give
effect to this propesal. I do not
not know ,when that Bill will
be introduced in this House
and what will be the character of that
Bill. My doubt about the bong fides of
the government has arisen because of
the very attitude of Government to-
wardg labour. Take the report of the
Bonus Commission. It was published
more than a year ago and Government
gave an assurance that they will come
forward with a Bill to give effect to
the recommendations of the Bonus
Commission. Yet, it is very doubtful
whether that Bill will come before the
House even during this gession and we
will get an opportunity to discuss that
subject. In that context even though
government have in principle accepted
the abolition of the contract system of
labour, we have pur own doubts whe-
ther government really intend to give
effect to this proposal.

If government are really gincere and
earnest about abolishing contract sys-
tem, they can give effect to it at least
in the government departments with-
out waiting for the Bill to be passed.
But they have not done so. In faet,
they are employing more and more of
contract labour. As stated by Shri
Banerjee and Shri Alvares all big in-
dustries employ only contract labour
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because it is cheaper than employing
labour ag permanent employeeg

Tripartite meetings, trade unions,
labour tribunals and even the Supr-
eme Court have decided against con-
tract labour system. For instance, in
the case of jute industry, the industrial
tribunal has given an award against
the contract gystem of labour in Ben-
gal. It hag bzen done in the case of
textile and engineering industries also.
Yet, in the case of one automatic glass
factory, the Hindustan National Glass
Works, 50 per cent of the employees
are contract labour. Though the work
in that factory is of a perennial nature,
it goes on throughout the year, a large
percentage of contract labour is en-
gaged. When we asked them for the
reason they told us that contract la-
bour is cheaper than permanent labour
and so the burden on the industry will
be less.

Therefore, 1 would urge that Gove-
rnment must come forward with a
comprehensive Bill and give this
Flous= an opportunity to discuss it In
the meantime, the Labour Ministry
must see that at least in industries
where the tribunals or courts have
given awards against the emplovment
of contract labour, I'ke jute textile
and engineering industries, that gys-
tem is abolished. With these words, I
support the Resolution,

The Deputy Minister in the Ministry
of Labonr and Employment (Shri
R. K. Malviya): Mr. Deputy-Speaker,
Sir....

Shri §. M. Banerjee: Mr. Malviya
s10uld have the quorum at least. There
iz no quorum,

Mr,  Deputy-Speaker: All right, The
bell ig being rung.... Now there is
quorum,

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya): Sir, the Government is
very well aware of the evils of this
confract labour system and they have
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been actually considering the step to
be taken to abolish this system where
it is necessary and to regulate it where
it is found necessary to retain even
as an evil,

I agree partly with some of the prin-
ciples of the resolution and'l also agree
with some of the comments offered
by my hon. friends. It is not neces-
sary to reply Hon. Members indivi-
dually in details in view of what I am
going to say about the steps which are
being taken by the Government,

The House knows that th's question
was very active'y taken up when the
Planning Commission made its recom-
mendation dur:ng the Second Five
Year Plan and asked the Gaovt. to-
undertake study of the contract labour
system and the ways and means for
progressive elimination of this svs-
tem and also for improving the condi-
tions of service wherever it was not
possible to abolish it. With these
directions of the P'anning Commission,

th2 Diractor of the Labour Bureau
undertock the study, They studied
aboit eleven industries: petroleum,

port-, railways, building and construc-
tion, distribution cnd marketing side of
petroleum manganese mines, iron and’
steel. limestore, quarries, cotton gin-
ning and weaving and mica m‘nes.
They made certain recommendations.
These have been considered, besides
the Labour Burcau, by the Indian La-
bour Conferene and the Standing
liabour Tommittee and a decision has
Been takan that in view of {he prin-
ciple: laid dovn by the Supreme Court,
a2 lepislation may ba brought about
and the contract labour svstem should"
be abolished and be regulated.

The principles which were enunciat.
ed by the Supreme Court arc the fol-
lowing: the contract labour will not
be engaged in any tvpe of work where-
the work is perennial and must go on
from dav to day, where work is ineci-
dental and necessary for the work of
the factory, where work is sufficient to
employ a considerable number of
whole-time workmen and where the:
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work ig being done in most concerns

through regular workmen, These are

the principles laid down by the Sup-

reme Court. For the rest of the wor-

kers, the contract system has been

aliowed but then the direction has

been given by the Supreme Court that

it shou'd be regulated,

Sir, on these principles, the Govern-
ment have drafted Bi.l and it has been
considered in the Indian Labour Coun-
ference and the same has now been
circuiated to the State Governments,
to the emp oying Ministries of the
Government of India and to werkers
and employers’ organisations for their
comments. Some of the comments
have come and some have still got to
come. The next meeting of the Stand-
ing Labour Committee is to meet to-
wards the end of March for the con-
sideration of thiz B.ll and to give final
touches. The salient features of the
Bill are: It provides for the compul-
sory registration of establishment by
the principal employer and prohibits
the employment of contract labour in
non-registered establishments or in es-
tablishments where registration has
been revoked. It also provides for li-
censing of the contractors and appoint-
ment of the licensing officers for this
purpose by the Central Government.
The licences can be revoked or sus-
pended or amended by the licensing
officer against whose orders an appeal
can be filed to the appellate authority
to be appointed for this purpose by the
Central Government. The principal
emplovers are made responsible for
providing canteeng in establishments
which employ hundreq and more
workmen, rest rooms, supply of drink-
ing water, latrines and urinals, work-
ing facilities and first-aid facilities.
The Emplovees Provident Fund Act is
@als? proposed to be made ooplicable to
all estabhlishments to which this Bill
applies. T-e p-inc’pal em~loyer is al-o
made jointly and severally responsible
for payment of wages over-time wages,
wages for leave period and payments
due to termination of service of the
workmen emploved as contaract la-
dour in all establishments. The penal
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provision is a'so there, The penal pro-
vision for enforcing this legisiation.
includes imprisonment. ...
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Shri Alvares: Sir, you asked me not
to refer to the Bill when I referred to-
it. Now, the Minister himself is doing
that,

Shri R. K. Malviya: I am not reading
the Bill, Because the hon. Members
are likely to insist on passing this Re-
sclution, I am giving some salient
features of the Bill

Shri S. M. Banerjee: I rise on a point
of order, This Bill ig yet o be d.s-
cussed and the document from whi.h.
he is reading is an au.henticated copy
of the Biil,

Mr. Deputy-Speaker:
reading the Bill.

He is mnot

Shri R. K. Malviya: I am not read-
ing the Bill. This Bi.l is glready in the
hands of my hon friends for com-
ments. These are the salient features
of it. If still there i; time and if the
hon. Members want to make

any
other suggesiions, they can do so.
My submission ig that whatever has

been said by my hon. friends will be
mostly covered when the Bill is pas-
sed.

Shri H. C. Soy: The hon Deputy
Minister was referring to the penal
provisions, He may explain them fur-
ther.

Shri R. K. Malviya: Naturally, there
will be penal provisiong in the Bill.

Therefore, my submission is that
this resolution is not necessary and is
redundant in view of the fact that
Government itself will be bringing for-
ward the Bill. The hon. Mover of the
Resolution is not present in the House,
I would, therefore request the House
to reject this resolution.

Shri S. M. Banerjee: On a point of
order. Shri Nambiar had moved this
resolution, After that, it is most un-
fortunate that he has been arrested; if
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were here he would have the right to
withdraw it, but he is in jail. Should
he not have that right?

Mr. Deputy-Speaker: What can I
do?

Shri S. M. Banerjee: 1 want your
ruling on this,

Mr. Deputy-Speaker: There is no
point of order. I shall put the resolu-
tion to the vote of the House.

The question is:

“This House is of opinion that
large-scale employment of Con-
tract Laobur is detrimental to the
interest of the workers and the
nation and recommends to Govern-
ment that steps should be taken
to abolish the system as a whole
forthwith."”.

The Resolution was negatived.

1532 hrs.

RESOLUTION RE: SITUATION IN
VIET NAM

Dr. Ranen Sen (Calcutta East): I
beg to move:—

“This House is of opinion that
the recent bombing of North Viet
Nam territories by USA mili-
tary forces is a threat to

peace and freedom in South
East Asia and calls upon the
Government of India to take

steps to mobilise word opinion to

stop US intervention in Indo-

China.”.

The Minister of External Affairs, 1
am sorry to say, is not here....

The Deputy Minister in the Minis-
try of Labour and Employment (8hri
R. K. Malviya): 1 am here.

Dr. Ranen Sen: My hon. friend
is only the Deputy Labour Minister.
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_Shri Ehadilkar (Khed): It does not
add to the dignity of the House that
even though three Ministerg should be
there in the External Affairs Ministry,
none of them is present here now.

Shri Badrudduja (Murshidabad):
Time ang again, we had been pointing
this out, but Government do not seem
to have taken any notice of this.

Shri Rane (Buldana): 1 hour and 20
minutes had remained for the earlier
resolution but it had actually taken
less time.

Shri S. M. Banerjee (Kanpyr): Our
External Affairs Minister is doing
nothing either externally or internally.
I do not know why he should not be
here now,

Mr. Deputy-Speaker: Every word
that is uttereq will be conveyed to
him,

Some hon. Members: He should be
present here in the House.

Mr, Deputy-Speaker: He will be
coming. I have sent for him,

Dr. Ranen Sen: Anyway, the Deputy
Labour Minister cannot represent the
External Affairs Minister,

Mr. Deputy-Speaker: He will be
coming. Let us go on with the bum-
ness meanwhile.

1533 hrs.
[Serr SoNAvANE in the Chair]

Dr. Ranen Sen: My resolution relates
to a very dangerous situation arising
out of the bombing of North Viet
Namese territory by the American for-
ces. The end of World War II saw two
important events, firstly the emergence
of the socialist power in the world em-
bracing one-third of bumanity, and
secondly the emergence of the national
liberation movement that shook the
very foundation of imperialism and
colonialism. The world imperialist
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Powers did not accept the situation,
particularly the American jmperialism
did not accept the emergence of these
two powers, namely the socialist
powers and national liberation forces.
So, immediately after the Second
World War, the American jimperialist
-authorities tried to forge military alli-
.ance gystems throughout the world.
Today, this has taken a grusome pro-
portion.

Shri Eapur Singh (Ludhiana): Why
.is- my hon. friend repeatedly calling
"the American authorities as the Ame-
.rican imperial authorities? Where is
imperialism? My hon. friend should
not cast aspersions on a person or
Power that is not here to answer back.
That is a

Shri Khadilkar: very

:strange position.
Dr. Ranen Sen: [ may be allowed
to speak,

The American imperialist powers
-did not accept the situation and they
started forging military alliances
throughout the world.

The Viet Namese people fought for
their independence during the last one
century first against the Chinese Man-
darins, then against the French, then
against the Japanese, and again against
the French colonial power.

An hon. Member: And now against
the Chinese.

Dr. Ranen Sen What happened when
the French imperialist forces were
routed at the battle of Dien Bien Phu?
In the year 1854, an agreement was
arrived.at at Geneva between fourteen
Powerg to end hestilitieg in the Indo-
Chinese territory. But before this
Geneva Agreement was concluded, the
American Government wanted to help
the French power and they stepped
into the shoes of the French colonia-
lists and they tried to subvert the
[agreements that were arrived at at
Geneva in the year 1854, These are all
historical facts.
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Let us see what some of the impor-
tant provisions of the Geneva Agree-
ment were. One was that the division
of Viet Nam into two territories was
a provisional one; the second was that
within two years after the Geneva
Agreement, that is, in July, 1956, botn
these territorieg would have an elec-
tion for national unification wunder a
joint commission consisting of mem-
bers from these two territories and
under the supervision of the Interna-
tional Control and Supervisory Com-
mission, The third important point in
that agreement was that there would
be no military station, and no naval
or aircraft station and mno military
build-up in any of the territories of
Viet Nam, either in the south or in the

north. But it was af the behest
of the American colonial Power
that the Government <‘hat was set

up in South Viet Nam sfarted sub-
verting all those clauses of the agree-
ment. And let us gee What happened.

In 1953, Mr. Nixon, on behalf of the
American Government stated that
America wanted a crescent system
starting from Korea ang touching all
the littoral islands and ending in Indo-
China. Then again, there was a brr-
chure written by Gen. Navarre wh=
was in charge of the French forces 1
1953-54 in which he wrole that the
American Government proposed an
‘Operation Vulture’ on the Indo-
Chinese territory, to which the French
Government also had agreed. So. the
position was that the French colonial

wvultures left, but the other vulture
starteq ravaging the Indc-Chinese
territory.

Shri Eapur Singh: Can he not use
decent terminology?

Dr. Ranen Sen: It js called ‘Ope-
ration Vulture’. It is in the document.

Shri Eapur Singh: Americans are
not vultures.

Dr. Ranen Sen: What happened?
A military alliance known as SEATO
was forged in South East Asia. In
August 1959, our late Prime Minister
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called it a very dangerous and very
unwise military alliance that threaten-
ed the whole security of South East
Asia. What happened? A puppct
regime was formed in South Vietnam.
It was a puppet regime as evidenced
by the fact that every wesk almost
there is a coup there and nobody
knows what is happening in regard to
the ruling power. The Government
of Soutlr Vietnam at the inctance of
the American Government started vio-
lating all the agreements. In 1956,
there should hawe been a zaneral ejec-
tion for national unification. That
wag flouted. South Vietnam became
a lease of the Pentagon.

I will give some figures in 1954.
the American military  persennel in
South Vietnam numbereg crly 200. In
1964, it is 25,000. There are 189 air-
_fields in South Vietnam, big and smail;
11 naval bases, big and small, in South
Vietnam waters. From Sapt. 1954 to
March 1964, the US illegally intro-
duced more than 2,000 saizment of
miiitary equipments and weapons, In
1:.5-G4, 284 muilitary delegztions in-
cluding tea officers visited South Viet-
nom. The Defence Secretary himself
viiited 14 times. Not only that. It
hzs become a colony of America.

Shri Eapar Singh: How ig it ille-
gal?

Dr. Ranen S5en: Because the Geneva
agreements had stipulated that there
should be nc foreign militarv bases
or naval base: or foreign military
personnel there,

Then South Vietnam became a pri-
son house of the South Vielnamese
people. You will be astonished to
learn thuat after 1954, 900 jails have
been built, 3.7 lakh people Lave been
jailed, 1.6 lakh people murdered, ¢.8
lakh disabled, 16,000 women tortured
or raped, 8,000 children delaincg and
30 lz2kh people herded intg cancentra-
tion camps.

Shri Kapur Singh: Where does he
get these figures from?
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Dr. Ranen Sen: These have been
culled from international jiterature,
mainly from Soviet literature.

Shri Kapur Singh: Communist
sources.

Dr. Ranep Sen: They are the great-
est friends of India, I mean the
Soviet Union and other Socialist coun-
tries.

The war went on. It was waged by
the South Vietnamese peov'e against
American military occupation and their
puppet regime. I will quote a British
journalist, David Hutton, who had
said that it has no independence at
all.

Shri Kapur Singh: On a point of
order. Are we constitutiondily com-
petent to discuss the domrestiz and
internal affairs of a foreign country
and a foreign power?

Mr. Chairman: 1 think the House is
entitled to express an opinion. The
Resolution is ap expression of gpinion.

Shri Kapur Singh: I accept
ruling,

your

Dr. Ranen Sen: He writes:

“South Vietnam has no indcren-
dence at all. How can a countiry
be independent when its entire
army is financed by a forzign
power? The very idea ‘s an ab-
surdity. How can a couniry be
independent when more laan 80
per cent of its imporis are paid
for not by its own exports bu: by
the treasury in Washingion? Far

from being independent, South
Vietnam today js one of ta most
dependent  countries «f the
World™.

This is from an English journal.

Therefore, the fight going on there
Is a freedom battle waged by the
South Vietnamese prople ageinst
American military intervention and:
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against the despotic government,
puppet government in Sotlu Vietnam.
The situation is getting diflicult every-
day for the American interventionists.
Thig is apparent from whal the New
York Times noted on February 11,
1965, after the American bowbing for
the second time. The editorial points
out:

“In South Vietnam those who
profit by the American presence
want the USA to siay. Those
who feel frustrated by American
power, nationalists, communists,
Buddhists, probably the maj rity
of the peasantry who simply wish
to be left alone and want the
American to go".

Even now there is a gradual reali-
sation in America thal tius interven-
tion is against the intcrests of Ame-
rica, Therefore, out of this cespera-
tion, because the whole South Vietnam
people have risen agiinst jae puppet
regime and against the American
intervention, in order ‘o mak= a casc
that outsiders are he'viag the South
Vietnam people, in order to carry the
war to the north and Lkroughout Indo-
China—because they have stzrted
bombing in Laos also—this bombing
takes place in North Vietnam terri-
tory.

My resolution specifically states that
it has become a danger to peace and
security in South East A:in including
security of India.

I want to remind the House of what
the late Prime Minister had stated
about the SEATO trealy. 1 have
stated very categorically and force-
fully that the first task of India, which
has a heritage of fight against imperia-
lism— our peace policy is known; we
want that peace shouid be restored
there and the American forces must
quit South Vietnam—is to see this
achieved and new Gencva type comn-
ference helg in which a fresh probe
into the situation is wundertaken a
fresh analysis of the situation made
by the conference. LI India takes up
this position and tries ‘o rouse public
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opinion against the American infer-
vention, a Geneva types conference
will take place very so.p and that
will lead not only to Seaca and free-
dom in South East Asia bul also peace
and security in India, free from
foreign intervention.

With these words, |
Resolution,

Mr. Chairman: Motion moved:

commend my

“This House iz of opinion that
the recent bombing of North Viet-
nam territories by 'SA military
forces is a threai tus peace and
freedom in Souta Eas. Asia and
calls upon the Goverument of
India to take steps to mabilise
world opiniopn i0 sicop  US inter-
vention in Indo-Chira®.

One hour has been allotted for this.

Shri Khadilkar: T would request
an extention of time a! the beginning,
because apart from taz Government's
opinion, this Heuse's oprnie» will have
a good effect in the outside world.
This is an impostart matter. So, at
the beginning I would roquest for a
little extension of tira,

Shri S. M. Banerjee: I move that
the time be extendeq by two hours

Shri D. C. Sharma (Gurdaspur): I
second the proposal

Mr, Chairman: There is  another
important resolutiun, We shall con-
clude the discussion on this mrolution
by 4.55, so that the other resolution
might be allowed to be moved.

How much time will the Minister
take to reply?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Fifteen to 20 minutes.

Dr. Ranen Sen: I will take five
minutes to reply.

Mr. Chairman: There are six eor

seven members anxious to
speak. 1f we restrict our-
selves to strictly ten minutes
each, [ think we van accommodate
them.
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Shri Solanki (Kaira): I am here influence that China has created in:
to oppose in ioto this resolution South-east Asia. China regards

moved by my hon. friend

When he was movir.e the resolution,
one of my colleaguns raised the ques-
tion whether we coa discuss the
affairs of a foreign country.
rather unfortunate t~at we oursclves
have no policy on  South-east Asis
The whole problein that is facing us
and the world today, and South-east
Asig in particulas, is the problem of
Chinese expaniionism wversus the
democracies, and the only
democracy in Asia, and the biggest
demoeracy in th2 worid, that 13 affer-
ted js India

When I am talking on the subjact,
1 have nothing .o do with America.
1 am only concerncd with my country
and the security of my country. I
fee] that the events that have taken
place in South-east Asia have a direct
effect on the policies of our country,
on the defence of our . country. I
would say that if wa are not awaken-
ed in good time, gv2na's will take place
as those which took place in Tibet
at the time of the earlier
Chinese expansioa, when many seni-
or Members of this House warned the
Government and requcsted to eontain
Chinese expansiontim. My  hon.
friend was talking of the second world
war and of colowalism 1 would say
that there would ba a third world
war in the near futuse if we do not
contain Chinese expaasionism. Talk-
ing of colonialism and imperialism, 1
must say that China is no less im-
perialistic, no less culomalistic and no
less brutally communist than any
other country even more. Ching to-
day threatens not only India, but the
whole of Asia. Loo%ing at the map
of Asia, looking ot the events which
!lav_e taken place. looking at the in-
activity of our Government, T feel that
only three countrizs might be left out
of ~this war—Australia, Japan and
ourselves. And s d»y might come
when the war might also verge on
the borders of India Diecause China
wil not leave Ind:a out of its sphere
aof influence. This is tha sphere of

It is

South-east Asia as i1t backyard, and:
China wants no interlerence from.
anybedy in her backyard

We should uniderstand ‘hat China:
swallowed Korea and Tibet, that the-
Vietnamese territoriys» were also in-
fluenced by China, that Malaya was in
total war against communism, and
lastly that India only recently was
invaded and our bhordes are still
occupied by the Cirnese: In all these
events we have done nothing.

The objective of China is very
clear—expansionism, Chinese hege-
mony over the South-cast Asian coun-
tries, including India. They want to
impose the commamst way of life on
other countries. 'n the situztion that
is facing us today, a new factor has
arisen, pamely lie expansionism of
Indonesia. Indonesia is 5 snmall drag-
on brething fire on the neck of Malay-
sia and many other conntries. This
is the way the two nations, China and
Indonesia, have com up rgainst the
whole South-east Asia

Therefore, the question of pohey
which arises is wlrainer we are able
to resist this power. If we do not
want to resist, do we aprce to this
expansionism of Chini. do we subimit
to the will of China? This is the:
question that is fa>'nZ us today-—not
the question of A:nencan  interven-
tion or the intervention of anybody
else. What are w2 going tc i-7
Obviously, so far we have done poth-
ing.

My hon. friend suiests a Geneva
type conference. Somebody else
suggested a parall2l 1o the Coiombo
proposals. We knos whay has hap
pened to the Colom“n proposals. We
know what has bea1 the result of the
Geneva conferen~e, There ari oller
people who say thit through non-
alignment and an aporoach of piace-
fu] co-existence w.: ce1  appeal to
these nations, hat s ix oniy talk
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at the conferénce tatl:. We want to
talk about peace and non-alignment
sitting in Delhi. We du not care what
is happening in Sdzon.

Only last year I was in South Viet-
nam, I toured ib» entire country fer
a fortnight with other members of
the delegation whi»n left India fcr
flouth Vietnam. Th: situalion lhat
we witnessed thrre was not a happy
one, and they have passed through
piore dangers ‘vitain the last one
year, Today that eountry facer much
more danger of direct Chinese aggres.
sion that last year.

When Ching was expanding its
territorial ambitions, America came
and put a stop to it on the borders
of South Vietnam. The British con-
tained Indonesian expansion in Malay-
sla. These two mation: have fil'ed
the vacuum creat:d in the territorics
of Asia. Becauss we were nat able
to do the sama, other countries had
to come to their help. The job which
should have been done by Asian
countries is being performed by
Furopean powers and my friend call
them colonial and imperialistic.

Of course, this is enoth=r way. If
direct aggression o (=¥ is nat possi-
ble, through the Larkdes- of South-
east Asia they r~an enter India and
other territorles of Asia. We do not
want to play any octiv: part, in South
Vietnam we met several peuple who
gaid, “We do not like the Americans
but we do not lica the Chinese, either
but the Americai; todav are lelping
us to safeguard us from the dangers
of the communist way of life.” They
are not worried about nationalism,
ﬂ‘.l’:_y are worried about their way of
lite.

Incontrast, North Vietnam ig a liv-
ing hell where people like slaves.

Dr., Ramen Sen: Have you been

there?

Bhri Solanki: Indian officers have
reported these things, those of the
Control Commisgibn. It is that living
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hell that the South Vietnamese do not
want, South Vietnamese prefer free-
dom, they woulg prefer death to en-
tering into the sort of coalition that
my hon. friend suggests, union with
North Vietnam. The two parts can-
not unite because their way of living
and way of thinking are different. It
is not a matter of forcing them to
unite. It is a matter of life and death
for the South Vietnamese,

In this matter, the British and Ame-
ricans have  Thelped. They want
Australia, Formosa, India, Ceylon,
Burma, any power that is willing, to
come to their help. They would ac-
cept that help. But is India ready to
go with her resources and help South
Vietnam? India could not prevent
even the aggression on Tibet. We sat
here and we discussed at the confe-
rence table and we said it was un-
fortunate, ‘That is all we can do. We
cannot even extend our support to
Sikkim, Nepal and Bhutan, not to
talk of going to the help of South-
east Asia, Therefore, for our in-
activity, for our incapacity, we are
blaming the Americans for creating
the situation. The situation was not
created by the Americans. It was
created long before by the Chinese
expansion, and this situation now is
coming to an end. With the present
action of the USA, the Vietcongs can-
not held out any longer and the day
will come when the Vietcongs will
themselves come to the conference
table. Ag it is, they only understand
the language of force, and I think
threy do not understand this talkie-
talkie or the conference table, non-
alignment, etc. and only force can
contain them.

16 hrs.

Now, the Americans are giving
them hell and they realise that their
end is near ang hence this talk of
cease fire and so on. The whole move
is on. In South Vietnam the infiltra-
tion was so much, as we observed
there, that it is so difficult for an
ordinary man to go for his daily work
in South Vietnam. If a farmer goes
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to his field, he is shot down. If an
ordinary labourer goes just 10 miles
out of Saigon, he is not safe. His
women and children are not safe.
“That is the way of terrorism indulged
in by the Vietcongs in South Vietnam,
by the Vietcong guerillas, but this
wil] now come to an end

That is why I feel that if we cannot
extend help to South Vietnam, we
«€1ould not prevent others from giving
them help. It is a question whether
we cap do it. If we can do it, let us
do it. If we cannot do it, let us not
talk gbout it. That is all that T wish
‘to say.

Shri Khadilkar: Mr. Chairman, Sir,
il 3o happened that 1 was just reading
James Ruston's report in the New
York Times wherein he has put it
that the first casualty in every shoot-
ing war is common sense and the
seeond is open ang free discussion.
1 thought that those friends from the
‘Swatantra party who are not in the
-war would show some common sense
at least and maintain the freedom of
discussion, because this is a demo-
‘cracy.

What is happening in South Viet-
nam today is of much concern to us.
Cur policy unfortunately is daily
growing more and more anaemic and
passive, because the results of the
present conflict in South  Vietnam
‘will ultimately decide the fate of the
south-east Asian countries. In such
a situation, if we take a very narrow
view of things and are guided by
considerations of certain alignments
in the worlg conflicts, as my young
friend who just now argued, then,
it will ultimately have an adverse
eiTect on us as well

About what is happening in South
Vietnam today, even in America,
there are two opinions. Walter Lipp=
man the well known correspondent
-and columnist, has expressed very
citegorically that there is no possi-
‘bility of any military solution in South
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Vietnam and that the only solution is
a political solution. Even now, 1 was
reading in the New Statesman an
American report. There, there is a
clear cleavage; on the one side, there
is a certain military section egging
on for war and on the other side &
little mature section in the adminis-
tration having second thoughts re-
garding the situation in South Viet-
nam. Do you know, Sir, that in South
Vietnam, every day, a very autho-
ritative document says, America I»
spending a million and a lralf dollars?
(Interruption). A lot of American
troops are pinned down there. This
war is fought, as I said, in the name aof
democracy. Man who know better have
come to the conclusion that in South-
east Asia two forces are struggling:
one is communism and the other is the
local nationalism. But it is the im-
perial powers, the super-powers, in
the world who are penetrating there
under the pretext of giving protec-
tion: they are the greatest enemies to
stability and nationa] freedom in
South-east Asia. It must be clearly
understood.

An
China?

hon. Member: What about

Shri Khadilkar: 1 am coming te
that. You must understand Dbetter;
please have a little more reading
about political affairs. (Interruption).
China: the question is, how to con-
tain China? Can you do it by the
SEATO type of alliance and by send-
ing military equipment and American
jets to North Vietnam to crush it?

An hon. Member: We can

Shri Khadilkar: It is foolish adven-
ture and American mature opinion
does not also advocate it. There iv a
volume of opinion that new forces
since the last world war settlement
have come up and one of the forces
js China. There are other new
nations. Unless the western big
powers are prepareg to recognise and
come to terms, I do not think there
is any possibility of any settlement
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in South Vietnam, and yltimately the
£mericans will meet their fate; I am
predicting it, because the Americans
themselves are predicting it; fate 1is
awaiting them, as they have suffered
after the Chinese came {o the
Yalu river and McCarthur was dis-
graced in the Korean war. They are
facing that phase today.

As 1 said, our Government today is
taking an attitude which is most pas-
sive. I am surprised; whatever our
gquarre] with China, are we going to
give a latitude for a foreign power,
however big and however friendly, to
penetrate in this area and establish
its hegemony? That is the question
and India, as a self-respecting in-
dependent republic, must keep in
mind that question. Therefore, my
suggestion is this. It is not a ques-
tion of any meeting. There was a
suggestion that Kosygin and Johnson
shoulg meet, but that suggestion was
dropped next day; a statement was
issued stating that a Geneva-type con-
ference should be convened, but there
is now no more thought about it;
there is mno further  action. Ne
Win was here. I would like to know
what he said about his country’s atti-
tude to south-east Asia and parti-
cularly to Vietnam. The French
Prime Minister was here. 1 know
what he said in other countries. But
what did he tell the Government of
India? He did not approve entirely
our attitude, though he supported a
Geneva type of conference,

What | feel is, now the time has
come when India should not look
passively on and advise or say Man-
tras of peace. An active lead is called
for. Call for a Far-eastern Ccn-
ference including China, America,
Soviet Union, India and Japan and il
such a conference is wvisualisedq and
active lead is taken, then alone per-
haps peace could be restored and a
political solution of the South Viet-
namese situation or crisis could be in
sight. When I say this, it is helping
the Americans to get out of the ditch
into which they have fallen just now
in South Vietnam. You know in
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South Vietnam, every morning you
find a new Government, and a latest
one has come up evep this morning.
The new Government would also

like to have a political settle-
ment. So, evep the South Viet-
namese are really tired of war.

They want peace and if you are going
to impose war, today if not tomorrow,
certainly events will happen in a few
days’ time when there will be a re-
volt in South Vietnam against the
foreign intervention. That eventua-
lity is there. If we are to avoid the
US disaster in South Vietnam, firstly,
we as an Asian power, in our own
right, must have a sphere of influence
in south-east Asia and  all these
regions, keeping in the background
whatever has happened regarding the
Chinese conficts with us. That conflict
will be resolved one day. What
Shri Jayaprakash Narayap said in the
Sapru House is that you do not visua-
lise China as a permanent enemy,
that posture would be wrong and
India should not take up that posture,
and Shri Jayaprakash Narayap is no
lover of eommunism.

I woulg just plead that the time
has come when India should take the
lead in south-east Asiag in this strug-
gle. 1If the local struggling national
forces are given full freedom, I am
certain in their own right they would
be creating a bulwark against the

expansion of China. No  American
arms can stop that expansion. In
such a situation, | would appea] in

this way. Two things are called for:
firstly, the worlq situation has altered
completely; there is no possiblity of
any conference deciding anything.
Europe is divided. In Africa, new
nations have come up. In south-east
Asia, there is a conflagration. In such a
situation, Indiag should recognise the
new forces that have come up. At
Teharan, Stalin and Roosevelt thought
of the world and some spheres of
influence were decided upon. These
spheres of influence and the establish-
ed order of the world based on
that view are not going to
last long, because there is a new
challenge. It is not simply the chal-
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lenge of the atom bomb of China. It
is the challenge of the new forces that
have come up. Recognise these forces;
come to terms with them and acco-
mmodate them. Then mlome India

would be able to play lher role.

Secondly, Japan is coming up. Can-
vass opinion in the world for a peace-
fu] settlement and take a leading part

in the ealling of a conference for
Far-East settlement. After  Tehran,
such a conference would bring

about peace in South-East Asia, and
strengthen democracy in these coun-
tries. Assure the South-East Asian
people, who are agitated, that jn their
struggle for freedom, India, the Indian
people and the Indian Parliament
stand by them.

Shri Brajeshwar Prasad (Gaya):
Sir, I do not agree with the view that
there is conflict between nationalism
and communism in South-East Asia.
Two forces are in operation on the
stage of international politics. China
represents the centrifugal forces.
Russia and America on the other hand
represent the centripetal forces,
China stands for the transformation of
the bipolar worlq into a multipolar
world. Russia and America on the
other hand stand for the transforma-
tion of the bipolar world into one
world.

The recent bombing of North Viet-
nam by America is the ficst step that
has been taken for the purpese of
liquidating the threat of Chinese ex-
pansionism in South-East Asia in
general] aod in South Vietnam in
particular. If a war breaks out be-
tween Clrina ang America, the result
would be the division of China into
two spheres of influence, Russian and
American. A war between China and
America can never leag to the out-
break of a thermo-nuclear world war.
‘I'ne  establishment of the thermo-
nuclear stalemate, the emergence of
(China as a nuclear power, the grow-
ing possibility of all States becoming
nuclear powers in the near future and
the threat of the establishment of
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Chinese hegemony over the Afro-
Asian sector of the Rimlands rule out
the possibility of the outbreak of a
war between Russia and America,

The Geneva conference can lead
either to the establishment of 3 Sino-
American entente or to the resurrec-
tion of the Sino-Soviet Pact or to the
€oming together of Russia, China and
America or to the withdrawal of both
Russia and America from the Afro-
Asian sector of the Rimlands. India
woulg have to join the Soviet bloc
if a Sino-American entente is estab-
lished. India would be divided into
two spheres of influence—Chinese and
Russian—if the Sino-Soviet Pact is
Resurrected. India would be divided
into three spheres of influence—Chi-
nese, Russiap and American—if Lus-
sia, China and America come to-
gether. India would be divided into two
spheres of influence—Chinese and Pan
Islamic, if both Russia and America
withdraw from South-East Asia

Mr. Chairman: I request the hon.
Member to confine himself to the reso-
lution before the House. The other
things he can put forward at the time
of the budget discussion.

Shri Brajeshwar Prasad: I am ar-
guing within the limits af the resolu-
tion. These are the consequences that

are bound to follow if the Geneva
conference is held.
The condition precedent to the

transformation of the bipolar world
into one world, i.e., the achievement

.of the goal of world disarmument, is

the division of China into two spheres
of influence, Russian and American.

The objective of the Geneva confer-
ence on the other hand is the break-
up of the bipolar world into a multi-
polar one, The concept of the Geneva
conference is the antithesis of the con-
cept of Russo-American entente, A
meeting of President Johnson and
Mr, Kosygin on the Yalta paitern
should be held to solve t'ie problems
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of the Afro-Asian Sector of the Rim-
lands in general and of South-East
Asia in particular.
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Shri D. C. Sharma: Sir, I am sur-
prised to find this resolution is being
discussed on the floor of thig House.
If this resolution had bé&en discussed
in the Parliament of North Vietnam
or in the Pariiament of Indonesia
there would have been some justifi-
cation for it. But I do not think that
there is any justification for discus-

sing a resolution of this type in the
Indian Parliament,

I would like to give my reasons
for it. In the first place, India is
committed to the policy of non-align-
ment, and when you believe in the
policy of non-alignment you
cannot  say that the Ameri-
cans are to blame here and some
other powers are to blame there. I
think we have to keep ourselves away
from these involvements in those
troubles and we should try to keep
away from them. It is our policy
that cautions us to do so.

In the second place, I do feel for
the people of Vietnam whether they
belong to North Vietnam or South
Vietnam. 1 think they are under~
going a pgreat deal of suffering,
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though 1 believe that the gufferings
of the people of South Vietnam are
much greater than the suffering of
the people of North Vietnam, K But it
cannot be denied that if America has
gone to North Vietnam, America has
its reasons to do so, though I do not
justify a:.together their bombing. The
American fleet was attacked, the
American army had been attacked.
It is a retaliatory action, though I do
not approve of any retaliatory action.
But the fact of the matter ig this
that if America has taken any repri-
sals it is a kind of counter offensive, and
though I do not approve either of what
North Vietnam has done or South
Vietnam has done, I think jt would be
very dangerous for us to take sides
zither on the side of North Vietnam
or on the side of South Vietnam,

Apgain, to say that America iz the
enemy of peace and freedom any-
where is a travesty of fact. There are
only two colonial powers at this time
in the whole of this world, whatever
anybody may say. One is the colonial
power of Portuguese against which we
fought and the other is the colonial

power of China against which we are-

fighting. I may tell you that the colo-
nial power of China is like an elephant
while the colonial power of Portugal
was like a small cat. It is a very big,
huge, mammoth power and we are out
to fight it.

From where are we getting the help
or aid for fighting this colossus, this
imperial colonial power to whose head
has gone the newly acquired power?
We are fighting with the help of the
United Kingdom, we Hre fighting with
the help of US.A. and USSR, And,
to blame those persons who are help-
ing you and to play the game of that
person who is against you, I think is
neither commonsense, nor politics, nor
expediency, nor statesmanship.

Therefore, I think that the only
thing which India can do is this, India
should beware of the power of China.
Mr. Chairman I have got a paper here.
I wish Shri Khadilkar was here, He
would have liked me to quote from
this paper. I am quoting from the
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New Statesman dated 12th February,
1965, and not from what Walter Lipp-
man has written. I do not want 1o
read the whole of it as my time is
limited. What this paper writes I
want our Foreign Ministry to pay heed
to. What he writes is this, He says
that China first wants to swallow
Vietnam, after that it will be the turn
of Thailand, then it will be the turn
of Laos, then Cambodia will be snuffed
out, then Malaysia will be attacked
from the north, then it will come to
the eastern flanks of Burma and then
to the plains of India. 1 do not want
to read the whole article. I wish my
friends to read this article, But I do
want the people of India to heed one
sentence which has been written here
which is this:

“The road to New Delhi lies

through Saigon".

like to impress wupon
they should watch
their own fron.iers. They should
watch the developments which are
taking place. They should also take
the warning of the New Statesman
which says that what happens to
Saigon is going to have a great deal
of effect on us, It is China which is
at the back of all this war.
It is China which is doing
all this mischief. Nobody can
deny it. Therefore, I would say that
the matter of North Vietnam and
South Vietnam should be taken to the
Security Council, There it should be
discussed, whether the Vietcong wkho
are fighting a guerilla’s war, fightin,’
the South Vietnamese people are
under the influence of North Vietnam
or China or they are a self-sufficient,
self-reliant and self-contained body.
I think that is the only solution to
this problem. There cannot be any
Geneva-type conference because even
if you call such a summit conference,
China would not come to that confer-
ence, and if China does not come to
that conference it would be meaning-
less. Therefore, what India can do is
to try to expose the tactics of China,
which is keeping alive its fight in
North Viet Nam, in South Viet Nam,

I would
my people that
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in Indonesia and other places, This
question should be taken to the Secu-
rity Council and in that India should
take the lead. So that, even if the war
is not stopped, people know the truth,
the bare truth, the honest truth abou*
the involvement of China in the whole
struggle which is going on in South
Viet Nam. To talk about US.A. or
UK. is besides the context. 1 think
the only context in which we can talk
about the war is the context of China
whieh is indirectly and directly pro-
moting this kind of warfare,

Mr. Chairman: I want to call the
hon. Minister at 4.35 pm. I have got
only five minutes at my disposal.

Shri K. C. Sharma (Sardhara): Mr.
Chairman, I thank you for the time
you have given me. The second world
war ended in a bi-polar world. In the
U.N.O. there were five powers, Russia,
U.S.A., UK, France and China. China
was mere formality and France was
mere courtesy; UK, was in the pocket
of U.S.A. and against this was Russia.
If these five powers had been allowed
to rule the world, in their own ways,
war would have been the inevitable
resu’t, The third world war would
have been the inevitable result of his-
torical forces. For the last two thou-
sand vears, wherever the world was
divided into two, two rigid polar
forces. war was the inevitable result.

The third world war was avoided by
Pandit Jawaharlal Nehru with his non-
alignment and co-existence. If for
the last fifteen years the world has
been at peace, it is all due to this
great man, if it could be due to an
individual in the modern world. Be-
cause of him India rose to its present
position and has become a great power.
It is simply a damn lie to say that at
any time Russia, America or China
could over-run the plains of India. It
is simply impossible. There is such a
thing as reactive nationalism which
will see to it that no power in the
world can crush us, disgrace us or de-
moralise us. It is an impossibility. It
is a modern truth that the American
forces, however great, cannot defeat
China on its mainland China, how-
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cver great in population, however
rigid in its political structure, cannot
fight us on the maintand of India.
Similarly, U.K. cannot fight Tibetans
on the plateau. These are the three
great historical truths or facts. So, it
is no use saying that China will do this
or that; China' can do nothing, so far
as the indeperrdence of India is com-
cermed, It is one thing to fight on the
Himalayan crevices, it’is another thing
to fight a great country on its plains.
Our people are organised, our people
are determined to guard their freedom.
That is the position of India today.
India is a great power and it will not
submit to any outside power, however
great that power may be.

At the same time, [ will say another
thing. While India was growing into
a power, there arose another fourth
power, and that is China. The Chinese
were lying prostrate for centuries.
Then they rose, consolidated and be-
came a great power.

Shri S. M. Banerjee: What is our
number? Four and a half?

Shri K. C. Sharma: We are a great
power. We have to be proud of our
race and country. Pandit Jawaharlal
Nehru pleaded for its recognition and
for its membership of the UN.O, If
it would have been accepted, there
would have been no invasion against
India. A huge country, squeezed into
a tight corner, cannot but run amuck.
So, the solution lies in that China
shou'lq be recognised, that it should be
a member of the UN.O, If we are
worth anything, we should mobilise
our forces, I plead for the comscrip-
tion; 1 plead foi the most modern
armaments; I plead for the Rationali-
sation of our industries. It is not time
to say: let things go as they go. It is
time to create things in every form of
our activity, be it war, be it military,
It is
time for forcing our people to rise.
And we are a great power and we
will rise. Nobody, be it China, be it
America, can bring it to submission.
That is an impossible thing. With



Vietnam

1799

China in U.N.O., India risen to power
and prestige, Vietnam will be left to
solve its own problem.

Shri Dinesh Bingh: Mr. Chairman,
Sir, I must first of all apologise to you
for not being here . . |

WY amars fag (£7rn) 0 L
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Mr. Chairman: Let
upon that,

An hon. Member: He is speaking
on foreign affairs,

Shri Dinesh Singh:. .....when the
debae started.

us not insist

Sir, the House is rightly exercised
over the situation in Indo-China. We
are aware that the situation is grave—
very grave, in fact—and we can all
only hope that the situation will im-
prove because otherwise, if it escalates
into any kind of greater conflict, it may
involve us all into g war whose limits
we cannot yet fully fathom.

Dr. Ranen Sen, in his opening re-
marks, gave some background of the
Geneva Conference which brought
about a solution to the war that was
going on in Vietnam, The Geneva
Agreement of 1954 envisaged consul-
tations, in 1855, between the authori-
ties of North Vietnam and South Viet-
nam, leading to a nation-wide elections
in 1856. Unfortunately, this has not
been possible with the result that we
have not been able to move any nearer
the unification which was the main
aim of the Geneva Conference.

Now, from time to time, there have
been disagreements between the two
parties there and matters have
been referred to the Inter-
national Control Commission. We
have always tried in the Com-
mission and India particularly has
made an effort to see that we give as
clear an indication gs possible of what
is happening there without taking any
sides.

Dr, Ranen Sen had again menticned
the question of our special report o

PHALGUNA 7, 1886 (SAKA)

situation (Res.) . 1800

this subject. Tt is true that both sides
had complaineq to the imigsion
about the infringement of /the Geneva
Agreement and we had in our report
made it quite clear that there had been
infringement on both sides. In fact,
Commission had gone into the details
of the charges made and had said that
the military support that South Viet-
nam is receiving from the United
Siates is of such a substantial nature
that it basically alters the position
there and Commission "also gave our
views on certain points brought to gur
notice by South Vietnam where there
had been infringement on the Geneva
Agreement by North Vietnam. Now,
the situation had been going on in this
manner for over 10 years. From time
to time it became worse; from time to
time it receded into the background,
but by and large there has a'ways
been this confli:t.

This conflict has suddenly come to
the forefront again with what happen-
ed around Tth February, leading sub-
sequently to the bombings by the
American planes of certain areas in
North Viet Nam. As the House is
aware, Government made a statement
on the Bth February on this subject,
and if T may read a small portion from
it, it is said there that:

“For the sake of peace in Asia
and the world, a war in Viet Nam
must be avoided.”

It went on to sav:

“The Government of India con-
sider that as the first step there
should be an immediate suspension
of all provocative action in South
Viet Nam as well as in North Viet
Nam by all sides involved in the
Viet Nam situation, and nothing
should be done to aggravate the
situation.”.

Shri Bade:
both?

Suspension of action by

Shri Dinesh Singh: Yes, of course.
How can you have only one side in a
conflict?
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Shri Bade: That js what our friend
wants,

Shri Dinesh Singh: So, we had

made this clear statement,

Then, on the same day, that is, on
the 8th February, the Prime Minister,
speaking at a function appealed to
both President Johnson and Prime
Minister Kosygin. If I may again
guote from what the Prime Minister
had said, he had appealed to both of
them ‘to do all they can to ensure
that peace is not disturbed’. Here,
again, we took a positive action in this
matter.

Shri N. C. Chatterjee (Burdwan):
We understand that the President of
the USA. has sent a recent message
to our Prime Minister. Has it got any
reference to Viet Nam?

Shri Dinesh Singh: I shall deal with
it later.

16.42 hrs.

[Mgr. DEPUTY-SPEAKER in the Chair]

Then, the question did not rest here.
We informed our Missions in the coun-
tries that are concerned with the
situation in Viet Nam to take up with
the respective Governments to which
they are accredited and to bring 1t
their notice the serious situation that
was developing in this area and also
to request them to use every influence
they have to try to stop the fighting
there and to see that it did not esca-
late any further.

We had also suggested that perhaps
the solution lay in having a conference
in which all the countries that had
been represented in the Geneva Con-
ference in 1962 could take part, so
that we could discuss this matter in
all its entirety and find a peacefu!
solution.

I am happy to say that we have re-
ceived the support of a large number
of countries in our proposal to con-
vene a Geneva type conference on the
1962 pattern. There has been to some
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extent a certain lessening of tension
in this respect, and although the con-
flict goes on, there is no serious event
that has taken place in the last few
days. Then, again, the Foreign Min-
ister had made a statement to this
House on the 19th February, and here
again, if ] may quote from what he
had said,

“We consider that as a first step
there should be an immediate sus-
pension of all provacative actions
in Viet Nam by all sides involved
in this situation and that nothing
should be done to aggravate the
situation. What is necessary is for
the principal Powers concerned to
get together in search for a peace-
ful solution for the Viet Nam pro-
blem.",

So, the House will see that we have
not only made statements here and in
Parliament but that we had also taken
positive steps in the capitals of the
interested countries to see that a
peaceful solution was found to this
very difficult problem.

Some hon, Members had raised the
question of our discussions with Gen.
Ne Win and the French Prime Minis-
ter. Of course, when they were here.
we took the opportunity to discuss this
matter with them and we found that
we were, by and large, in agreemen®
with them also; they also felt that
there should be an effort at a political
solution to this problem.

Shri Khadilkar in his speech referr-
ed to a larger Asian conference instead
of the Geneva type conference that
we have had. If I may refer him to
the Geneva conference he will
notice that the 1962 Geneva conference
on Laos was already an enlargement
of the Geneva Conference of 1854. We
have been talking about the Geneva
conference of 1962 which will take into
account all the interested countries.
If a few more countries wish to come,
we could consider it at that time. The
point is that we do not want that the
matter should be delayed. If we were
to take up the general question of
invitation to countries, it may lead to
certain conflicts and difficulties which
might delay the issue. Our effort is
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to have a conference as soon as pos-
sible so that the situation ig brought
under control and that there is no tur-
ther deterioration, But if a few more
countries who might be interested in
this wish to come, we could certainly
consider that issue at that time.

Another hon. Member had referred to
the question of bringing thig before the
Security Council. As you know, all
the members who were present at the
Genevg conference are not represent-
ed in the Security Council, not even
in the UN. As such, to take up this
matter before the Security Council
may not be as fruitful as having a
Geneva type conference where all of
them will be directly represented.

During the debate, the general ques-
tion of China was brought in in re-
gard to Vietnam. We are fully aware
of the Chinese danger, of the desire
of China to expand, in South East Asia,
in South Asia and in other parts of
the world, Chinese expansion, to our
mind, cannot be contained by limitea
military action. It jg something we
shall have to meet by political solu-
tions; there cdn be no purely military
solutions to these problems,

Therefore, we shall have to consider
this in a larger issue. To leave China
and U.S.A. to fight it out in Vietnam
is not a solution, It is perhaps easy
to say, ‘the two giantg are fighting.
Why should we get in the way? Do
they realise that when giants fight,
may be some flies will be squeezed in
between? May be in this fight, it may
go out of control and the whole world
may get involved in it. Therefore, it
is our duty as a peace-loving country
to take interest in this matter, to try
to find a peaceful solution. It is our
hope that a Geneva type conference
will be possible and that we shall be
able to meet to find a peaceful solu-
tion.

I may add that the resolution that
Dr, Ranen Sen has brought before the
House is really largely met by the
action we have taken. I do not know
whether he would still wish to press
it. But may I read from a statement
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the Foreign Minister had made in the
other place yesierday and which hon.
Members may have seen in the news-
papers? He had said:

“As an Asian country of this
region, we can only view the geri-
ous developments in Vietnam with
grave concern. We would like to
see the people of Vietnam enjoy
their freedom and independence
without any interference from out-
side from any quarter whatsoever.
We hope that all powers who are
interested in the freedom and in-
dependence of Vietnam will make
sincere efforts to find 5 political
solution in Vietnam and will arrest
the present situation, which is a
danger to world peace, from dete-
riorating any further, To this
end, the parties concerned should
get together in a conference gnd
tly“ to solve the problem peaceful-
Iy".

I hope this will be possible,

Dr. Ramen Ben: The only point 1
want to make is this, that our Gov-
ernment is trying to have a peaceful
solution of this conflict that i going
on, but while doing so it should
not put on a par the South Vietna-
mese people and the American Gov-
ernment.

I have read the International Cen-
frol Commission’s report also, and
by and large this can be said that
the Geneva Agreement hag been vio-
lated by South Vietnam, though it is
also true that there was violation of
some of the provisions by North
Vietnam, but they came much later.
I have got the 1856 and later reports
also, Therefore, 1 want to emphasise
that the people of South Vietnam are
trying to fight against the American
occupation, So, they should not be
dealt with en a par. When the Alge-
rians were fighting or freedom, our
Government sympathiseq with them.
They should do the same here,

However, after hearing Shri Dinesh
Singh and speech of Shri Swaran
Singh yecsterday, I think tHere has
been a little improvement in the



1805 Uplift FEBRUARY 26, 1965 of Scheduled 1806

[Dr. Ranen Sen]
position of the Government of India
than taken a few days earlier. There-
fore, I do not press the resolution,
and 1 withdraw it.

Mr. Deputy-Speaker: “Tas the hon.
Member the leave of the House to
withdraw the resolution?

Hon. Members: Yes.

The resolution was, by leave, with-
drawn.

16.53 hrs.

RESOLUTION RE: UPLIFT OF
SCHEDULED CASTES

st It (g97)

AT AT WA fwe w1 aEroET
| |

TSN §@QT W@ AN I
wEAT 1

IITN HEIRT, qq gATC I FT
aferes agd W dwd awerst &
fafm rgm e am d &
fa=ar Wi & AT T HweT & faam
R Ag N F ad gy = ar ad
. =R AE WA € | 9% I e
g fr &t gax ¥ 9w ) agAE
IR G Wi mada R F
Har ¥ waw faur o o arE Wi
%W A, T T A frlr wwTT
. %Yy 7 1 WX g4 OF " Er W,
s afy T T gfee & @13 aww
W | ST GE H a1 W ¥ W
worgr foear @t gf feerd 2 @
g ag AWT AT g1 R 7 T WA
F P 1 OF awm ¥ o fr dw & g
Tt qE 3w g, Wt grE 9wt
g, 9t $8 Wt T gW ¥ A W
R g o

Castes (Res.)

JqEAN WERT - TEH W W1
F%eT geT & A <@ A )

=t arede ; AT A HEE § AW

) mmt:

“zmawr %t ag T g e @
g9 affy QoA & q
W wqgfen ot &
grnfas, wifgs a1 W-
o faere & w10 § *rE
IeEAE gfy d@ gf
¢ w1, @ faa, @@
AT T & ATE FIAT
t e @ = A
wa a% g wafr & geai-
4 FA R wAEA
Frfaat & weamr, fafesz
T AEfE # I F
o Efadi o ==
e #@, wfa faq am,
oify @FFar I9ET W
ga 3™ ¥ fog ow
I wff ST "HEN

frasr 571"
# "9 §9 §%eT A1 9w wA ¥ fAy
ST gAT g | a8 T waw g R 9w
g9 we ZwT F1 fore w| @ww ¥ w9
& o s oY gF segwEa #r o faedt-
o & 3w & W= IF WX wT A
7g a1 3% § fF wegerar frarn &
T T § 7 OF AT wr g, e fom
oy ¥ I T W W R w9
W@ R IE A g owi age Tl &
o ot 4T 3 fE o X o) o
TF & oew W faaw gavt &
NI EINEF NS I
tomqum ) AT R wH
qFOTO AR 9 WK @l O ¥
O 99d &, AfeA 99 wael F
otaw ar #rf I§ W #r Aty TH
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g @ @ ¢ I8 faaw S &
femmr & f& @7 o affa AT &
¥ ax W gok gfem W
F, W AE F @

T F AT fFafkwmam
# faiiw gfee & wiw £ o, w7 ==
g A $1aw &< %, a7 9 9
qo AT wEAr g1 T A ¥ faega
o TG fFr oo @war & fF oAt
I F OY, 9 @R F 3T Y
Tg ITETIE W4T §, S I fwmar
TR

w9 HEEE F A=l g A we-
war 1 g #7 fa@m g, v A
#1 gfe &, afFT ag sweqwaar o Wt
gt & fa= fawmr & w2, 99 71 f=
8T ¥ oY, 39 F1 g€ G Ao
¥ W, gt &) i e A W
WA Wi Wt 9feq g It § 97 w7
form o ¥ fausor faar 9mr @ 21
wF T Y &1 fauw g R o qx
g a T e g A A wee
¥ fF o= g W &7 oEAT F oaw §,
TG oHAT & At H, WA owa
& are A & o g o W W
s fergeamr w1 g s, St v o= -
we ¢, fm & var ¥ fr ang
Y ¥ e f, wefw save Eoe
F wae farar o | = 3 waer fear
oY uF WA gfeeaor 2w ¥ d=v e,
ag W WY UF Q9T 9 s #<ar
2, ot Sfra WA gfee & oF wfgm
T , froae #1 o 81 9@ ®

PHALGUNA 7, 1886 (SAKA)

of Scheduled
Castes (Res.)
#r§ gwfy 79 78 W& @1 qg 1A
w o 7 & f o & w97 sforat
w1 1 I AW AT & ey Fgar
& AT oo ot seqear w faifesr
A wE § ) T9 OAHEdT W W W /A
¥ fors fear omar & & o ag 99w
wifar fF o fqeme @ 99 & qo @@
fa2 &Y @ Ty 1w e
TR fRERFETF 24 T F 0%
¥ ww dw o o 3 "Rt g
w1 39 ¥ fomr mard fe S gfom
A g o wegem dw § ag anfa
g & fau2 @A gy #1 & a8 -
Qo FTAT ATEAT § AT O e
g f& o= At fggeam ¥ = A A
&t sferat § o sfare & A faee
gt & o fo o o w7 wa A
2, =13 mfew arw 3t 3w ¥ T@r oy
AT gaL ATl ¥ | 9y ) afy e
# gfte ¥ ar 7, wifgs & T
foeft A gfee @ am g, ArIw & A a3
W e eEe Je § 1 ¥ agwg
¥ for dquc g 5 g & faw gfe
¥t e § 78 WIf F AR 9 AH
178 & v R fr 3o wnfoar fads-
#T Iufr w7 g, ¥few ag sl
Reft wfer ¥ & o s @), T g
TESr W AR Fr IRfa &1 & 7% FA
F foir dare g fr e ot 3w 1 gfom
s et FY fagesT oY W5, qt ar dm
oife T a<g F1 rfaar § 99 |1 g=eyr
T WEAT g1 W gfe & oora &
T 99T 9T g €67 9w 7 F 57
HTT gHT § W AW ®T oW, UG T
& W W AT FAT g g
Mr. Deputy-Speaker: The hon.
Member may continue next time.
17 hrs.

The Lok Sabhg then adjourned till
Seventeen of the Clock on Saturday,
February 27, 1965/Phalguna 8, 1886
(Saka).
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